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RAJYA SABHA
Wednesday, the 8"December, 2021/17 Agrahayana, 1943 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
Notifications of the Ministry of Road Transport and Highways

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (GENERAL (RETD.) V.K. SINGH): Sir, | lay on the Table —

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Road Transport and Highways, issued under sub-section (2) of
Section 1 of the Motor Vehicles (Amendment) Act, 2019, along with
Explanatory Memoranda and Delay Statements:-

(1) S.0. 1231 (E), dated the 16" March, 2021, appointing the 1 day of
April, 2021 as the date on which the provisions of
Section 39 and Section 40 of the Motor Vehicles (Amendment) Act,
2019 shall come into force.

(2) S.0. 1433 (E), dated the 31* March, 2021, appointing the 1°' day of
April, 2021 as the date on which certain provisions of
the Motor Vehicles (Amendment) Act, 2019 mentioned therein, shall
come into force.

(3) S.0. 2177 (E), dated the 8" June, appointing the 1% day of July,
2021 as the date on which the provisions of Section 8 and clause (vii)
of Section 17 of the said Act shall come into force.

(4) S.0. 3311 (E), dated the 25" September, 2020, appointing the 1%
day of October, 2020, as the date on which the provisions of certain
Sections of the Act, mentioned therein shall come into force.

(5) S.0.4251 (E), dated the 26" November, 2020, appointing the 27"
day of November, 2020 as the date on which Section 36 of the said

Act shall come into force.
[Placed in Library. For (1) to (5) See No. LT-5138/17/21]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Road Transport and Highways, under sub-section (4) of
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Section 212 of the Motor Vehicles Act, 1988, along with Explanatory
Memoranda and Delay Statements:-

(1) G.S.R 15 (E), dated the 8" January, 2021, publishing the Central
Motor Vehicles (First Amendment) Rules, 2021.

(2) G.S.R. 21 (E), dated the 14" January, 2021, publishing the Central
Motor Vehicles (Second Amendment) Rules, 2021.

(3) G.S.R. 25 (E), dated the 15" January, 2021, publishing the Inter-
Country Transport Vehicles Rules, 2021.

(4) G.S.R. 148 (E), dated the 3™ March, 2021, publishing the Central
Motor Vehicles (Third Amendment) Rules, 2021.

(5) G.S.R. 156 (E), dated the 8" March, 2021, publishing the Central
Motor Vehicles (Fourth Amendment) Rules, 2021.

(6) G.S.R. 166 (E), dated the 11" March, 2021, publishing the All India
Tourist Vehicles (Authorisation or Permit) Rules, 2021.

(7) G.S.R. 173 (E), dated the 12" March, 2021, publishing the Central
Motor Vehicles (Fifth Amendment) Rules, 2021.

(8) G.S.R. 240 (E), dated the 31" March, 2021, publishing the Central
Motor Vehicles (Sixth Amendment) Rules, 2021.

(9) G.S.R. 277 (E), dated the 16" April, 2021, publishing the Central
Motor Vehicles (Seventh Amendment) Rules, 2021.

(10) G.S.R. 336 (E), dated the 19" May, 2021, publishing the Central
Motor Vehicles (Eighth Amendment) Rules, 2021.

(11) G.S.R. 342 (E), dated the 25" May, 2021, publishing the Central
Motor Vehicles (Ninth Amendment) Rules, 2021.

(12) G.S.R.343 (E), dated the 25" May, 2021, publishing the Central
Motor Vehicles (Tenth Amendment) Rules, 2021.

(13) G.S.R. 393 (E), dated the 8" June, 2021, publishing the Central
Motor Vehicles (Twelfth Amendment) Rules, 2021.

(14) G.S.R. 394(E), dated the 8" June, 2021, publishing the Central
Motor Vehicles (Eleventh Amendment) Rules, 2021.

(15) G.S.R. 410 (E), dated the 15" June, 2021, publishing the Central
Motor Vehicles (Thirteenth Amendment) Rules, 2021.

(16) G.S.R. 435 (E), dated the 24" June, 2021, publishing the Central
Motor Vehicles (Fourteenth Amendment) Rules, 2021.

(17) G.S.R. 492, dated the 16" July, 2021, publishing the Central Motor
Vehicles (Fifteenth Amendment) Rules, 2021.
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(18) G.S.R. 579 (E), dated the 23" September, 2020, publishing the
Central Motor Vehicles (Ninth Amendment) Rules, 2020.

(19) G.S.R. 584 (E), dated the 25" September, 2020, publishing the
Central Motor Vehicles (Eleventh Amendment) Rules, 2020.

(20) G.S.R. 585 (E), dated the 25" September, 2020, publishing the
Central Motor Vehicles (Tenth Amendment) Rules, 2020.

(21) G.S.R. 594 (E), dated the 29" September, 2020, publishing the
Central Motor Vehicles (Twelfth Amendment) Rules, 2020.

(22) G.S.R. 598 (E), dated the 30" September, 2020, publishing the
Central Motor Vehicles (Thirteenth Amendment) Rules, 2020.

(23) G.S.R. 628 (E), dated the 12" October, 2020, publishing the Central
Motor Vehicles (Fourteenth Amendment) Rules, 2020.

(24) G.S.R. 661 (E), dated the 22" October, 2020, publishing the Central
Motor Vehicles (Fifteenth Amendment) Rules, 2020.

(25) G.S.R. 673 (E), dated the 27" October, 2020, publishing the Central
Motor Vehicles (Sixteenth Amendment) Rules, 2020.

(26) G.S.R. 682 (E), dated the 29" October, 2020, publishing the Central
Motor Vehicles (Seventeenth Amendment) Rules, 2020.

(27) G.S.R. 690 (E), dated the 6" November, 2020, publishing the
Central Motor Vehicles (Eighteenth Amendment) Rules, 2020.

(28) S.0. 1026 (E), dated the 3" March, 2021, publishing certain type of
contactless services which citizen would require to undergo for
Aadhar authentication on voluntary basis.

(29) S.0. 1232 (E), dated the 16" March, 2021, specifying the percentage
of owners, reporting an identical defect in a particular category of
motor vehicle for the purpose of Rule 127C of the Central Motor
Vehicles Rules, 1989.

(30) S.0. 1406 (E), dated the 30" March, 2021, amending Notification
No. S.0. 1365 (E), dated the 13" December, 2004, to substitute
certain entries in the original Notification.

(31) S.0. 1441 (E), dated the 1°" April, 2021, specifying that the provisions
of sub-section (1) of the Section 66 of the said Act shall not apply to
a transport vehicle used exclusively for the carriage of oxygen during
the period of Novel Corona Virus (COVID-19) pandemic up to the
30" September, 2021.
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(32) S.0. 2159 (E), dated the 3" June, 2021, publishing the classification
of specific types of Motor Vehicles on the basis of driving license
issued.

(33) S.0. 2513 (E), dated the 24" June, 2021, recognizing Common
Service Centres (CSC) e-Governance Services India Limited to work
as Facilitation Centre.

(34) S.0. 3310 (E), dated the 25" September, 2020, publishing the
conditions to be taken into consideration by the State Government
for the purpose of specifying a multiplier under Section 210A.

(35) S.0. 4252 (E), dated the 26" November, 2020, publishing the
Helmet for riders of Two Wheeler Motor Vehicles (Quality Control)

Order, 2020.
[Placed in Library. For (1) to (35) See No. LT-5138/17/21]

Notification of the Ministry of Rural Development

rfior T drera § wrog Wi (et ARt st weiey, § weret e s
TIOT ISR IR AT, 2005 B €GRT 29 B IY IRT (2) & T IRYH
sferf | grfaffes sfauy gfafeedl o1 afcRemes o)+ & g sregel | 4
GENE B drell YN {4 Harerd (U fqebra fauT) o1 Siferg=T e
D1.31T. 4598 (3), fadie 3 TaRIR, 2021 HI Yeb T (ST qAT 21 H) G Yol WX
REERIE]

[Placed in Library. See No. LT-5269/17/21]

I. Notifications of the Ministry of Home Affairs
Il. Reports and Accounts (2020-21) of NDMA, New Delhi and NIDM, New Delhi and
related papers

g AT H I WAl (3 e ) weiey, # EfaRad us 9 ued W
REATg +-

l. (i) A copy (in English and Hindi) of the Ministry of Home Affairs Notification

No. S.0. 3141 (E), dated the 5" August, 2021, appointing the Senior

Immigration Officer, Bureau of Immigration, Jaigaon as the '"Civil

Authority" for the purposes of the Foreigners Order, 1948 for the Land

Immigration Check Post located at Jaigaon District Alipurduar of West

Bengal w.e.f. 05.08.2021, issued under sub-Section (2) of Section 3 A

of the Foreigners Act, 1946.
[Placed in Library. See No. LT-5031/17/21]
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(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Home Affairs, under sub-section (3) of Section 139 of the
Border Security Force Act, 1968:-

(1) S.0. 4196 (E), dated the 11" October, 2021, amending Notification
No. S.0. 1686 (E), dated the 3" July, 2014, to substitute certain
entries in the original Notification.

(2) S.0. 4197 (E), dated the 11" October, 2021, amending Notification
No. S.0. 399 (E), dated the 22" September, 1969, to substitute
certain entries in the original Notification.

(3) S.0. 4198 (E), dated the 11" October, 2021, amending Notification
No. S.0. 1318 (E), dated the 11" June, 2012, to substitute certain

entries in the original Notification.
[Placed in Library. For (1) to (3) See No. LT-5030/17/21]

Il. (i) A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 70 of the Disaster Management Act, 2005:-

(a) Annual Report of the National Disaster Management Authority
(NDMA), New Delhi, for the year 2020-21.

(b) Statement of Objectives and Reasons alongwith Statement of
Explanatory Notes pertaining to the above-mentioned Report.

(c) Review by Government on the working of the above Authority.
[Placed in Library. See No. LT-5035/17/21]

(i) A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the National Institute of Disaster
Management (NIDM), New Delhi, for the year 2020-21, together
with the Auditor’s Report on the Accounts.

(b) Statement of Objectives and Reasons pertaining to the above-
mentioned Report.

(c) Review by Government on the working of the above Institute.
[Placed in Library. See No. LT-5036/17/21]
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I. Report and Accounts (2019-20) of NCTE, New Delhi and related papers
Il. Reports (2019-20) of the Samagra Shiksha of Mizoram and Kerala and related

papers

lll. Report and Accounts (2019-20) of NCERT, New Delhi and related papers
IV. Reports (2019-20) of the Samagra Shiksha of various States and related papers

Rien Ao # wog W3 (S1. YUY WRBR): ARGy, § FEfaRed 3 9w ded )

NCHIEES

1.(1) A copy each (in English and Hindi), of the following papers, under Section

25 and sub-section (4) of Section 26 of the National Council for Teacher
Education Act, 1993 :—

Twenty-fifth Annual Report of the National Council for Teacher
Education, (NCTE), New Delhi, for the year 2019-20.

Annual Accounts of the National Council for Teacher Education
(NCTE), New Delhi, for the year 2019-20, and the Audit Report
thereon.

Review by Government on the working of the above Council.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.

[Placed in Library. See No. LT-5870/17/21]

Il. A copy each (in English and Hindi) of the following papers—

® @
(b)
(©)

(i) ()
(b)

Annual Report of the Samagra Shiksha, Mizoram, for the year
2019-20.

Review by Government on the working of the above
Programme.

Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. SeeNo. LT-5219/17/21]

Annual Report of the Samagra Shiksha, Kerala, for the year
2019-20.

Review by Government on the working of the above
Programme.
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0,

(i)

(iih)

(©)
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Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Placed in Library. See No. LT-5224/17/21]

A copy each (in English and Hindi) of the following papers—

(2)
(b)

(©)
(d)

Annual Report of the National Council of Educational Research
and Training (NCERT), New Delhi, for the year 2019-20.

Annual Accounts of the National Council of Educational
Research and Training (NCERT), New Delhi, for the year 2019~
20, and the Audit Report thereon.

Review by Government on the working of the above Council.
Statement giving reasons for the delay in laying the papers

mentioned at (a) and (b) above.
[Placed in Library. See No. LT-5220/17/21]

A copy each (in English and Hindi) of the following papers—

(2)
(b)
(©)

(b)

Annual Report of the Samagra Shiksha, Maharashtra, for the
year 2019-20.
Review by Government on the working of the above
Programme.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. LT-5225/17/21]

Annual Report of the Samagra Shiksha, Sikkim, for the year
2019-20.

Review by Government on the working of the above
Programme.

Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. SeeNo. LT-5221/17/21]

Annual Report of the Gujarat Council of School Education,
Samagra Shiksha, Gujarat, for the year 2019-20.

Review by Government on the working of the above
Programme.
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(c) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. LT-5222/17/21]

(iv) (a) Annual Report of the Samagra Shiksha, West Bengal, for the
year 2019-20.

(b) Review by Government on the working of the above
Programme.

(C) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. SeeNo. LT-5871/17/21]

Report and Accounts (2019-20) of the RPL, Punalur, Kerala and related papers

e #ATed W W #3lt (3N e vm): Ay, H FEfaRad oS 9T yed W)
T §:-

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Forty-Fourth Annual Report and Accounts of the Rehabilitation
Plantations Limited (RPL), Punalur, Kerala, for the year 2019-
20, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Company.

(2) Statement (English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) (a) above.
[Placed in Library. See No. LT-5041/17/21]

Reports and Accounts of various organisations for various years and related papers

[T <1 SR AfwIRar Farer 4 wrog w3 (gt ufomn Yife): aeiey, |
fereferRad u=ii ot Ueb-Ueh ufer (Siureil qem fo=dl o) w1 yee o vl §: —

(i) (a) Annual Report and Accounts of the Manasika Vikasa Kendram,
Vijayawada, Andhra Pradesh, for the year 2020-21, together with
the Auditor's Report on the Accounts.



(i)

(iih)

(iv)

)

(vi)

(b)

(b)
(©)
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Review by Government on the working of the above

Organization.
[Placed in Library. See No. LT-5283/17/21]

Annual Report and Accounts of the Bhairabi Club, Khordha,
Odisha, for the year 2020-21, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above

Organization.
[Placed in Library. See No. LT-5284/17/21]

Twenty-fifth Annual Report and Accounts of the Sneha Society,
Nizamabad, Telangana, for the year 2020-21, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Society.
[Placed in Library. See No. LT-5285/17/21]

Annual Report and Accounts of the ASHRAY-AKRUTI,
Hyderabad, Telangana, for the year 2020-21, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above

Organization.
[Placed in Library. See No. LT-5295/17/21]

Annual Report and Accounts of the Deaf and Dumb School,
Meerut, Uttar Pradesh, for the year 2020-21, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above School.
[Placed in Library. See No. LT-5294/17/21]

Annual Report and Accounts of the Medical Care Centre Trust,
Vadodara, Gujarat, for the year 2013-14, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Trust.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. LT-5293/17/21]
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(vii)

(viii)

(ix)

)

()

(b)
(©)

(b)
(c)

(b)
(©)

(b)
(©)
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Annual Report and Accounts of the Carmel Jyothi Charitable
Society, Adimaly, Idukki District, Kerala, for the year 2011-12,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Society.
Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. LT-5278/17/21]

Annual Report and Accounts of the Carmel Jyothi Charitable
Society, Adimaly, |dukki District, Kerala, for the year 2020-21,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Society.
[Placed in Library. See No. LT-5305/17/21]

Annual Report and Accounts of the Chavara Special School for
Mentally Retarded, Koonammavu, Kerala, for the year 2011-12,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above School.
Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

Annual Report and Accounts of the Chavara Special School for
Mentally Retarded, Koonammavu, Kerala, for the year 2014-15,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above School.
Statement giving reasons for the delay in laying the papers
mentioned at(a)above.

Annual Report and Accounts of the Chavara Special School for
Mentally Retarded, Koonammavu, Kerala, for the year 2015-16,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above School.
Statement giving reasons for the delay in laying the papers

mentioned at(a)above.
[ Placed in Library. For(ix)to(xi)See No. LT-5280/17/21]
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(xii) (@) Annual Report and Accounts of the Chavara Special School for
Mentally Retarded, Koonammavu, Kerala, for the year 2020-21,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above School.
[ Placed in Library. See No. LT-5275/17/21]

(xii)(a) Annual Report and Accounts of the Child Guidance Centre,
Hyderabad, Telangana, for the year 2020-21, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Organization.
[ Placed in Library. See No. LT-5276/17/21]

(xiv)(a) Annual Report and Accounts of the Surya Kiran Parents Association for
Welfare of Mentally Handicapped Children, Guntur, Andhra Pradesh,
for the year 2011-12, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Association.
(c) Statement giving reasons for the delay in laying the papers mentioned

at(a)above.
[ Placed in Library. See No. LT-5277/17/21]

(xv) (a) Annual Report and Accounts of the Surya Kiran Parents Association for
Welfare of Mentally Handicapped Children, Guntur, Andhra Pradesh,
for the year 2012-13, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Association.
(c) Statement giving reasons for the delay in laying the papers mentioned

at(a)above.
[ Placed in Library. See No. LT-5274/17/21]

(xvi) (a) Annual Report and Accounts of the Surya Kiran Parents Association for
Welfare of Mentally Handicapped Children, Guntur, Andhra Pradesh,
for the year 2020-21, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Association.
[ Placed in Library. See No. LT-5279/17/21]

11
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(xvii)(a) Annual Report and Accounts of the Imphal Guardian Society, Imphal
West District, Manipur, for the year 2013-14, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.
(c) Statement giving reasons for the delay in laying the papers mentioned
at(a)above.

(xviii) (a)Annual Report and Accounts of the Imphal Guardian Society, Imphal
West District, Manipur, for the year 2014-15, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Society.
(C) Statement giving reasons for the delay in laying the papers mentioned
at(a)above.

(xix) (a)Annual Report and Accounts of the Imphal Guardian Society, Imphal
West District, Manipur, for the year 2015-16, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Society.
(c) Statement giving reasons for the delay in laying the papers mentioned

at(a)above.
[ Placed in Library. For(xvii)to(xix)See No. LT-5304/17/21]

(xx)  (a)Annual Report and Accounts of the Imphal Guardian Society, Imphal
West District, Manipur, for the year 2020-21, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.
[ Placed in Library. See No. LT-5303/17/21]

(xxi) (a)Annual Report and Accounts of the S.K.R. Pupils Welfare Society,
Prakasam, Andhra Pradesh, for the year 2015-16, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Society.
(c) Statement giving reasons for the delay in laying the papers mentioned

at(a)above.
[ Placed in Library. SeeNo. LT-5297/17/21]
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(xxii) (a) Annual Report and Accounts of the S.K.R. Pupils Welfare Society,
Prakasam, Andhra Pradesh, for the year 2020-21, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.
[ Placed in Library. See No. LT-5286/17/21]

(xxiii) (a) Annual Report and Accounts of the Parents Association for the
Welfare of Mentally Handicapped Persons(PAWl\/IENCAP),
Hyderabad, Telangana, for the year 2020-21, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.
[ Placed in Library. See No. LT-5287/17/21]

(xxiv)(a) Annual Report and Accounts of the Durgabai Deshmukh Vocational
Training & Rehabilitation Centre(Andhra Mahila Sabha), Hyderabad,
Telangana, for the year 2020-21, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Centre.
[ Placed in Library. See No. LT-5281/17/21]

(xxv) (a) Annual Report and Accounts of the Montfort Centre for Education,
Danakgre, Tura, West Garo Hills, Meghalaya, for the year 2011-12,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers mentioned

at(a)above.
[ Placed in Library. See No. LT-5282/17/21]

(xxvi) (a) Annual Report and Accounts of the Montfort Centre for Education,
Danakgre, Tura, West Garo Hills, Meghalaya, for the year 2012-13,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Centre.
(C) Statement giving reasons for the delay in laying the papers mentioned

at(a)above.
[ Placed in Library. SeeNo. LT-5282/17/21]

13
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(xxvii)(a) Annual Report and Accounts of the Montfort Centre for Education,
Danakgre, Tura, West Garo Hills, Meghalaya, for the year 2020-21,
together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Centre.
[ Placed in Library. See No. LT-5806/17/21]

(xxviii)(@)Annual Report and Accounts of the Tapan Rehabilitation Society,
Karnal, Haryana, for the year 2012-13, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Society.
(C) Statement giving reasons for the delay in laying the papers mentioned

at(a)above.
[ Placed in Library. SeeNo. LT-5302/17/21]

(xxix) (a) Annual Report and Accounts of the Friends of Handicapped-india,
Meerut, Uttar Pradesh, for the year 2020-21, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Organization.
[ Placed in Library. See No. LT-5307/17/21]

(xxx) (a) Annual Report and Accounts of the Sadhana Society for the Mentally
Handicapped, Hyderabad, Telangana for the year 2013-14, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Trust.
(c) Statement giving reasons for the delay in laying the papers mentioned
at(a)above.

(xxxi) (a) Annual Report and Accounts of the Sadhana Society for the Mentally
Handicapped, Hyderabad, Telangana for the year 2014-15, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.
(C) Statement giving reasons for the delay in laying the papers mentioned
at(a)above.

(xxxii)(a) Annual Report and Accounts of the Sadhana Society for the Mentally
Handicapped, Hyderabad, Telangana for the year 2015-16, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.
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(c) Statement giving reasons for the delay in laying the papers mentioned

at(a)above.
[ Placed in Library. For(xxx)to(xxxii)See No. LT-5296/17/21]

(xxxiii) (a) Annual Report and Accounts of the Pragathi Charities, Institute of
Rehabilitation & Research for Disabled, Nellore, Andhra Pradesh,
for the year 2013-14, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Institute.
(C) Statement giving reasons for the delay in laying the papers

mentioned at(a)above.
[ Placed in Library. See No. LT-5300/17/21]

(xxxiv)(a) Annual Report and Accounts of the Society of Khrist Jyoti: Nav Vani
School for the Hearing Impaired, Varanasi, Uttar Pradesh, for the
year 2016-17, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above School.
(c) Statement giving reasons for the delay in laying the papers

mentioned at(a)above.
[ Placed in Library. See No. LT-5299/17/21]

(xxxv) (a) Annual Report and Accounts of the Handicapped Development
Council, Agra, Uttar Pradesh, for the year 2014-15, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.
(c) Statement giving reasons for the delay in laying the papers

mentioned at(a)above.
[ Placed in Library. See No. LT-5298/17/21]

(xxxvi) (a) Annual Report and Accounts of the Marian Service Society, Mary
Land, Muttikulangara, Palakkad, Kerala, for the year 2011-12,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.
(C) Statement giving reasons for the delay in laying the papers mentioned

at(a)above.
[ Placed in Library. SeeNo. LT-5288/17/21]
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(xxxvii) (a) Annual Report and Accounts of the Helen Keller's School for Deaf &
Mentally Retarded Children, Secunderabad, Telangana for the year
2011-12, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above School.
(c) Statement giving reasons for the delay in laying the papers

mentioned at(a)above.
[ Placed in Library. See No. LT-5289/17/21]

(xxxviii) (a) Annual Report and Accounts of the Helen Keller's School for Deaf &
Mentally Retarded Children, Secunderabad, Telangana for the year
2013-14, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above School.
(C) Statement giving reasons for the delay in laying the papers

mentioned at(a)above.
[ Placed in Library. See No. LT-5289/17/21]

(xxxix) (@) Annual Report and Accounts of the Social Welfare Centre, Thrissur,
Kerala, for the year 2015-16, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers

mentioned at(a)above.
[ Placed in Library. See No. LT-5290/17/21]

(x1)  (a)Annual Report and Accounts of the Sanjose Welfare Centre,
Ettumanoor, Kerala, for the year 2016-17, together with the Auditor's
Report on the Accounts.
(b) Review by Government on the working of the above Centre.
(c) Statement giving reasons for the delay in laying the papers

mentioned at(a)above.
[ Placed in Library. See No. LT-5291/17/21]

(xli) (&) Annual Report and Accounts of the Ramakrishna Mission Blind Boys
Academy, Narendrapur, Kolkata, West Bengal, for the year 2020-21,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Academy.
[ Placed in Library. See No. LT-5292/17/21]
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(xli)  (a) Annual Report and Accounts of the Siri Institute for the Mentally
Handicapped, Kakinada, East Godavari District, Andhra Pradesh, for
the year 2020-21, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5301/17/21]

I.  Notifications of the Ministry of Education

Il. Reports and Accounts of various IlITs for various years and related papers

lll. Reports and Accounts of various IIMs for various years and related papers

IV. Reports and Accounts of various educational Institutes and Universities for
various years and related papers

Rren s=rera # W5 w1, U WRBR): 7RISy, § EfaRad um ww ted )
R §:-

l. (i) A copy(in English and Hindi)of the Ministry of Education(Department of
Higher Education)Notification No. AICTE/P&AP/Engg. Discipline/2021,
dated the 14" October, 2021, notifying Addendum Notification to All India
Council for Technical Education Regulations(Major/Core Branch of
Engineering/Technology and their relevant/appropriate course leading to
degree in Engineering/TeohnoIogy), 2017, for recruitment to teaching
positions under Section 24 of the All India Council for Technical Education

Act, 1987.
[ Placed in Library. See No. LT-5258/17/21]

(i) A copy each(in English and Hindi)of the following Notifications of the
Ministry of Education(Department of Higher Education), under Section 48 of
the Indian Institutes of Information Technology (Public—Private
Partnership)Act, 2017:-

(1) S.0. 4604(E), dated the 6™ November, 2021, publishing the B.Tech
Programme Ordinances of the Indian Institute of Information Technology,
Agartala.

(2) S.0. 4605(E), dated the 6™ November, 2021, publishing Ordinances of the
Indian Institute of Information Technology, Bhagalpur.

(3)S.0. 4727(E), dated the 15" November, 2021, publishing the B.Tech
Programme Ordinances of the Indian Institute of Information Technology,
Bhopal.

17
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(4)S.0. 4728(E), dated the 15" November, 2021, publishing the Ordinances

of the Indian Institute of Information Technology, Surat.
[ Placed in Library. For(1)to(4)See No. LT-5226/17/21]

(i) A copy(in English and Hindi)of the Ministry of Education(Department of
Higher Education)Notification No. 1-10/2020(DEB-1), dated the 1st July,
2021, publishing the University Grants Commission(Open and Distance
Learning Programmes and Online Programmes)(Amendment)ReguIations,

2021, under Section 28 of the University Grants Commission Act, 1956.
[ Placed in Library. See No. LT-5027/17/21]

Il. (1) A copy each(in English and Hindi)of the following papers, under
sub-section(5)of Section 28 and sub-section(3)of Section 37 of the Indian
Institutes of Information Technology (Public-Private Partnership)Act, 2017 :-

(i) (a) Annual  Report of the Indian Institute of Information
Teohnology(IIIT), Kalyani, West Bengal, for the year 2017-18.
(b) Annual  Accounts of the Indian Institute of Information
Technology(IlIT), Kalyani, West Bengal, for the year 2017-18, and
the Audit Report thereon.

(c) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5256/17/21]

(i)(a) Annual  Report of the Indian Institute of Information
Technology (IlIT), Kalyani, West Bengal, for the year 2018-19.
(b) Annual  Accounts of the Indian Institute of Information
Technology(IlIT), Kalyani, West Bengal, for the year 2018-19, and
the Audit Report thereon.

(c) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5256/17/21]

(ii)(a) Annual Report and Accounts of the Indian Institute of Information
Technology(IlIT), Ranchi, Jharkhand, for the year 2017-18, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5252/17/21]
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(iv)(a)Annual Report and Accounts of the Indian Institute of Information
Technology (IlIT), Tiruchirappalli, Tamil Nadu, for the year 2019-20,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5257/17/21]

(v)(a) Annual Report and Accounts of the Indian Institute of Information
Teohnology(IIIT), Kota, Rajasthan, for the year 2019-20, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5254/17/21]

(vi)(a)Annual Report and Accounts of the Indian Institute of Information
Technology(IIIT), Nagpur, Maharashtra, for the year 2019-20,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5255/17/21]

(vil(a)Annual  Report of the Indian Institute of Information
Technology (IlIT), Guwahati, Assam, for the year 2020-21.
(b)Annual  Accounts of the Indian Institute of Information
Technology(IlIT), Guwahati, Assam, for the year 2020-21, and the
Audit Report thereon.
(c) Review by Government on the working of the above Institute.

(2) Statements(in English and Hindi)giving reasons for the delay in laying the

papers mentioned at(1)(i)(a)to(vi)(a)above.
[ Placed in Library. See No. LT-5241/17/21]

lll. (1) A copy each(in English and Hindi)of the following papers, under sub-
section(4)of Section 28 and sub-section(5)of Section 23 of the Indian
Institute of Management Act, 2017 :—

(i) (@) Annual  Report and Accounts of the Indian Institute of
Management(lIM), Udaipur, Rajasthan for the year 2020-21,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5238/17/21]

19



20 [RAJYA SABHA]

(i(a) Annual Report and Accounts of the Indian Institute of
Management(lIM), Kashipur, Uttarakhand, for the year 2019-20,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5248/17/21]

(ii)(a) Annual  Report and Accounts of the Indian Institute of
Management(lIM), Jammu, Jammu & Kashmir for the year 2019-
20, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5247/17/21]

(iv)(a)Annual Report and Accounts of the Indian Institute of
Management(lIM), Sirmaur, Himachal Pradesh, for the year 2019~
20, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5249/17/21]

(v)(a)Annual Report and Accounts of the Indian Institute of
Management(lIM), Visakhapatnam, Andhra Pradesh, for the year
2019-20, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5250/17/21]

(vi)(@)Annual Report and Accounts of the Indian Institute of
Management(lIM), Bodh Gaya, Bihar, for the year 2019-20,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5251/17/21]

(viy(a)Annual Report and Accounts of the Indian Institute of
Management(lll\/l), Amritsar, Punjab, for the year 2017-18 together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(vii)(@)Annual  Report and Accounts of the Indian Institute of
Management(llM), Amritsar, Punjab, for the year 2018-19 together
with the Auditor's Report on the Accounts.
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(b) Review by Government on the working of the above Institute.

(ix)(a)Annual Report and Accounts of the Indian Institute of
Management(lll\/l), Amritsar, Punjab, for the year 2019-20 together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(2) Statements(in English and Hindi)giving reasons for the delay in laying the

papers mentioned at(1) (i) (a)to(ix)(a)above.
[ Placed in Library. For(vii)to(ix)See No. LT-5240/17/21]

(A)A copy each(in English and Hindi)of the following papers, under sub-
section(4)of Section 23 of the Institutes of Technology Act, 1961:-
(a) Annual Report of the Indian Institute of Technology(llT), Bombay,
for the year 2020-21.
(b) Annual Accounts of the Indian Institute of Technology(lIT),
Bombay, for the year 2020-21, and the Audit Report thereon.

(c) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5242/17/21]

(B) (1) A copy each(in English and Hindi)of the following papers, under sub-
section(5)of Section 30 and sub-section(3)of Section 39 of the Indian
Institutes of Information Technology Act, 2014:-

(a) Annual Report and Accounts of the Indian Institute of Information
Technology, Design and Manufacturing(IlliITDM), Kurnool, for the
year 2018-19, together with the Auditor's Report on the Accounts.

(b) Review by the Government on the working of the above Institute.

(2) Statement(in English and Hindi)giving reasons for the delay in laying

the papers mentioned at(1)above.
[ Placed in Library. See No. LT-5253/17/21]

(C) (1) A copy each(in English and Hindi)of the following papers, under sub-
section(4)of Section 22 of the National Institute of Technology, Science
Education and Research Act, 2007:-

(i) (a) Annual Report and Accounts of the Indian Institute of Engineering
Science and Technology(IIEST), Shibpur,, West Bengal, for the
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year 2020-21, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Institute.
[ Placed in Library. See No. LT-5246/17/21]

(i) (a) Annual Report and Accounts of the National Institute of
Technology, Hamirpur, Himachal Pradesh, for the year 2019-20,
together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(2)Statement(in English and Hindi)giving reasons for the delay in laying

the papers mentioned at(1)(ii)(a)above.
[ Placed in Library. SeeNo. LT-5245/17/21]

(D) (i) (1) A copy each(in English and Hindi)of the following papers under sub-
section(3)of the Section 13A and under sub-section 3 of Section 13 of
the Banaras Hindu University Act, 1915:—

(a) Annual Report of the Banaras Hindu University(BHU), Varanasi,
for the year 2019-20.

(b) Annual Accounts of the Banaras Hindu University(BHU),
Varanasi, for the year 2019-20, and the Audit Report thereon.

(c) Review by Government on the working of the above University.

(2)Statement(in English and Hindi)giving reasons for the delay in laying

the papers mentioned at(1)above.
[ Placed in Library. See No. LT-5227/17/21]

(i) (1) A copy each(in English and Hindi)of the following papers, under sub-
section(3)of Section 31 and sub-section(4)of Section 32 of the
University of Allahabad Act, 2005:—

(a) Fourteenth Annual Report of the University of Allahabad, Uttar
Pradesh, for the year 2018-19.
(b) Annual Accounts of the University of Allahabad, Uttar Pradesh, for
the year 2018-19, and the Audit Report thereon.
(c) Review by Government on the working of the above University.
(2) Statement(in English and Hindi)giving reasons for the delay in laying

the papers mentioned at(1)above.
[ Placed in Library. See No. LT-4980/17/21]
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(ii )A copy each(in English and Hindi)of the following papers :-

(a) Annual Accounts of the University of Delhi, New Delhi, for the year
2019-20, and the Audit Report thereon, under Section 38 of the
Delhi University Act, 1922.

(b) Statement giving reasons for the delay in laying the papers

mentioned at(a)above.
[ Placed in Library. See No. LT-5243/17/21]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON DEFENCE

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, | lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Department-related
Parliamentary Standing Committee on Defence (Seventeenth Lok Sabha):-

(i) Twenty-third  Report on Action Taken by the Government on the
Observations/Recommendations  contained in its Nineteenth  Report
(Seventeenth Lok Sabha) on Demands for Grants (2021-22) of the Ministry of
Defence on 'General Defence Budget, Border Roads Organisation, Indian
Coast Guard, Defence Estates Organisation, Defence Public Sector
Undertakings, Canteen Stores Department, Welfare of Ex-Servicemen and
Defence Pensions (Demand Nos. 18 & 21)';

(i) Twenty-fourth Report on Action Taken by the Government on the
Observations/Recommendations  contained in its Twentieth Report
(Seventeenth Lok Sabha) on Demands for Grants (2021-22) of the Ministry of
Defence on ‘Army, Navy, Air Force, Joint Staff, Military Engineer Services, Ex-
Servicemen Contributory Health Scheme and Sainik Schools (Demand Nos. 19
& 20)';and

(i) Twenty-fifth Report on Action Taken by the Government on the
Observations/Recommendations contained in its Twenty-first Report
(Seventeenth Lok Sabha) on Demands for Grants (2021-22) of the Ministry of
Defence on ‘Capital Outlay on Defence Services, Procurement Policy,
Defence Planning and Married Accommodation Project (Demand No. 20)'.
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REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE

SHRI BHUBANESWAR KALITA (Assam): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Public Accounts Committee
(2021-22):-

(i) Forty-first Report on 'Functioning of Directorate of Estates';

(i) Forty-second Report on 'Excesses Over Voted Grants and Charged
Appropriations (2018-19)"; and

(i) Forty-third Report on Action Taken by the Government on the
Recommendations/Observations contained in its One Hundred and Thirty-
fifth Report (Sixteenth Lok Sabha) on 'Acquisition and Development of
Land by Delhi Development Authority'.

SHRI JAIRAM RAMESH (Karnataka): Sir, he is not speaking from his seat.
....(Interruptions)... .

SHRI BHUBANESWAR KALITA (Assam): Sir, there are no designated seats.
....(Interruptions)... .

MR. CHAIRMAN: Please. No, no. Mr. Jairam Ramesh always takes care that
everybody speaks from his seat in a democratic and parliamentary way. He is very
keen on that. And, he is also observing it daily. ....(Interruptions)... . He is sincere.
We must accept it ....(Interruptions)... .

STATEMENTS BY MINISTERS

Status of Implementation of recommendations contained in the Sixteenth Report of
the Department-Related Parliamentary Standing Committee on Rural Development

SYHIHT AT, T IR AEee [Javor §31ad § ey #4341 aen arfior faer
AT H o #At (e} e ) - weie, § urr e b, am
I #ATe | Hefed 'S FA&ToT (qoH H AT -3M1e SR STferTd
STV (YA, 2011)" fav U= fG9RT Heferd Jior fqer deedt dagia sy
Afafy & Alered ufaed # sfafaee fwiRen & s of [Rfa & d9g 5 16

qThed FHT YT ol IR Xl gl
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Status of Implementation of recommendations contained in the Three Hundred and
Twenty-Ninth Report of the Department-Related Parliamentary Standing Committee
on Education, Women, Children, Youth and Sports

Rien FATe™ # I A#A (ST, GUIY WBR): ABIG, § Soaa” e [GHeT, e
HATSR 1 IS AN (2021-22) WX FHRT & o9 Gl ARG glrdas | sfdfae
RN/ BIRE TR ARGR gRT B s bRdls & G99 H fq9rT defea e,
HigdT, 91e1, a1 AR Wol Fae FHarg Wit afif & S Gl Sdrad gfdeT |
3fafdee RIGTR & HraTag &1 AT &b Hag H Yb gwhed GHT e IR G gl

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Shri Deepender Singh Hooda and Dr. V. Sivadasan have given
notice for suspension of the Business. | am not admitting it. They can’t be taken up.
..(Interruptions ).. No suspension of Business. ...(Interruptions)..

SHRI ANAND SHARMA (Himachal Pradesh): Sir, there is one thing
..(Interruptions)..  You had very kindly ..(Interruptions).. | am drawing the
attention of the Chair; Sir, when the issue of farmers was raised the other day in
Question Hour, just before that, hon. Chairman had assured-- when Shri Deepender
Singh Hooda had raised the matter -- that if a proper notice is given, a discussion will
be allowed...

MR. CHAIRMAN: Yes.

SHRI ANAND SHARMA: ..on the farmers’ related issues; we are not saying specific
one matter. Since we have not had a discussion, -- in the last Session also, we
could not -- | would request you to consider it because this is an issue which is
being discussed outside everyday. The House should also one day discuss this.

MR. CHAIRMAN: Right. Thank you. If the House is allowed to function...

SHRI JAIRAM RAMESH (Karnataka): Sir, the hon. LoP wants to say something.

MR. CHAIRMAN: If the House is allowed to function, then, we can consider all these
things. ..(Interruptions)..
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SHRI JAIRAM RAMESH: Sir, the hon. LoP. ...(Interruptions)..

it gfohan 3a (9fFermh d1eT) : AR, 12 AT A 916X 96 & ... (FEM). .

At qUIIe : 9 9ER IS &, A R BRAT 82...(FAUM)... S dIEx o1 & o fba
81 ?...(FGU).. 89 8| B8] l...(;FH)... 89 B8 & b 37 T3V AR HRIATE! §
YT AT L....(EGET).... The LoP... (Interruptions)...  The LoP...(Interruptions)..
SHRI SANJAY SINGH: Sir,...(Interruptions )..

MS. SUSHMITA DEV: Sir,....(Interruptions)..

SHRI MD. NADIMUL HAQUE: Sir,... (Interruptions)..

MR. CHAIRMAN: | cannot help it.  ..(Interruptions)..  Your own colleagues are
disturbing. ...(Interruptions)..

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sushmitayi,
one minute. Sir, we have been repeatedly requesting that our 12 Members who have
been suspended from this House should be called back and their suspension should
be revoked because ... (Interruptions )..

MR. CHAIRMAN: | have been repeatedly telling all this...

SHRI MALLIKARJUN KHARGE: It is undemocratic and unconstitutional. | will prove
it, Sir.

MR. CHAIRMAN : Mr. LoP, this is undemocratic...
SHRI MALLIKARJUN KHARGE: Sir, | will prove it.

MR. CHAIRMAN: Disobeying the Chair ....(Interruptions)... Disobeying the Chair is
undemocratic. ...(Interruptions)...

1 AfeThIolH @A : WX, IThI suspension ITTH AT L...(TTLTH)...
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MR. CHAIRMAN: Disturbing the House is undemocratic. ...(Interruptions)..
SHRI MALLIKARJUN KHARGE: We are ready to cooperate. ...(Interruptions)..

MR. CHAIRMAN: No, no. ...(Interruptions).. You can’t go on asking for the same
everyday. ( /m‘errupz‘/ons)... Everyday, you cannot have this.
...(Interruptions)...  This is not the way. ...(Interruptions)..  This is not the way.
..(Interruptions ).. You are compounding the offence. ..(Interruptions)..  You are
compounding the offence. ...(Interruptions).. What is this? ...(Interruptions).. I
FIT ZIAT?....(FEH)... 3T AN &4 (&7 ¥ ASH I Il el § X2 &l...(TILH)...3M9
AT T &9 ¥ |8 Bl el T8l § I8 T, 9Tl AN Bl die HI JIdbl A8l § I3

%I...(mﬂﬂ)m This is not the way. You cannot force... (/nterrupﬁons).. You cannot

force me. ...(/nterrupt/ons).. Now, Zero Hour; Shri K.G. Kenye, Nagaland.
..(Interruptions ).. Shri K.G. Kenye, Nagaland. ...(Interruptions)..  This will not go
on record. ...(Interruptions)... There is no question; you cannot force me.
..(Interruptions)..  You cannot force me also. ...(Interruptions).. No banners, no
slogans, nothing shall go on record. ...(Interruptions)..

Killing of civilians in Nagaland

SHRI K.G. KENYE (Nagaland): Sir, in 1958 when the Armed Forces Special Powers
Act was brought to the floor of this august House, it was followed by a marathon
debate by the Members of this House, which stretched on for days together. The
Honourable Members hailing from different parts of this country have expressed their
serious apprehensions about the misuse and abuse of this special powers, which will
be used by the Armed Forces against innocent civilians with impunity and -still- they
will go scot-free without any prosecution from any court of law, without the previous
sanction of the Central Government. So, it was a dangerous Act and envisioning the
grave conseqguences that it would bear on this country, they had vehemently and
stiffly opposed the enactment of the Armed Forces Special Powers Act. Now, in the
light of what has transpired in the last 63 years up to the 4™ of December this year, it
turned out that they were prophetic and have been proven to be correct. These
Armed Forces Special Powers have brought nothing to this country, except breeding
animosity between the people of this region - the North-Eastern region, and the main
land. ...(Interruptions)..

MR. CHAIRMAN: It is a very sensitive issue, please note it. ...(Interruptions)..
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SHRI K.G. KENYE: It has taken a heavy toll on the unity and integrity of this country.
..(Interruptions )... Ultimately, the casualty is inflicted on the unity and integrity of this
country. ...(Interruptions)...

MR. CHAIRMAN: Yes.

SHRI K.G. KENYE: So, all the efforts which have been put in by wise men, by
leaders and the right-thinking citizens of this country from all walks of life, have just
been destroyed in a matter of few hours. Hence, as long as this Armed Forces
Special Powers continue to remain in the Constitution of our country, it will be used
with impunity again. So, | appeal on behalf of all the regions wherever this Armed
Forces Special Powers are in operation ... (Interruptions )..that this Act is detrimental
to the interest of the Nation and therefore, it must be repealed without further delay.

MR. CHAIRMAN: Thank you, Mr. Kenye. ...(Interruptions)..

SHRI JAIRAM RAMESH:  Let him finish, Sir. ...(Interruptions)...

il TRTAVT ST T[AT (IISE IS &, faoell): Aeled, H W@ &l 59 v & |92
g PRATEI

1. 7S AR S ([98R): Heled, § Hi ¥ &1 34 fdva & A1 g DRl gl

$it T ). R (ER): weiey, # 1 Wd &1 39 vy & A1y dag oxar

S1. BIRTIT OF (FERT): 7153, § 1 W &1 39 favy & |1 g a3l g
St 31T e e (BQR): W8Iy, § 1 93 &1 39 9w & 1o Sag vl g

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with what the hon.
Member has said.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with what the hon.
Member has said.
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DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, | also associate myself with what
the hon. Member has said.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with what
the hon. Member has said.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with what
the hon. Member has said.

SHRI K. SOMAPRASAD (Kerala): Sir, | also associate myself with what the hon.
Member has said.

SHRI JOHN BRITTAS (Kerala): Sir, | also associate myself with what the hon.
Member has said.

SHRI N.R. ELANGO (Tamil Nadu): Sir, | also associate myself with what the hon.
Member has said.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with what the hon.
Member has said.

DR. V. SIVADASAN (Kerala): Sir, | also associate myself with what the hon. Member
has said.

SHRI SUJEET KUMAR (Odisha): Sir, | also like to associate myself with the Zero
Hour mention made by the hon. Member.

MR. CHAIRMAN: Next, Mr. Vaiko. ..(Interruptions).. Mr. Vaiko ...(Interruptions)..
Mr. Vaiko ...(Interruptions ... Mr. Vaiko ...(Interruptions )... Mr. Vaiko ...(Interruptions)..
You are not speaking. ..(Interruptions).. Mr. Vaiko ...(Interruptions).. No; no, this
will not go on record. ...(Interruptions)... It will not be shown. ...(Interruptions )... Now,
Dr. Wanweiroy Kharlukhi. ...(Interruptions).. | want Zero Hour. ..(Interruptions)... |
am on Zero hour. (/m‘errupz‘/ons)... | am not allowing anything else.
..(Interruptions )... That was also raised in Zero Hour. ...(Interruptions).. This will not
go on record. .. (/m‘erru,oz‘/ons)... Let them realize what they have done.
..(Interruptions ... And, let others persuade them to allow the House to function.
..(Interruptions )... Don't let them make the same mistake. ...(Interruptions).. Don't
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deprive others from their opportunity to speak. ..(Interruptions).. Please do not
deprive others from their opportunity to speak. ...(Interruptions)... It is not going on
record. ..(Interruptions).. You are defending the undefendable. ...(Interruptions)..
You are not understanding this. ...(Interruptions)... IE 8] A ...(FTHH)...

Holding of NEET PG counseling without delay

DR. WANWEIROY KHARLUKHI (Meghalaya): Mr. Chairman, Sir, we are going
through shortage of medical doctors. ...(/nterrupt/ons)... In almost every respect,
physically, mentally, and emotionally ...(/nterrupt/ons)... More than a thousand of
these personnel have lost their lives. ...(Interruptions).. While the nation calls them
Corona warriors, it is thoroughly heart-wrenching to watch that the same warriors,
who had worked tirelessly during the pandemic under the banner of the Medical
Association, had to go on strike. .. (/nz‘errupz‘/‘ons)... As on today, these warriors are
doing more than eighty hours of duty, per week. ..(Interruptions).. They are
working at ...(Interruptions).. for more than six months. ..(Interruptions).. Now,
simply because of the delay in N.E.E.T PG counseling ..(Interruptions).. When the
nation was struggling with COVID-19 ...(Interruptions)..  Therefore, | would like to
request the Government to go ahead with the N.E.E.T. PG counseling without further
delay. ..(Interruptions)...

S guTafey : STa U Y AT BRI IR fhar Wt e HxA (). .

DR. WANWEIROY KHARLUKHI: Sir, we are facing a pandemic. ..(Interruptions)...
We cannot afford the shortage of anything, especially in manpower to handle any
situation that may arise. ...(Interruptions)...

Thank you, Sir. ...(Interruptions)..

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with what the hon. Member
has said.

MR. CHAIRMAN: Now, Shri Ram Nath Thakur. ...(Interruptions)...



[8 December, 2021]

Omicron COVID-19 variant

11 X A1 SR (U8 R): WU HBIed, H 59 I Bl Sooid & HIH A TRDR
DI AHE HIAT ATE] § 1% 8H Al &I ¥ TH HRHT H HIHT gYI ...(FGEM)... S
¥ 31 il g%, ...(Tagm™)...

Y AUTAfd ; MR, MBI, (ILT). .

il I 1 SN : BH IB [FAGT BHRAT A18d © 1 Sl AHshIA IRV A 917 8,
AP IR H SIRTRGAT YT BT Bl SIRxd 8 3R ey defid Jaddr o &l
SRR B ...(L)... 85 Al § I I BT T B ...(ae ). . 89 3MY$ q1edqs I
ey faumT & fdes oxd g fob o RAfT U8t off, TReR S99 J8ax RAfq a9
DI BIRME X ...(FGM)... S51 I YRI & G, H 39 AT BT FAT HIAT ¢,

IS | ...(FIH)...

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with what the hon. Member
has said.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with what the hon.
Member has said.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with what the hon.
Member has said.

MR. CHAIRMAN: Now, Shri Neeraj Dangi. ...(Interruptions)..  Shri Neeraj Dangi.
..(Interruptions ... You cannot be in the Well. ..(Interruptions)..  First go to your
seat and then ask what you want to. ..(Interruptions).. Shri Neeraj Dangi.
..(Interruptions)..  Bl, T8 &l Tel I, | agree with you. ...(Interruptions)..  Next,
Shri V. Vijayasai Reddy. ...(Interruptions).. Shri Vijayasai Reddy. ...(Interruptions)..

Need to form a Joint Parliamentary Committee on Minimum Support Price

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, the Central Government has
repealed three contentious farm laws recently, and we all unanimously welcome it.
....(/nterrupt/ons)... . Sir, however, it has triggered a larger debate in the form of few
issues ....(Interruptions)... . and one of the issues that has come is how to protect
the interests of the farmers... .... (Interruptions)... .
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MR. CHAIRMAN: Mr. Nadimul Haque, don't raise the poster. This is the second
time | am telling you; second time. ....(Interruptions)... . This is all going on record
as to what you are doing. ....(Interruptions)... .

SHRI V. VIJAYASAI REDDY: Sir, one issue that has come up to in the discussion,
time and again, is that there is a need for guaranteeing, MSP, the Minimum Support
Price. ....(Interruptions)... . Sir, the Andhra Pradesh Government, under the
leadership of Shri Y.S. Jagan Mohan Reddy Garu, has not only been vocal about the
need for MSP but has also put its words into action. ....(/nterrupt/ons)... . In fact,
the Central Government right now has announced MSP only for 23 products.
....(/nterrupt/ons)... . Apart from 23 products, the Andhra Pradesh Government has
further announced Minimum Support Price for another 24 products.
....(/m‘errupz‘/ons)... . Currently, in Andhra Pradesh, altogether 47 products are
covered under MSP which is highest among all the States in India.
....(Interruptions)... .

However, there is a need to guarantee MSP for all the crops at the national
level. ....(Interruptions)... . Sir, for this purpose, it is imperative that wider
consultations be conducted by the Central Government with the farmers, farmers'
organizations and also with all the stakeholders to have a clear picture and broader
view as to how to protect the interest of the farmers. ....(Interruptions)... .

MR. CHAIRMAN: Don't put the banner, at least, in front of the Member who is
speaking. ....(Interruptions ... .

SHRI V. VIUAYASAI REDDY: Such deliberations with all the stakeholders would be
beneficial in sorting out the issues insofar as MSP is concerned. ....(Interruptions)...

Sir, as parliamentarians, it is our duty to protect, to facilitate and have a
dialogue with the farmers. ....(Interruptions)... . To this effect, | urge the Centre to
form a Joint Parliamentary Committee to engage with the concerned stakeholders
and elicit the views of the farmers on various issues insofar as MSP is concerned.
Thank you very much. ....(Interruptions)... .

DR. SASMIT PATRA (Odisha): Sir, | would like to associate myself with the Zero
Hour mention made by the hon. Member.
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DR. AMAR PATNAIK (Odisha): Sir, | would also like to associate myself with the Zero
Hour mention made by the hon. Member.

DR. KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | would also like to
associate myself with the Zero Hour mention made by the hon. Member.
....(Interruptions)... .

SHRI SUJEET KUMAR (Odisha): Sir, | would also like to associate myself with the
Zero Hour mention made by the hon. Member.

MR. CHAIRMAN: 'MSP for Farmers', you have not allowed it. Earlier, 'SC
community', you have not allowed it. 'Omicron, Covid-19', you are not allowing.
....(Interruptions)... . What is your interest, | am not able to understand.
....(Interruptions)... . Dr. V. Sivadasan. ....(Interruptions)... . 'Well" subjects will
not be taken up. ....(Interruptions)... . This is regarding 'Demand for development
of Kannur Airport.' ....(Interruptions)... . So, you are not interested.
....(Interruptions)... . Okay. ....(Interruptions)... . Having given notice; it will not be
taken up again. ....(Interruptions)... . Shri Sushil Kumar Modi. ....(Interruptions )...

Need to remove the exclusive quota for Members of Parliament in admission to
Kendriya Vidyalaya

2} el R A1&) (AER): w9l 7gied, b= faererdl & sfex gadisy &1 St
DICT 8, H SHD! FHIG B DI AN DA gl ...(HGHH)...

RIS ‘ﬁﬁ?&, there are more than 788 MPs, and each MP has 10 seats.
....(Interruptions)... .

MR. CHAIRMAN: Please go to your seats. ....(Interruptions)... . Please go to your
seats. ....(Interruptions)... Do not test the patience of the country.
....(Interruptions)... . Do not test the patience of the country. ....(Interruptions)... .

21 Pelter AR AIGT : ITH] IRIAT IR 10 T2 Bl AHID ba 13 [dermerai 3 fbar
ST 81 ...(TILTH)..

MR. CHAIRMAN: Do not test my patience as well as the patience of the country.
....(Interruptions)... .
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it '\ﬂ"éﬂﬂ PUAR St 39 YBR, S 7,800 seats &, 39 IR THUIST Bl recommendation
I AR 1 ST Bl .. (I )... 399 ) YR & ReTded &1 Urgem= T8l 2
..(TGHT)...

MR. CHAIRMAN: No, no, Mr. Nadimul Haque, you are doing this second time, third
time, fourth time, fifth time. ....(/m‘erru,oﬁons)... . Let it be; what | am saying is on
record, fifth time. ....(Interruptions)... . You should not complain that you are not
given the opportunity. You are misusing the opportunity given to you.
....(Interruptions)... .

21 el HAR HIGT : 5 ARE, BH 4,000 A SATST TEA], TIST 3R N1 &b =i Bl
AHIHT F dfad BRA 2 ...(FFH).. H AT F3, gHg T St BT g=gare o T
AT, TR AT BICT WG $H-A &1 oy forar 21 ..(@@emM)... Sir, it goes
against the spirit of democracy, transparency and meritocracy. ....(/nterrupﬁons)... .
3R Aot JHafitst #, IITs #, (IMs # THETST &1 JMfIeR 21 7, O 1 R 2 b
S ba Y faeredl § I8 SiffreR o T 87 ...(aum™)... S96T Tdiey faenead |
N BIs ATBR 8] Bl ...(HAYF)... X, Uh-Udh UHYl & UNT BSIR-89IR, I-<
ST AT recommendation %E%IK’STIﬁ%, STt o hddl 10 dl‘liﬂﬁﬁ@wﬁ%\;,
RTd HRUT THUTST & U ST B ARTSI gl off 81 &l ....(SIae=)... Fugfa
Hﬁﬂl'l, ?Rﬁ transparency iRl HT%QI

TR, § I8 |1 BT g [ b= faemerdl | M & forg gadist &1 Sl 10
HICH BT BICT B, SHD! dcdblel AT fHaT ST A2 3R I Hied open merit TR
Bls o1 AR, Al S TR AR =T g2 &, I THDT o9 ST Tb| ...(FILT)...
I8 UHUIS & g1 B8R BT I U 9gd 91 BRY &9 &1 2 ..(FagH)... 41 I8!
TReT § THYTST 9 1T dt iR 1fdrmier v ared g fh I8 dler g ) fean
ST ...(FGLT)... FHTIRT TG, a9 1998 ¥ facell B8 BIC 7 39 BIC Bl FHTG B
feam o, afe a9 2000 # 98 R | YRR B AT ...(GLH)... Y 2010 H 19
HiUe Risgat STt Bt e #2301 91, 99 S=i sH! AT B & o1, <ifes a8
R IR &1 A1 ...(HAL)... 815 d, B H-a1d [Jererd & 9aRH+ &1 4 31 Hicd
BT Bl 8, I YBR H2A1 BT DIl &l ...(Fde ). A1 161 #301 Sft Igi 9 €, &
TG & HIETH ¥ MU Hw fh ey foemery e+ § St 7,880 ¥ THUT & BIc
H 8, P! dchTel GG fohaT STy

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | associate
myself with the matter raised by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the matter raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the matter raised by
the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | too associate myself with the matter raised by
the hon. Member.

MR. CHAIRMAN: Thank you. This is about the quota of Members of Parliament in
Kendriya Vidyalaya. This will go on record. ....(/nterrupt/ons)... . What the Chairman

is saying... .... (Interruptions)... . What the Chairman says, what the Chairman
allows MPs, only that will go on record. All other things, disturbances, shall not go
on record. ....(Interruptions)... . Shri Vishambhar Prasad Nishad; this is about
demand for protection of crops from stray animals.. .... (Interruptions)... . Shri
Kanakamedala Ravindra Kumar. ....(Interruptions)... . You are not being shown.
Why are you wasting your energy ? ....(Interruptions)... . You not being heard, not
being shown. ....(Interruptions)... .

Diversion of funds from Centrally Sponsored Schemes (CSS) and renaming of
welfare schemes announced by Government in some States including
Andhra Pradesh

SHRI' KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, the Central
Government implements various welfare schemes. For the implementation of these
schemes, it allocates huge funds to the State Governments. ....(Interruptions)...
. As per financial prudence, the allocated funds have to be utilized for the specific
purposes for which they were allocated. For implementation of the Centrally
Sponsored Schemes, the Central Government adopts various fund-sharing
patterns. ....(Interruptions)... .

MR. CHAIRMAN: | would adjourn it. ....(Interruptions)... . | would adjourn it if they
go to their seats. ....(Interruptions)... .

SHRI KANAKAMEDALA RAVINDRA KUMAR: Some instances have come to the
notice of people's representatives like me that the allocated funds are being
misused or diverted to various other schemes. ....(Interruptions)... . | would like
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to specifically mention the case of the State of Andhra Pradesh. In Andhra
Pradesh, nearly 40 centrally-sponsored schemes are being implemented. For
instance, the State Government of Andhra Pradesh diverted funds that were
allocated under the Mahatma Gandhi National Rural Employment Guarantee Scheme,
to the tune of Rs. 4,000 crores and the Government has chosen not to pay the bills to
the contractors till now. ....(Interruptions)... . Upon intervention by the Court, they
have paid the bills partially. The remaining bills are unpaid. Not only this, the funds
allocated to the State Scheduled Castes Corporation were diverted for various other
purposes, which proved to be detrimental to the welfare of people belonging to the
Scheduled Castes in the State of Andhra Pradesh. ....(Interruptions)... . The funds
allocated under 'Samagra Siksha Abhiyan' were also projected as if that was a
scheme exclusively designed and implemented by the State Government. Even a
Union Minister has recently stated that the Andhra Pradesh Government was diverting
funds sanctioned under the Central schemes for implementation of its own schemes,
and used his pictures for publicity. ....(Interruptions)... .

MR. CHAIRMAN: You have made your point. ....(Interruptions)... .

SHRI KANAKAMEDALA RAVINDRA KUMAR: The Minister has further stated that
misuse of Central Funds is very rampant in the State of Andhra Pradesh. This trend of
the State Government is very dangerous and against the norms of financial prudence.
....(Interruptions)... . Sir, in democracy change of government is a regular feature.
Today there may one government and there may be another government on other
day. But the organization as such exists to render various welfare activities for people.
Even funds meant for local bodies are being diverted by the State Government,
contrary to the constitutional amendment. ....(Interruptions)... .

MR. CHAIRMAN: Please conclude. ....(Interruptions)... .

SHRI KANAKAMEDALA RAVINDRA KUMAR: Even AlIB bonds, funds meant for the
purpose of repairing roads, were diverted. Recently, Rs. 400 crores of NTR Health
University funds were also diverted. There is financial anarchism in the State of

Andhra Pradesh. ....(Interruptions)... .

MR. CHAIRMAN: You may confine to your subject. ....(/nterrupt/ons)... .
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SHRI KANAKAMEDALA RAVINDRA KUMAR: Even disaster management funds to a
tune of Rs. 1,776 crores have been diverted. Therefore, | request the Central
Government to intervene and give directions to the State Government not to misuse
or divert funds of the Centrally-sponsored schemes.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by the
hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too associate myself with the matter raised by
the hon. Member.

OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Thank you. Hon. Members, some Members do not want
Zero Hour. They do not want Members to raise public issues. ....(Interruptions)... .
They are creating a situation in the House that is very awkward. Shall | take action or
adjourn the House? ....(Interruptions)... . That is why | am adjourning the House.
This action was not taken by the Chair. The action was taken by the House on a
Resolution moved by the Leader of the House. So, | have already suggested let the
Leader of the Opposition, other leaders, the Minister of Parliamentary Affairs and the
Leader of the House sit among themselves, discuss the issue and see to it that the
House is allowed to function in an orderly manner. ....(Interruptions)... . Creating
disorder, defending something which is not defendable and then trying to force me for
an action is not reasonable at all. ....(Interruptions)... . You are not understanding it
in spite of my telling. ....(Interruptions)... . The action was taken because the
papers were torn, files were taken away, mikes were broken, people came on to the
Table, the entry was blocked to the Chairman's room and marshals were attacked.

....(Interruptions)... . You say that it was right and the action of suspension was
wrong. ....(/nterrupﬁons)... . This is wrong. | am adjourning the House till twelve of
the clock. ....(Interruptions)... .

The House then adjourned at twenty -six minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair
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ORAL ANSWERS TO QUESTIONS

St STUTf : TS TR 106. ST 31 UATA| ....(FGL).... Please go back to
your seats. ...(Interruptions)... 3= PTs 91 Rbls TR 8] o X&! Bl ...(IE). .
Ig I 3R B | [MUE Hw ..(AdHT)... Allow the Question Hour to continue.
...(Interruptions )... Please go back to your seats. ...(Interruptions)... FERICENGE]
3iTaR & Repls 9= Q|

Raids conducted by NIA
*106. DR. ANIL AGRAWAL : Will the Minister of HOME AFFAIRS be pleased to state:

(a) the number of raids conducted by the National Investigation Agency (NIA)
in connection with alleged money laundering cases across the country,
State-wise, during last three years;

(b) the number of persons arrested/involved in these cases; and

(c) the action taken by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI NITYANAND
RAI): A Statement is laid on the Table of the House.

Statement

(a) to (c) The National Investigation Agency (NIA) investigates the cases involving
offences specified in the Schedule to the National Investigation Agency Act, 2008. As
the money laundering is not a scheduled offence under the Act, the NIA does not
have mandate to investigate cases of money laundering.

S1. 311t 3nraTer: IuHIAT HEley, § U8 U quHl dredl § ¢ Axibdrg & fa<d
Q90T He e AHE! H UH.3718.U. DI SIid & &RIT IR el ©...(aem)... Ud 3dd
3 foret ST b1 AR foam 1 272

SNt A=< I STFUIfT 986y, Al IRGR ATAHAIE & RIeTh 7= SR
TR T & Ui Hahfoud iR ufiag Bl...(ae™)... A1 9aT 6T Sl U9 oI,
U375, V. gRT IR 3R 8H S & BRI S YRUMA MU 8, H STBT Soold BHRHA]
IEIM...(TAYH)... ITAIE Td Iqb FHAD] DI IA-3del FURT o [ I,
HAHTH, IIE, §h-TTd ST STed [BU Y B1...(TGEM)... < (BAl g_T fod g &
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T Teiye) TRU13T & GOUAN & (4% GhaH &l (b 1Y § 3iR I HRArg i
P TS Bl UITHEIE | HIgdh USTAT BT TR Ud AT d & oIy U U &9 &
YN UR R T B ...(aEH). .

MR. DEPUTY CHAIRMAN: Please go back to your seats. ...(Interruptions)...

Mt =< Y A1ed UgTel 3R Sfddhdie & A& U9 TSuile TR BRATS &l 7T
gl SYQHNRT HEled, sarell dAfed A= 99dl & Aegd ¥ g9 e ard
3TIITaaTs!, over ground workers iR 3MTAHATE FITSH! BT €9 YATE 3d%g B8 &
BHRUT HIHR H YRET Il IR YR 3R ARBRT HURTIT Dl JHATT UgdT &b A H
AR HHY 318 81 LWE terror-funding & HTEIHT BT Ul SV THR S SRRAIRT &1
TEBY BT YRS TR AP oMl T ..(FIHF)... AR Iw R A1 9 Sfed far /21
gl...(aET)...

MR. DEPUTY CHAIRMAN: Please go back to your seats. ...(Interruptions)... &9 dd
JIRHT AT D! G1 AT |...(GLT)...

3t T W Safedl Ud siddmdra] WAl & o UaTg & 3[d%g B &
HAEIRY BTG T3l H 9gd Bl 318 &l...(FILH)... STFHMIT HBIqd, S8
e I ghad AR TREIRY B a1 DI &, 1 | g1 =T § b 379 T 3P b
&t OeoT Heifere 103 Al D1 ST 81 Yol 2, 868 IV & o BTSILIC STRIe B
gal &, 795 al ARWIR fg 77 2 8k 97 Il & fIog aRIv fig gu €1 34
TR H TH.3775.T. DI ST DI <@ SIY, 1 3 T UH.37Mg.Y. §RI S MY el
Tl # 39 Rifg @ g% 92.59 7, ST f6 3T @ wdgs )1 W ¥ B Tl
...(TFE). .

2 STMHRE: ST, AT AT, MY GART FAHe™] Iy ..(aH™)... $HD
3TCTET BIg 3R AT RPIS IR T8I O €T B1...(FGET).... HRT 319 AN 4 31T & b
He Tl SITQL...(FIET)...

S1. 3ifIeT 3nraTe : ITFHMRT HBIgy, H MUd AgH | WEHR Bl 3R AT T8
3] ST Bl gvgaTe U BT ATEd g b 31U 39 31 YT | <20 H 3f<idhdrg d
HHI TS B...(FAL)... 3R TH.718. 7. 7 984 32T B 61 T H e A71ea+q | I8
T 18T § foh T ARBR T.3015.T. DI MR AT grar o UR fTaR SR 81 872

2 frea=< I SU9HRT Heied, qd | 9l UH.318. Y. DI [ JhR | ureR &1 S
el B...(agT)...
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A ITUNFT : U9 3R SR P AT Bls 3R I Rble IR 8] o &
21...(Tag™)... R Fge iR IR 2 Ravls & ST 32 2...(STad™ ). ..

it frea Y 98 954 21 3w RO & A aTal 2 e Y 39 @1 2019
H UF.9718.T. & HA~sc H 98 F1d1 A1 &1 sl 7 Ufhamsil & 3 sl Sl
3R 3T 77 & 3R #3719 aRvme &1 =r=i @, IFa! [qenics uared srfafrm,
WAV Hol AR, [AfAfadg fhar-dey Farvr (g H, e i
AT, TTRSD IgIT DI YRET b RIATH IRBIIAT Hedi Dbl GHT ATATIH, ATh
BT (JATTDHATG DI GH) SMATIH, ARIfereh Alae Bl JRET b (%G IR B
Sl D1 SH AR FETGIUIY At AffgH]|

ot Sugurafe: 5= \_rﬁ, SITY P YT briefly answer =4

3l freams I AR AT & BPR SR ST f4dRor yumelt (Fue) IR-
ST AR o1 e, YRAIY g Wil & T8d 3Ry - 9 Jaa! § g
II1 T2 BT, TAH I8 AN ATHR D] UK &1 T 9l I mandate B G
& T 2019 § BRI fhar a1 7, T9F il UHSMST &l A1Fd d¥dhsl, AT
3TURTE ST A< 3R fapicd yare o1feifaas &) <Tia &1 oifeR faar T 81 s9&h
1T B YRR 9 Gefera gRkeufy, facen & afed 8 arell ade! gl & Siid
BT W) 3P AfTHR F I AT T 81 IRPR &I Ufdggal 8 {F a8 srdedrg a1
< & fIog feft Mt TR & wrRiare! &1 730 A fhy ST arel....(aem). .

it STRUTARI: HYAT MY ART AT9H H 1 T B ...(FILH)... Bdel A AT Bl
a1 81 RIS H SIS 21 ..(FGHH)...

A < = fodY ¥ Uer B Ui geATd, S SvIgIE Bl UeAl §, S e &
fed & 781 €, TRISY S IR B1H X V8! § 3R S9d o IHI-9HT IR WRER
foraR &=l 81 ...(TAIM)...

it SUQUTIR: AR I 1T BIGR Sl ...(FAHM)... TS, HIe TR JoHR 0 H
A 9 B ..(FAT).... AT H3T S, @IS ... (FGET).... HUAT AT H dSHR 1
T B, BISH Bl T S| ...(TALTH)... A IH A1 STHR SHT, 3T YT T Dy |

I} X 7] STHN: SUHHTYRT HEIG T, § 31U HIEH | H3l St | dHe1 arsdl g b
S e 8 b ISR &RT 7 2, fha B1U AR Y, $96 IR H §8i $O 6l
ERIRIE]
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21 fream=s 1 ABIey, S Fawde ugel fhan 1T o, it Aiteries) S99 Hefer
o1, AfhT 98 ol e I 37l AT, R W1 dfs e & AW Ueh Fecayqul fqug o,
S SHD! THGRT H4 G Bl ...(FIHH).... ST81 dP AT e I 1Y 91
BT BT 8, Al 791 ATrSRIT I Ffd ST ATt 8, D! Sfid THIMSY Fal HRel 2
..(FAIH)... b ATdHhdrg I G S fod TI9oT & A8 94 8, S+ UHST
U ATPR 8T H ATHR ITBT o g U Bl § 3R YIS ot BRell 8l R
AT ASR ST 918d &, ol § qar1 dred g (o 3l I HisaT ay 4, ST f 9y
2021 ¥, THIMSY 1 ! e eradl | Fdfd 7e ¥ 151 BN, JATRai
AT BT Bl ...(AHM)... 39 Bl H Fdf 29 ARKAT B AREIRT I & 715 2
..(TGHT)...

SHRI K.C. RAMAMURTHY: Sir, | know that a lot of measures have been taken to
counter terrorism in Kashmir and other places. But, what are the major cases being
investigated by the NIA now ? .. (Interruptions)..

ot SUUTAf: wiSt, 3199 & §1d 7 |

M= 7319y, FFR & gl § TASMSY A Adhdlg Hl GIid dR-
qrel ) ATl DY, T o fI<T 1907 Bf SHTs A SO B, I AT UR ¥ ST
DI qSTAT S aTell T Bl AT R I=T T ! i 1R w0y & foars ot
&1 JAAT Sl G3MSY b 2008 B ARG & 2419 4, A=A & {9 4, IT6
IRBR &7 # M T, HTHR # 0 AABR & BT TN B Y, VH AR A
UF3MEY A foly 21 ...(aaem ). .

1t JUHHTTfr: ART3MMUE 8 fob 31y ) Uil Hie R S &R HaTd qo|

it e I et 9@ ARKTT " o 91d 7, e TSy o Hdferd e
Al 311 &, d 98 Ada-1eid 8l & IR 9 HaaTelIeId BT &l 89 F4I Bl I
ElEN

o. oY (S1) SLdt. gw (Rer): Sugvul /8iey, ! AThd § I8 H3i1 Sff 9
IS ATE § fh embezzlement ¥l 3TTcdhare I &H T8l 8 3R WA Ao d hed,
S IABIR Hhed oA Bl 7Y I 7, SRgaed ol &y 9 €... 398 =i
SIREIR ToidT O HIE18TTS §RT Sgdl &i Hal fdT ST 92T S99 s Reer=
FT permitted &1 &7 MY VAT Hd B3I {6 ST HeX & s &, STH HIHIMTE Bl I3
liberty B AT d T H HI SHPT SHRCIIC P 3R B3 I91G?
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2 freaT= Y SuTafcr q8ied, U8 ol U3 9 oot 3ol U3 81 Sl 93 gul
YT AT I8 UHRNTSY & et H &1 A1 e TS P S@dl Bl dId B 8 8, Sl
o 7o & fegpet arerT 2

1t STAUTIRT : U= TRAT 107. A1 THRR R98 Gl, not present ...(STTETH)..
*107. [ The Questioner was absent ]
Global Hunger Index Ranking for 2021

*107. SHRI SHAMSHER SINGH DULLO: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether India's Global Hunger Index ranking for 2021 has dropped from last
year's rank of 94 and is now at 101 out of 116 countries and whether Government has
taken cognizance of the same and intends to improve the food security system;

(b) if so, the details thereof and if not, the reasons therefor;

(c) the details of the food distribution system, including quantity of food distributed,
the number of beneficiaries reached and the percentage of population left out of the
distribution, year-wise from 2018 till date; and

(d) the year-wise budgetary data for food security and distribution from 2018 till
date?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. MUNJAPARA MAHENDRABHAI): A statement is laid on the
Table of the House.

Statement

(a) and (b) Yes, Sir. As per Global Hunger Index 2021 report prepared by
"Welthungerhilfe' and 'Concern Worldwide', India’s score is 27.5 and it has ranked
101 among 116 countries. Global Hunger Index is based on four indicators -
Undernourishment, Child Stunting, Child Wasting and Child Mortality.

Global Hunger Index (GHI) does not reflect India’s true picture as it is a flawed
measure of 'Hunger'. It should not be taken at face value as it is neither appropriate
nor representative of hunger prevalent in a country. Out of its four indicators, only one
indicator, i.e., undernourishment, is directly related to hunger. The two indicators,
namely, Stunting and Wasting are outcomes of complex interactions of various other



[8 December, 2021]

factors like sanitation, genetics, environment and utilisation of food intake apart from
hunger which is taken as the causative/outcome factor for stunting and wasting in the
GHI. Also, there is hardly any evidence that the fourth indicator, namely, child
mortality is an outcome of hunger.

Data used in the GHI report are sourced from international agencies which are
not updated as per the latest data available in the country. Food and Agriculture
Organisation (FAO) of the United Nations, the data source agency for the indicator
‘Prevalence of Undernourishment’, has relied on the opinion poll conducted
telephonically, which has completely disregarded Government’s economic response
to Covid-19 of providing free foodgrains to 80 Crore National Food Security Act
beneficiaries under Pradhan Mantri Garib Kalyan Anna Yojna, and given an
unacceptable estimate for India for the triennium period 2018-2020. The 4 questions
asked in the poll have no links to availability of food or dietary energy. FAO’s
estimates on ‘Prevalence of Undernourishment’™ in India for the triennium periods
2015-17, 20016-18, 2017-19 are 14.8%, 14.5% and 14.0% respectively, which
clearly show a declining trend. India has not faced any major challenges on the food
production and supply part in the recent past which would adversely affect the
‘Prevalence of Undernourished’ score. Afghanistan, Bangladesh, Nepal and Sri
Lanka, have improved on this indicator during the triennium period 2018-20, signifying
that these countries have not been affected at all by Covid-19 pandemic induced loss
of job/business and reduction in income levels. These are counterintuitive in view of
higher mortality rates due to Covid-19 in 2 countries during 2020. Thus, the
assessment made by FAO does not reflect the ground reality and is not worthy of
consideration.

The National Food Security Act (NFSA), 2013 provides rice/wheat/coarse
grains at highly subsidized prices of Rs. 3/2/1 per kilogram to nearly 80 Crore persons
across the country. As part of the Economic Response to COVID-19, Government of
India had launched the scheme ‘Pradhan Mantri Garib Kalyan Anna Yojana
(PMGKAY)’ for additional allocation of foodgrains from the Central Pool @ 5 kg per
person per month free of cost for all the beneficiaries covered under Targeted Public
Distribution system (TPDS) / National Food Security Act (Antyodaya Anna Yojana
and Priority Households) including those covered under Direct Benefit Transfer
(DBT) for a period of 8 months, i.e., April-November, 2020. During this period of
8 months, about 32.2 Million Metric Tonnes of foodgrains had been allocated to
approximately 80 Crore beneficiaries. The PMGKAY scheme has also been
implemented during the year 2021 for the period of 7 months, i.e., May-November,

43



44

[RAJYA SABHA]

2021. Accordingly, about 27.8 Million Metric Tonnes of foodgrains have been
allocated free of cost to approximately 80 Crore NFSA beneficiaries.

In order to ensure proper functioning of the National Food Security Act 2013,
reforms in the Targeted Public Distribution System (TPDS) are being undertaken in
consonance with Section 12 of the Act. Some of these reforms include digitization of
ration cards/beneficiaries database, seeding of unique identification numbers
(Aadhaar) in digitized database, online allocation of foodgrains, computerization of
Supply Chain Management, automation of Fair Price Shops, portability of ration
cards, full transparency of records and putting in place of a strong grievance
redressal machinery.

(c) The Public Distribution System (PDS) under NFSA evolved as a system of
management of scarcity through distribution of foodgrains at affordable prices. PDS
has become an important part of Government’s policy for management of food
economy in the country. PDS is operated under the joint responsibility of the Central
and the State/UT Governments. The Central Government, through Food Corporation
of India (FCI), has assumed the responsibility for procurement, storage,
transportation and bulk allocation of foodgrains to the State Governments. The
operational responsibility including allocation within State, identification of eligible
families, issue of Ration Cards and supervision of the functioning of Fair Price Shops
(FPSs) etc., rest with the State Governments.

Total 5.44 lakh fair price shops exist across the country for distribution of
foodgrains to the NFSA beneficiaries. Quantity of foodgrains allocated and distributed
under NFSA since 2018 is at Annexure-|.

The National Food Security Act (NFSA), 2013 currently mandates a coverage
of upto 75% of the rural population and upto 50% of the urban population, which as
per Census 2011 comes to 81.35 Crore persons. Presently, approximately 79.53 Crore
persons are covered under NFSA. Identification of beneficiaries under the Act is a
continuous process. Details of number of beneficiaries covered under NFSA since
2018 are at Annexure-Il.

(d) Details of year-wise budget allocated and fund released since 2018 as food
subsidy to Food Corporation of India, food subsidy to decentralized procurement
States and Central assistance for expenditure incurred towards intra-State
transportation and handling and Fair Price Shop dealers’ margins are at Annexure -lIl.
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Annexure-I

Quantity of foodgrains allocated and lifted under NFSA since 2018

(In Lakh Tonnes)

Under NFSA
Allocation & NFSA
Year TPDS ,
Offtake (Tide Over)
Rice Wheat Rice Wheat

Allocation 203.29 231.68 20.79 7.10
2017-18

Offtake 293.61 218.60 22.02 6.26

Allocation 292.65 232.49 20.79 7.03
2018-19

Offtake 283.77 212.47 21.15 6.61

Allocation 290.23 231.24 20.77 7.00
2019-20

Offtake 285.42 215.60 20.78 6.67

Allocation 288.72 232.54 19.45 7.44
2020-21

Offtake 279.00 212.95 19.35 6.73
2021-22 Allocation 162.34 134.34 10.96 4.43

(upto October,
Offtake 146.68 119.49 10.79 3.88
2021)

Quantity of foodgrains allotted and lifted under Pradhan Mantri Garib Kalyan

Anna Yojna

(In Lakh Tonnes)

PMGKAY
Year Allocation & Offtake .
Rice Wheat
Allocation 214.08 106.97
2020-21
Offtake 195.99 103.10
2021-22 Allocation 149.43 128.86
(upto October,
Offtake 113.79 100.17
2021)




46

[RAJYA SABHA]

Annexure-ll

Details of number of beneficiaries covered under NFSA

(In Lakh)
Beneficiaries as on No. of families/ persons identified under NFSA
Antyodaya Anna Yojana Priority Totl
Households persons

No. of families | No. of persons | No. of persons
January, 2018 236.01 9039.94 7132.11 8072.05
January, 2019 236.01 903.39 7049.68 7953.07
January, 2020 238.38 909.83 7055.56 7965.92
January, 2021 237.39 901.21 7035.76 7936.97
November, 2021 238.05 900.47 7052.40 7952.88
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Annexure-IlI

(Zin Crore)
Name of Food Subsidy to FCI under NFSA Food Subsidy to DCP States under Central assistance to State/ UTs
Scheme/ NFSA under NFSA for intra-state
Project movement & FPS dealers margin
FY BE RE AE BE RE AE BE RE AE
2017-18 107138.60 101981.69 61981.69 | 38000.00 38000.00 38000.00 [ 4500.00 4500.00 [ 4499.82
2018-19 138123.00 140098.00 70098.00 | 31000.00 31000.00 31029.49 | 4000.00 3883.94 3883.94
2019-20 151000.00 75000.00 75000.00 | 33000.00 33508.35 33508.35 | 4102.21 1678.78 1678.78
2020-21 77982.54 344077.00 462789.00 | 37337.14 78337.77 78337.77 | 3982.54 8000.00 | 6482.54
2021-22 202616.00 | 202829.00% | 134000.00* | 40000.00| 80169.67% | 30040.74* | 4000.00 | 6000.00% | 2674.05*

* Actual Expenditure (AE) upto 30.11.2021

$ Proposed RE 2021-22

BE: Budget Estimates
RE: Revised Estimates

AE: Actual Expenditure
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ot STuTafa: it TR ST SH .. (FEAUT).. ©itsT, 31T T dof | 7 31U, placards
7 faxgrd| § 3T9A AT DR BT § (b HUYT 3T AN 37T+ HICH TR S| ... (TILTH)...

SHRI PRASANNA ACHARYA: Sir, | would like to know from hon. Minister whether in
the Global Hunger Index of 2021, India's rank is below the rank of Nepal, Bangladesh
and Pakistan which are our three neighbouring countries. ...(Interruptions)... As
per a UNICEF study, malnutrition is the cause of at least 45 per cent of child mortality
globally, whereas in India this number is 69 per cent. ...(/m‘erru,oz‘/ons)... This is the
report of UNICEF. | would like to know this from hon. Minister. ...(Interruptions)...
What are the immediate and urgent steps that the Government is taking or
contemplating to take to deal with this alarming situation in the country?
...(/nterrupt/ons)... Most of the people affected due to malnutrition live in the adivasi
areas. ...(/nterrupt/ons)... The adivasi population of India is suffering mostly from
malnutrition. ...(Interruptions)... What are the special and immediate steps that the
Government is contemplating to take to deal with the deteriorating situation of
malnutrition, particularly in the adivasi belt of the country?

DR. MUNJAPARA MAHENDRABHAI: Sir, basically Global Hunger Index is a tool
designed to comprehensively measure and track hunger globally, region-wise and
country-wise. SN 89 oI Al ®ax dRd § - undernourished people in the
population, number of children below five years for child wasting and child stunting,
and number of children who died before their fifth birthday. Score 100 means zero
hunger. dz best score 2 3N} ST 100 WhIR %\r, I8 Had worst score B Qﬁ?ﬂ = S g
Global Hunger Index e %\’, scientific purpose & %I'Q SKEdE2 QW part g™
telephonic opinion IRl %\r, SIT scientific =81 %, STI®! 98 I S9H undernourished
population in India @Y fFTR ST AT = SATET high IR, SHHT 918  BHRT Global
Hunger Index H TR fegray T B

X, ST wasting and stunting ¥ reference year %\r, CERIE GHERIRI %\r IR
mortality rate H o HF T gl a9 W hunger H main part al undernourished
population T g BT 81 89 ?Rﬂ_cﬁ R compare BN %, Sl recently National
Family Health Survey-5 ¥ BART 99 IRTHIER 311 AT g1 D! 9918 A Global Hunger
Index H BHRT ThIRX BIHBT HUN 31T AT &1 BHNT child mortality rate #H SRR %,
nutrition 41 S¥IEHE g3M 81 g9 (1T AR Y& H=i1 &1 == AIel i 9 'qi9oy
ST T ATl EF AV NI | AW S HATS! adhy Bl AT of W2 21 39
HTH! FHIHC §s B T4 AT scientific data AT, T EHRT THR BT AT T
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SHRI PRASANNA ACHARYA: Sir, one-third of world's malnourished children live in
India. It is a UNICEF Report.

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI ZUBIN
IRANI): Mr. Deputy Chairman, Sir, | stand to supplement and support the Minister of
State. | think what Prasannaji has voiced is a concern of many a generation in our
country. Malnutrition is an inter-generational challenge. It is not a challenge that
emanates with the birth of a child or marriage or union between a man and a woman.
As has been enunciated by the hon. Minister of State, a recent survey of the Ministry
of Health and Family Welfare highlights the declining trends of wasting, stunting and
undernourishment. However, since the hon. Member has particularly highlighted the
need for effective implementation of the project in tribal communities, | must here say
that the hon. Prime Minister, when he envisaged the POSHAN Abhiyaan, envisaged
partnership and convergence between 18 Ministries and the Ministry of Tribal Affairs is
a predominant participant in the same. We are dependent on States for the efficacy
in terms of implementation of the project. Here | am delighted to tell you that in my
two years of experience in this Ministry, especially in respect of POSHAN Abhiyaan, |
have never found a State wanting or withdrawing from these efforts. | am assured,
with the performance of States, that they are as serious about this challenge that our
country is facing as a whole as we are in the Government of India.

SHRI BIRENDRA PRASAD BAISHYA: Sir, the recent published report of Global
Hunger Index ranking is a very big concern for us. As per this report, out of 116,
India's position is 111. Earlier, Indian position was 94. It is a very big concern for us. |
want to know from the hon. Minister: What measures is the Government going to take
to improve the situation and how many years will it take to improve our position?

SHRIMATI SMRITI ZUBIN IRANI: Sir, with your kind permission, | would like to
highlight to the hon. Member that the answer, in fact, reflects the challenges as to
why the number in the Global Hunger Index is not acceptable to many in our country.
This survey was conducted through a telephone call. | will just give an example and
one of the questions posed in the telephone conversation was, "7 YT HHT BRC|
Y oY, ST9 MU= WET T @1 812" So, can you imagine that we are talking about a
medical and societal challenge which is measured through a Gallup phone call? And
the other additional information that is made available in the reply is that conditions
where Covid has impacted the state of nutrition, and the societal concerns in our
neighbourhood have not found a reflection in this Index or study which means, as the
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senior Member of the House had also enunciated in his response, countries like
Nepal, Sri Lanka and Afghanistan, it seems from this report, have been unaffected by
Covid, which is not true. In so far as the Member's desire, to ask how much of efforts
we are undertaking, is concerned, again, here | would highlight that apart from the
Ministry of Tribal Affairs, the Ministry of Health and Family Welfare is one of the lead
participants in the POSHAN Abhiyaan wherein through medical interventions, we have
ensured that the Chief Medical Officer of every district takes into consideration
children who are SAM and MAM, that is, severely and acutely malnourished children
and children who need medical attention immediately. Sir, | must here highlight that
many a Member will have access to suppositions in terms of number of SAM children
in our country. For the first time, under the leadership of the hon. Prime Minister, we
have engaged with States to get precise numbers. There was a pronouncement
years ago in this very House that we have eight million plus SAM children in the
country. However, with medical assistance and supervision, when States undertook a
survey, that number reduced to less than 1.5 million.

DR. M. THAMBIDURAI: Sir, | want to say one thing. Everybody knows that hunger is
a dangerous weapon in the world. You all know very well that our former Chief
Minister Dr. Puratchi Thalaivar M.G.R. introduced a mid-day meal scheme to give
nutritious food to school children. That is a pioneer scheme which was introduced in
Tamil Nadu. After that, other States are also following that. In the same way, Dr.
Puratchi Thalaivi Amma Jayalalithaa....(Interruptions ...

MR. DEPUTY CHAIRMAN: Please put your question briefly. ... (Interruptions)...

DR. M. THAMBIDURAI: No, no; | am telling this because. ..(Interruptions).. | am
coming to the question. ...(/nz‘erru,oz‘/ons)...

MR. DEPUTY CHAIRMAN: My request to both, you and the hon. Minister, is that
please be brief in your answer so that | can go ahead. ..(Interruptions).. Please.
...(Interruptions ...

DR. M. THAMBIDURAI: | am coming to the question. ...(Interruptions)...
Regarding malnutrition, | am asking. Also, you have said, including the distribution of
the ration. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Please put your question. ...(Interruptions)..

DR. M. THAMBIDURAI: During the period of Dr. Puratchi Thalaivi Amma, our period,
she made distribution of rice to all the card-holders in Tamil Nadu.
...(Interruptions )...

MR. DEPUTY CHAIRMAN: Sir, what is your question? ... (Interruptions)...

DR. M. THAMBIDURAI: These are the things which were done. Hon. Prime Minister
also announced many schemes giving the ration to the Covid-affected people. This is
going on. Therefore, these are the schemes; very well. | want to know from the
Minister: What steps is this Government going to take to direct all the States because
the Minister said cooperation of the States is very important to implement this?
...(Interruptions ...

MR. DEPUTY CHAIRMAN: Okay, thank you. ...(Interruptions)... Thank you,
Thambiduraiji. ...(Interruptions)... Hon. Minister, please. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, as instructed, | would be brief. Yes, | am
appreciable that the hon. Member has highlighted the Prime Minister's initiative to
ensure that 80 crore Indians received free ration for over eighteen to nineteen months.
That has added to ensuring food security for our citizens. | must also highlight here
that when the country came to a lockdown due to the pandemic, the Ministry of
Women and Child Development engaged with State Governments to ensure that the
take-home ration for children, who come to anganwadis, including pregnant and
lactating mothers, was delivered at their doorstep every fifteen days. The Ministry is
in continuous engagement to take reports from the State with regard to delivery. We
also actualized a digital tracking enablement device called 'POSHAN Tracker' where,
today, over @ crore beneficiaries, women

and children from anganwadis, are tracked in terms of the services that they are due
to receive under this legislative procedure and administrative effort.

MR. DEPUTY CHAIRMAN: Q. No. 108.
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Exploitation of women at workplace

*#108. SHRI REWATI RAMAN SINGH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the number of incidents of exploitation of women at
workplace has increased during the year 2020-21;

(b) if so, the concrete steps taken by Government in this sensitive matter during
2020-21 to restore the faith and dignity of women; and

(c) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. MUNJAPARA MAHENDRABHAI): A Statement is laid on the
Table of the House.

Statement

(a)to (c¢) The Ministry of Women and Child Development does not maintain data
about incidents of exploitation of women at workplace. However, the Government
has enacted the Sexual Harassment of Women at Workplace (Prevention, Prohibition
and Redressal) Act, 2013 (SH Act). As per the Act, the appropriate Government in
relation to a workplace which is established, owned, controlled or wholly or
substantially financed by funds provided directly or indirectly by Central Government
or Union Territory Administration is the Central Government. In relation to all other
workplaces, the appropriate Government is the State Government. Further, the Act
entrusts the appropriate Governments with the responsibility of monitoring
implementation of the Act. As such the responsibility to maintain data on the number
of cases filed and disposed of in respect of all cases of sexual harassment of women
at workplace under SH Act are either the concerned Ministries or Departments of the
Central Government, or the concerned State Governments.

Besides, the  National Crime Records Bureau (NCRB) compiles  and
publishes information on crimes in its publication “Crime in India” which is available on
the website of NCRB (https ://ncrb.gov.in). The published reports are available till
the year 2020. As per data published by NCRB, the number of cases registered for
sexual harassment in work/ office premises under Section 354A of the Indian Penal
Code (IPC) during 2019 and 2020 are 504 and 485, respectively. This shows a

* Original notice of the question was received in Hindi.
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decline in number of registered cases for sexual harassment during 2020 over
previous year.

Further, ‘Police’ and ‘Public Order’ are State subjects under the Seventh
Schedule to the Constitution of India. The responsibility to maintain law and order,
protection of life and property of the citizens including women are with the respective
State Governments. The State governments are competent to deal with such
offences under the extant provision of law.

Besides the above, for safety and security of women and girls, the Government
of India has introduced various other schemes/ projects that include One Stop
Centres (OSCs), Universalisation of Women Helplines (WHL), Beti Bachao Beti
Padhao (BBBP), Swadhar Greh, Emergency Response Support System (ERSS)
which is a pan-India single number (112)/ mobile app based system for emergencies,
a cyber-crime reporting portal to report obscene content, safe city projects in 8 cities
(Ahmedabad, Bengaluru, Chennai, Delhi, Hyderabad, Kolkata, Lucknow and
Mumbai) including infrastructure, technology adoption and capacity building in
community through awareness programmes, training and capacity building for
Investigation Officers, Prosecution Officers and Medical Officers, setting up/
strengthening of Women Help Desks (WHDs) at Police Stations etc.

In order to ensure safety and security of women during 2020-21, the
Government has taken several concrete steps including ensuring that its institutions
such as One Stop Centres (OSCs), Universalisation of Women Help Line (WHL),
Ujjawala Homes, Swadhar Greh, Child Care Institutions, Child Line (1098),
Emergency Response Support System (112) and various statutory authorities
under women-centric laws such as ‘The Protection of Women from Domestic
Violence Act, 2005°, ‘The Dowry Prohibition Act, 1961°, ‘The Prohibition of Child
Marriage Act, 2006° etc. remained operational and available for providing assistance
to women during the situations created by Covid 19 pandemic. Further, during
lock-down,  National ~ Commission for ~~ Women (NCW)  also took various
measures to assist women facing distress.

it Yacht T Ry« ArgaR, HE3 S 71 <97 | g SRl ol fUs S Al & sfidel
T 2 3iR IB ISIIR 3N ST 2| AAR, H U] AT A HAT SIl A 1 A8l §
5 HudT 98 9ary b uig yxell H fdhd uRTy g 3iR fdhd Al § Joll faelrs
TS ?

St gfcr SIfee SR : HBIGY, § 31ruch HIeyH W ATERUY AHE GG Bl A
PRI =T g [ TTHIIRE! &1 qqdTge UR, ST 6 39 a9 9 Ui 2, 9R1 STl
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wCdIss SUA™ HRIAT S gdbl 8 § ARM<d § 6 uee IR 39 Ovg ol
TR W DR, 37U I&T b & [UNT &b HIe9H A, i ol TS 3Te¥ U e favy
2, Al Y& 3R TR0 IR THIRAT | YITIRd 2

£t Yol WA g : AR, R [T 9ol 3iR T aTeR ¥ B o forn Sy R
HeT | U BT B R AdAd 87? AR, § ATqH! AT A AFHR A3 S A
ST AT8dT § o fohaT st SR fby 1Y 3fiR POCSO BIC H e Bist 14l dh
Afad g, A IR FRars g 872

St fcr SpfeT SR - HWEIe Y, H o1ud HIeyH | 6HE e Sl 9 o fauEdn 9
HeT g b f57 9ol 1 9 3771 Igi Wed H Y9 I2 €, S Ul DI ARAT 3R
HAT 99 | G 81 gl R # e =medl § f POCSO gae & i
Afge Icied & BAS H Sleg-H-Seg NTed f¥el, 396 oy 'far ke & dgd
YRA IRBR 7 S W H 1,023 BRT oh HICH I ATIAT DI 21 IAHH H A YT S
STFHRT YA 8, b AR g &9 39 1,023 DICH & o7y yraen= fhar aiR
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DI ggEr |
DR. AMAR PATNAIK: Mr. Deputy Chairman, Sir, as you know, we have the
organized sector and the unorganized sector. Work places in the organized sector,

generally, follow the principles, rules, act and the provisions, even the provisions of
the Vishaka Judgment, so, everything is followed in the organized sector. For the
unorganized and the informal sector which employs about 63 per cent of the women
force--whose labour force comprise 63 per cent as women--what are the
precautions that are being taken by the Ministry? Of course, the State Government
has a role to play in so far as crime and criminal kind of antecedents are concerned
but other kind of exploitation also takes place in the unorganized sector. What kind of
precautions are being taken by the Ministry ?

SHRIMATI SMRITI ZUBIN IRANI: Sir, in response to the hon. Member's question, |
can here highlight that the hon. Prime Minister's directive setting up of One-Stop
Centres, especially, for women in crisis be there from the organized or the
unorganized sector, | am pleased to share here with the august House that over 704
such centres are currently operational in the country where close to four-and-a-half



[8 December, 2021]

lakh women had received assistance. | must also here highlight that in collaboration
with the State Governments, we operate over 35 helplines across the country and the
women helplines have helped over 55 lakh women in our country. | must here also
bring to your kind attention that when the Covid lockdown was announced, the
Government of India, taking cognizance of the needs for protection of women,
ensured that all helplines, all One-Stop Centres and Crisis Centres were functional
24x7. | am sure that the hon. Member will agree that looking at the incidence of
crime per district, in the recent Budget, there was an announcement of 300 additional
such centres in districts where we see more incidence of crime against women.

SHRI K.J. ALPHONS: Sir, | would like to know from the hon. Minister whether this
Ministry would take up with the Law Ministry and also with the judicial set-up whether
they would replicate the Bihar Model in which the POCSO case took place on a day,
the chargesheet was filed the next day, the trial took place on the same day and the
punishment was given on the same day. Why can't the rest of the country do this?
Would the Ministry take up the initiative with the Law Ministry and with the Chief
Justice of India?

SHRIMATI SMRITI ZUBIN IRANI: Sir, the kind Member of Parliament, | think, is in
belief that | have superseding powers as Minister to call upon and manifest my will on
the Judiciary which is independent. But, | must here say that whatever case has been
enunciated today in this august House, is a reflection of the will of this very House
which legislated a time period within which justice has to be delivered to a woman or a
child in need of protection of the law.

MR. DEPUTY CHAIRMAN: Now, Question No. 109, Shri Iranna Kadadi; not present.
CIEEID IR
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*109. [ The Questioner was absent ]
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Integrated Tribal Development Project in Karnataka

*109. SHRI IRANNA KADADI: Will the Minister of TRIBAL AFFAIRS be pleased to
state:
(a) the works done under the Integrated Tribal Development Project (ITDP) in
Karnatakaduring the last three years;
(b) the amount allocated and spent for ITDP under the said scheme during the
last threeyears;
(c) whether any review has been done in this regard; and
(d) if so, the outcome of the same ?

THE MINISTER OF TRIBAL AFFAIRS (SHRI ARJUN MUNDA): A statement is laid on
the Table of the House.
Statement

(a) and (b) As informed by Government of Karnataka, the State has promoted Tribal
welfare and livelihoods through various programmes of Ministry of Tribal Affairs
(MoTA) and State Government under the Integrated Tribal Development Project in
five districts of Mysore, Kodagu, Chikkamagaluru, Dakshina Kannada and Udupi.
Works done under the ITDP areas of the State during last three years include C C
Road and Drainage, Community Hall, Dairy Development Schemes, Cow farming,
Goods Vehicle, Piggery Farming, Sheep/Goat Providing Programmes. Details of
allocation and expenditure are as follows:

Rs. in Lakh
S.No Year Allocation Expenditure
1 2018-19 1134.37 985.69
2 2019-20 734.12 496.82
3 2020-21 1293.33 962.77
Total 3161.82 2445.28*
*Rs.716.54 lakhs worth of works are under progress.

(c) and (d) Review of progress of projects is done from time to time by MoTA, State
Government and thirdparty agencies to ensure effective implementation of the
programmes under ITDP for overall development and upliftment of socio-economic
status of tribals.
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MR. DEPUTY CHAIRMAN: Any supplementary ? No supplementary. Q. No. 110.
Shri John Brittas; not present. AT {31 Sl

*110. /The Questioner was absent.]
Multi State Co-Operative Societies

*110. SHRI JOHN BRITTAS: Will the Minister of COOPERATION be pleased
to state:

(a) whether Government is aware that Multi State Co-operative Societies are
violating various norms and the spirit of co-operation movement;

(b) if so, the details thereof; and

(c) the response of Government thereto?

THE MINISTER OF STATE IN  THE MINISTRY OF COOPERATION
(SHRI B. L. VERMA): A statement is laid on the Table of the House.

Statement

(a) and (b) The co-operative societies registered under the provisions of the Multi
State Cooperative Societies (MSCS) Act, 2002 are functioning as autonomous
cooperative organizations accountable to their members. Complaints have been
received against some of the multi-State cooperative societies for violations of norms,
including disputes pertaining to election related matters which are serious violations of
spirit of co-operative movement. Complaints have also been received against non-
repayment of deposits on maturity by the multi-State cooperative societies.

(c) Action against any violation is taken as per the provisions of MSCS Act, 2002,
including appointment of arbitrators in case of disputes as also initiation of winding up
proceedings against the delinquent societies. Action has been taken against 71 multi
— State cooperative societies for winding up due to breach of spirit of co-operative
movement.

SHRI V. VIJAYASAI REDDY: Sir, the cooperative credit societies registered as Multi-
State Cooperative Societies are not mandated to abide by KYC norms, that is, Know
Your Client (KYC) norms. Considering that Multi-State Cooperative Societies are
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violating the norms, what steps the Government is taking to establish a regulatory
body in order to govern the affairs of the Multi-State Cooperative Societies ?

£ Ft.uet. Tl AT ST HElGd, A GEd | Sl U9 YOl 8, 98 Multi-
State Cooperative Societies & S §& B &, SI9 GIfId 81 R I 9& Faferd
T & T8d BT 81 B &, 9l 89 S R URTHUT Bl HRIAE! B & R SD
forg & gRemTaes g fg gu 2

it STaveeTer fANTE : AT SUHTAR ABIGd, 3MYd! TS I § AT /3] Sff |
g ST TMedT g b 5 <21 | fofa- weert affai €, S Fefed S Multi-
State Cooperative Societies &, @I 3T 39d {oTT BIg VAT 3T HSH SIS BT BT
BT, dTfs Suferd Afaferl & ST 3 SuTeT oy el urg?
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MR. DEPUTY CHAIRMAN: Question No. 111.
Drinking water and sanitation facilities at schools

*111. SHRI T.G. VENKATESH: Will the Minister of EDUCATION be pleased
to state:

(a) the total number of schools in the country that do not have adequate drinking
water and sanitation facilities as on date, the details thereof;

(b)  whether Government has set any time-bound target to provide drinking water
and sanitation facilities in all schools; and

(c) if so, the details thereof including the funds earmarked for this purpose and the
target set for completion?
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THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (DR. SUBHAS
SARKAR): A statement is laid on the Table of the House.

Statement

(a)to (c) As per Unified District Information System for Education (UDISE+),
2019-20, out of 15,07,708 total number of schools in the country, 14,64,728 schools
have drinking water facilities; 14,17,073 schools have boys toilets and 14,47,833
schools have girls toilets. The schools run by the Central Government, 1245 Kendriya
Vidyalayas (KVs) and 650 Jawahar Navodaya Vidyalayas (JNVs) have 100% drinking
water and sanitation facilities.

Education is in the concurrent list of the Constitution and most of the schools
are under the jurisdiction of concerned States and UTs. State and UT Governments
are the appropriate Governments under the Right of Children to Free and Compulsory
Education (RTE) Act, 2009, and have the responsibility and mandate to provide
school infrastructure including drinking water and toilet facilities in schools in
accordance with the norms laid down in the Schedule to the RTE Act, 2009 and as
per respective State RTE Rules. States and UTs have been repeatedly advised to
ensure that all the schools, including those under the non-Government sector
(private, aided schools, etc.) in their jurisdiction should have provision for separate
toilets for boys and girls; and safe and adequate drinking water facilities for all
children.

The Department of School Education and Literacy has launched an Integrated
Centrally Sponsored Scheme for School Education — Samagra Shiksha w.e.f. 2018~
19. Under Samagra Shiksha, States and UTs are supported for strengthening of
existing Government schools, and for creation and augmentation of infrastructure
facilities including drinking water and toilets as per proposals received from respective
State/UT based on the identified gaps. The scheme also provides for an annual
recurring composite school grant varying up to Rs. 1,00,000/- per annum depending
upon the number of students, for all government schools, out of which at least 10%
is to be spent on activities related to the Swachhata Action Plan (SAP) for hygiene
and sanitation. Release of funds for SAP Component under Samagra Shiksha for the
years 2018-19, 2019-20 and 2020-21 are given below:

Year Amount (Rs. in Lakh)
2018-19 20052.4468
2019-20 22400.9500
2020-21 22924.5575
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SHRI T.G. VENKATESH: Hon. Deputy Chairman, Sir, my first supplementary
question to the Education Minister through you is regarding the budget allocation of
the Government of India for providing drinking water and sanitary material to the
Government schools all over the country. What is the budget allocation from 2014 to
2019 of the previous Government and the present Government? What is the budget
allocation they have made? If you have any details, kindly give.

DR. SUBHAS SARKAR: Hon. Deputy Chairman Sir, the hon. Member has raised a
good question, but it is not within the purview of his question. It is another question.

SHRI T.G. VENKATESH: Sir, the Government of India, for the first time, allocated a
large extent of funds to the State Government towards provision of water and toilets.
If you see the entire country, they are not supplying treated water to the schools.
Again in the same way, they are also not using cheapest chlorinated bleaching
powder for sanitation. Sir, this is very important; otherwise, whatever the Government
of India is doing for this will be wasted....(Interruptions)...

MR. DEPUTY CHAIRMAN:: Please ask your question.

DR. SUBHAS SARKAR: Sir, the hon. Member has raised a very good question and it
is also heartfelt. But | would like to say that Education is in the Concurrent List of the
Constitution and most of the schools are under the jurisdiction of concerned States
and, practically, States have the responsibility and mandate to provide school
infrastructure including drinking water and toilet facilities. But the Central Government
is always very serious to give this service and according to that, under Samagra
Shiksha which is aligned with our new National Education Policy, we always provide
funds to the States. According to this, for schools, this fund is up to Rs.1 lakh, and
ten per cent of this fund is being spent on Swachhta Abhiyan, that is, for toilets and
other things, and even for supply of drinking water. In 2018-19, the fund was
Rs.200.52 crores; in 2019-20, Rs.224.01 crore and in 2020-21, Rs.229.25 crore, and
in the infrastructure, under Samagra Shiksha Abhiyan in the last three years, the total
fund spent, you will be very happy to know, is Rs.8,936 crores.

il Aora Wo: IUFHIUTT ST, H AP AT I AT {31 SI F ST A18ar § (b
IR U9 F fhaq b1 faemeral & 9a+ Sor fRafd 9 & 921 fea=r o9 39 ¥a=1
BT STh BT TAT T ¥aH] bl g9 b {10 rdfed fhar T g?
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DR. SUBHAS SARKAR: Hon. Member has raised a good question but it is also not
within the purview of related question now.

i 29 e HElqd, TeT H311, 371 A5 HIa] Sil & wIgcd 4 Geb qHIAG Rl A IR
S B BRI [SoTell 3R UTH gg= fam T € A1 ug=man <1 el 2
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gireed foar sirgm?

DR. SUBHAS SARKAR: Hon. Deputy Chairman, Sir, you and all the Members will be
happy to know that under Swachh Vidyalaya Abhiyan initiative, between 2014 and

August, 2015, that is, in one year initiative, massive toilets have been structured and
done throughout the country.

LA AT Melt: SuFHTafcr 7eiey, H v H1egd & 430 St | I8 He- Arsdl g
o weres faarer A sRNCT § aue 9gd 3res d¥id 4 feced fad 81 @
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DR. SUBHAS SARKAR: | am happy to inform the hon. Member that in Swachh
Bharat Initiative, 35,696 toilets have been developed in one year programme. This is
very inspirative.

MR. DEPUTY CHAIRMAN: Q. No. 112; Shri Derek O' Brien, not present. Hon.
Minister.

*112. [The Questioner was absent.]

Pradhan Mantri Matru Vandana Yojana (PMMVY)

*112. SHRI DEREK O’ BRIEN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether benefits of the Pradhan Mantri Matru Vandana Yojana (PMMVY) are
limited to the first birth, which excludes 86 percent of pregnant and lactating
women;
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(b) whether steps are being taken to extend protection to these excluded women,
the details thereof;

(c) the funds disbursed for the same so far; and

(d) the measures being taken to extend maternity benefits to women in the
unorganised sector, the funds disbursed for the same so far?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (DR. MUNJAPARA MAHENDRABHAI): A statement is laid on the
Table of the House.

Statement

(a) to (d)The maternity benefit under the Pradhan Mantri Matru Vandana Yojana
(PMMVY) is available to the eligible beneficiaries for first living child of family.
Normally, the first pregnancy of a woman exposes her to new kinds of challenges and
stress factors. Hence, the scheme provides support for wage compensation to the
mother for safe delivery and immunization of her first living child.

As per Sample Registration System Statistical Report (SRS) 2018, published
by the Office of the Registrar General & Census Commissioner, India, Ministry of
Home Affairs, the percentage of first order births in India is 49.5 % of the total live
births. PMMVY covers all Pregnant Woman & Lactating Mothers (PW&LM),
excluding PW& LM who are in regular employment with the Central Government or
the State Governments or the Public Sector Undertakings (PSUs) or those who are in
receipt of similar benefits under any law for the time being in force. PW&LM are also
entitled for Supplementary Nutrition under Anganwadi Services, which is a Centrally
Sponsored Scheme.

Apart from PMMVY and Anganwadi Services, various schemes run by the
Ministry of Health and Family Welfare, Government of India, for Pregnant Women are
as follows;

. Janani Suraksha Yojana (JSY) implemented under the National Health Mission
(NHM) is a safe motherhood intervention promoting institutional delivery among
pregnant women especially with weak socio-economic status i.e. women from
Scheduled Castes, Scheduled Tribes and Below Poverty Line (BPL) households.
Financial assistance under JSY is available to all pregnant women in those States/
UTs which have low institutional delivery rates, namely, the states of Assam, Bihar,
Chhattisgarh, Jharkhand, Jammu and Kashmir, Ladakh, Madhya Pradesh, Odisha,
Rajasthan, Uttar Pradesh and Uttarakhand which are categorized as Low Performing



[8 December, 2021]

States. However, in remaining States/UTs where the levels of institutional delivery are
satisfactory (categorized as High Performing States), pregnant women from
BPL/SC/ST households only are entitled for JSY benefits. For home delivery, financial
assistance under JSY is available to pregnant women from BPL households only.

. Janani Shishu Suraksha Karyakram (JSSK) The Government of India launched
Janani Shishu Suraksha Karyakaram (JSSK) in June 2011 to eliminate out-of-pocket
expenses for pregnant women delivering in public health institutions and sick infants
accessing public health institutions for treatment. The initiative entitles all pregnant
women delivering in public health institutions to have absolutely free and no expense
delivery, including caesarean section. The entitlements include free drugs,
consumables, free diet during stay, free diagnostics and free blood transfusion, if
required. This initiative also provides free transport from home to institution, between
facilities in case of a referral and drop back home. In 2013, the scheme was expanded
to cover all services during antenatal period including care of complications and post-
natal period up to 42 days after delivery and also sick infants up to 1 year of age.

. Pradhan Mantri Surakshit Matritva Abhiyan (PMSMA) provides pregnant
women on a fixed day (9”‘ day of every month), free of cost assured and quality
Antenatal Care. Since inception, more than 3.02 crore antenatal check-ups have
been conducted and 25.46 lac high risk pregnancies have been identified under
Pradhan Mantri Surakshit Matritva Abhiyan (PMSMA) across States/ UTs till
04.12.21.

. Surakshit Matratva Ashwasan (SUMAN) aims to provide assured, dignified,
respectful and quality healthcare at no cost and zero tolerance for denial of services
for every woman and newborn visiting the public health facility to end all preventable
maternal and newborn deaths. Till 01.12.2021, 9944 facilities have been notified under
Surakshit Matritva Ashwasan (SUMAN).

e LaQshya- aims to improve the quality of care in Labor room and Maternity
operation theaters to ensure that pregnant women receive respectful and quality care
during delivery and immediate post-partum. Till 01.11.2021, 418 labor rooms and 345
maternity operation theaters are LaQshya National certified. As on 22.11.2021,
maternity benefits of ¥9420.58 crores (including Central and State share) have been
disbursed amongst more than 2.17 crores eligible beneficiaries under PMMVY,
including beneficiaries from the un-organised sector, since inception of the scheme.
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MR. DEPUTY CHAIRMAN': There is no supplementary. Now, Q. No. 113; HIT T
12 STPHN Sl

Extension of PMGSY

*#113. SHRI RAM NATH THAKUR: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether Government has recently decided that the construction of roads in the
remaining villages will be done on priority basis by extending the Pradhan Mantri
Gram Sadak Yojana (PMGSY);

(b) whether any assessment has been done regarding the number of villages that
are yet to be connected within the ambit of the current scheme;

(c) the number of remaining villages in Bihar where the construction of roads is yet
to be carried out; and

(d) the district-wise details thereof and by when they would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SADHVI
NIRANJAN JYOTI): A Statement is laid on the Table of the House.
Statement

(a) Pradhan Mantri Gram Sadak Yojana-I (PMGSY-l) is a one-time special
intervention launched by Government of India on 25th December, 2000 for providing
connectivity by way of an all weather road to the eligible unconnected habitations as
per core-network with a population of 500 persons in plain areas. In respect of
Special Category States (i.e. Arunachal Pradesh, Assam, Manipur, Meghalaya,
Mizoram, Nagaland, Sikkim, Tripura, Himachal Pradesh, Jammu and Kashmir and
Uttarakhand), the Desert Areas (as identified in the Desert Development
Programme), the Tribal (Schedule V) areas and Selected Tribal and Backward
Districts (as identified by the Ministry of Home Affairs and Planning Commission), the
objective is to connect eligible unconnected habitations with a population of 250
persons and above (Census 2001). For most intensive Integrated Action Plan (IAP)
blocks as identified by Ministry of Home Affairs the unconnected habitations with
population 100 and above (as per 2001 Census) is eligible to be covered under
PMGSY.

* Original notice of the question was received in Hindi.
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PMGSY-Il was launched in the year 2013, with a target for consolidation and
upgradation of 50,000 Km of the existing rural road network to improve its overall
efficiency as a provider of transportation services for people, goods and services.

Road Connectivity Project for Left Wing Extremism Areas (RCPLWEA) was
launched in the year 2016 with the approval of the CCEA with an aim to improve the
road connectivity in 44 worst affected LWE districts and some adjoining districts in 9
States, viz. Andhra Pradesh, Bihar, Chhattisgarh, Jharkhand, Madhya Pradesh,
Maharashtra, Odisha, Telangana and Uttar Pradesh. The scheme has twin objectives
of enabling smooth and seamless anti-LWE operations by the security forces and also
ensuring socio-economic development of the area.

PMGSY -lll was launched in the year 2019 for consolidation and upgradation of
1,25,000 Km Through Routes and Major Rural Links connecting habitations, inter-
alia, to Gramin Agricultural Markets, Higher Secondary Schools and Hospitals.

As Majority of pending works under PMGSY-| and Il are in the North-East and
Hilly States. Many states requested for extension of time line due to factors such as
covid lockdown, contractual issues, short working season and forest issues.
Similarly, request were also received from some of the states implementing
RCPLWEA for extension of its time line on the ground such as covid lockdown,
contractual issues, short working season, forest issues, law and order issues and
lack of response to tenders. The Government has considered their requests and has
decided to extend the time line upto September, 2022 for PMGSY-I| and Il and for
RCPLWEA till March, 2023 for completion of balance road and bridge works.
PMGSY -lll is targeted for completion till March, 2025.

(b) As per programme guidelines, the unit of this programme is a habitation and
not a revenue village. Against 1,78,184 eligible habitations of 250+ and 500+
population category identified for coverage under the scheme, 16,086 habitations
have been provided connectivity by the States out of their own resources and 4,722
habitations have either been dropped or have not been found feasible. Out of the
balance 1,57,376 habitations sanctioned for providing connectivity under the PMGSY,
1,55,471 have already been connected as on 2" December, 2021. In 100-249
population category, 6,260 habitations have been sanctioned, out of which, 5,810
habitations have been provided connectivity as on 2" December, 2021.
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The details of habitations sanctioned, connected and balance under population
category 250+ and 100-249 under PMGSY in all the States/UTs are as under:-

Population Sanctioned Connected Balance Habitations (Nos.)
Category Habitations (Nos.)| Habitations (Nos.)
250+ 1,567,376 1,565,471 1,905
100-249 6,260 5,810 450
Total: 1,63,636 1,61,281 2,355

The state-wise details of habitations sanctioned, connected and balance are given at

Annexure-I.

(c) and (d) The details of habitations sanctioned, connected and balance under
population category 250+ and 100-249 under PMGSY in the State of Bihar is given at
Annexure-Ill. The balance habitations are targeted for connectivity by September,

2022.
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Annexure- |

Details of habitations sanctioned, connected and balance in the States/UTs as on 2" December, 2021

. o o Balance Habitations to be
Total Sanctioned Habitations Total Connected Habitations
S Name of Connected
States/UTs Eligible Eligible Eligible Eligible Eligible Eligible
No. ¢ g Total g g Total g g Total
250+ 100-249 250+ 100-249 250+ 100-249
Andaman And
1 , 7 0 7 6 0 6 1 0 1
Nicobar
2 |Andhra Pradesh 1,234 202 1,436 1,221 174 1,395 13 28 41
3 |Arunachal Pradesh 641 0 641 540 0 540 101 101
4 |Assam 13,747 0 13,747 13,679 0 13,679 68 68
5 |Bihar 30,077 1,429 31,506 29,454 1,372 30,826 623 57 680
6 |Chhattisgarh 9,736 1,188 10,924 9,518 Q36 10,454 218 252 470
Dadra And Nagar
7 , 0 0 0 0 0 0 0 0 0
Haveli
8 |Goa 0 0 0 1 0 1 0
9 |Gujarat 3,048 0 3,048 3,048 0 3,048 0
10 |Haryana 1 0 1 1 0 1 0
11 |Himachal Pradesh 2,564 0 2,564 2,451 0 2,451 113 0 113
Jammu &
12 _ 2,144 0 2,144 2,026 0 2,026 118 0 118
Kashmir
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13 [Jharkhand 9,538 1,401 10,939 9,537 1,411 10,948 1 0
14 |Karnataka 296 0 296 296 0 296 0
15 |Kerala 404 0 404 402 0 402 0
16 |Madhya Pradesh 17,529 12 17,541 17,500 5 17,505 29 7 36
17 |Maharashtra 1,347 74 1,421 1,338 65 1,403 % % 18
18 Manipur 652 0 652 597 0 597 55 0 55
19 |Meghalaya 602 0 602 413 0 413 189 0 189
20 |Mizoram 232 0 232 224 0 224 8 0 8
21 |Nagaland 109 0 109 95 0 95 14 0 14
22 |Odisha 15,328 1,695 17,023 15,247 1,596 16,843 81 99 180
23 [Punjab 389 0 389 389 0 389 0 0
24 |Rajasthan 15,976 0 15,976 15,981 0 15,981 0 0
25 [Sikkim 350 0 350 340 0 340 10 0 10
26 [Tamilnadu 1,985 0 1,985 1,985 0 1,985 0 0 0
27 [Tripura 2,008 0 2,008 1,955 0 1,955 53 0 53
28 |Uttar Pradesh 11,749 0 11,749 11,748 0 11,748 1 0 1
29 |Uttarakhand 1,867 0 1,867 1,729 0 1,729 138 0 138
30 |West Bengal 13,156 150 13,306 13,091 144 13,235 65 6 71
31 [Telangana 595 109 704 595 107 702 0 2 2
32 |Ladakh 65 0 65 64 0 64 1 0 1
Total 1,57,376 6,260 1,63,636 1,55,471 5,810 1,61,281 1,905 450 2,355
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Annexure- Il

Total Sanctioned Habitations Total Connected Habitations Balance Habitations to be
s Connected
Nc;. Name of district Eligible 250+ Eligible Total Eligible Eligible Total Eligible Eligible Total
100-249 250+ 100-249 250+ 100-249
1 Araria 920 0 920 918 0 918 2 0 2
2 Arwal 223 7 230 219 7 226 4 0
3 Aurangabad 1,441 326 1,767 1,428 325 1,753 13 1 14
4 Banka 722 0 722 721 0 721 1 0 1
5 Begusarai 515 0 515 508 0 508 7 0 7
6 Bhagalpur 719 0 719 709 0 709 10 0 10
7 Bhojpur 543 0 543 520 0 520 23 0 23
8 Buxar 41 0 41 406 0 406 5 0 5
9 Chapra(Saran) 1,074 0 1,074 1,055 0 1,055 19 0 19
10 Darbhanga 912 0 912 900 0 900 12 0 12
1 East Champaran 1,429 0 1,429 1,407 0 1,407 22 0 22
12 Gaya 1,986 362 2,348 1,964 340 2,304 22 22 44
13 Gopalgan] 436 0 436 436 0 436 0
14 Jahanabad 356 58 414 354 55 409 2
15 Jamui 946 575 1,521 924 559 1,483 22 16 38
16 | Kaimur (Bhabhua) 872 36 908 841 24 865 31 12 43
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17 Katihar 629 0 629 602 0 602 27 0 27
18 Khagaria 373 0 373 324 0 324 49 0 49
19 Kishangan; 440 0 440 431 0 431 % 0 9
20 Lakhisarai 239 0 239 207 0 207 32 0 32
21 Madhepura 491 0 491 482 0 482 % 0 %
22 Madhubani 1,217 0 1,217 1,168 0 1,168 49 0 49
23 Munger 385 26 an 377 26 403 8 0 8
24 Muzaffarpur 1,058 0 1,058 1,051 0 1,051 0
25 Nalanda 538 538 526 526 12 0 12
26 Nawada 1,104 14 1,118 1,075 12 1,087 29 2 31
27 Patna 899 0 899 885 0 885 14 0 14
28 Purnia 1,013 0 1,013 1,004 0 1,004 9 0 9
29 Rohtas 973 1 974 956 1 957 17 0 17
30 Saharsa 449 0 449 410 0 410 39 0 39
31 Samastipur 1,413 0 1,413 1,395 0 1,395 18 0 18
32 Sheikhpura 131 0 131 17 0 117 14 0 14
33 Sheohar 159 0 159 148 0 148 N 0 M
34 Sitamarhi 969 14 983 940 13 953 29 1 30
35 Siwan 807 807 807 807 0 0
36 Supaul 452 452 446 446 0
37 Vaishali 942 942 924 924 18 0 18
38 West Champaran 1,891 10 1,901 1,869 10 1,879 22 0 22
Total 30,077 1,429 31,506 29,454 1,372 30,826 623 57 680
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1 T 1T STHY: SUFHIUT FE1ed, H AP 1A A A 311 I S+ 2181 §
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THA F SSHR FR I8 &1 HRA IRBR Hol-2f) H [IUeeH &1 1 hol-oft # o I8
gl

MR. DEPUTY CHAIRMAN : Question No.114 by Dr. Faujia Khan. Absent.
*114. [The Questioner was absent.]
Utilisation of Central Road Fund

*114. DR. FAUZIA KHAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS
be pleased to state:

(a) whether there are reports that the Central Road Fund (CRF) has neither been
utilisedproperly nor have the works been performed thereunder have been
satisfactory;

(b) the reaction of Government in this regard;

(c) the efforts made by Government to utilise this fund as per set norms and to get
the works executed effectively and in the right manner;

(d) the success achieved by Government as a result of the efforts made; and

(e) the amount of CRF fund sanctioned, utilised and unused from 2018 onwards till
date?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (GENERAL (RETD.) V. K. SINGH): A statement is laid on the Table of
the House.
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Statement

(a) to (e) The Ministry is primarily responsible for development and maintenance of

National Highways (NHs).

Apart from this the Ministry also allocates funds for State Governments/Union
Territories (UTs) for development and maintenance of State Roads under the Central
Road & Infrastructure Fund (CRIF) and Economic Importance & Interstate
Connectivity (EI&ISC) Schemes as per the provisions of the CRIF Act, 2000 (i.e. the
Central Road Fund Act, 2000 amended by the Finance Act, 2018) amended by the
Finance Act, 2019.

The State/UT wise details of projects under CRIF Scheme where works were
found to be unsatisfactory along-with action taken is placed at Annexure-I.

No unsatisfactory works have been reported under EI&ISC Scheme.

As per the CRIF Act, 2000 amended through Finance Act, 2019, the Central
Government is no longer responsible for monitoring of State road projects under these
schemes and expenditure incurred thereon.

The Ministry finalized the criteria for allocation of funds for development and
maintenance of State Roads [under CRIF and El & ISC Schemes] under the CRIF
Act, 2000 in consultation with the Ministry of Finance and circulated the same to all
State Governments and UTs in January, 2020.

This criteria inter-alia provides for: -
(i) Maintaining a revolving balance of one third of accrual/ allocation for the States/
UTs for the year with States/ UTs while releasing funds.

(i) Release of funds to States/ UTs in Quarterly instalments linked to submission of
Utilization Certificates (UCs).

(i) Further release of funds by State Governments/ UTs to concerned executive
agencies (e.g. Public Works Department (PWDs), Road Construction
Department/ Corporation, etc.) within 7 days of release of funds by the Ministry.

(iv) Design of projects to be as per relevant Central Government codes and
guidelines.

(v) Project monitoring and quality control of works to be done at regular intervals.

(vi) Quality monitoring system at State / UT level Comprising experts and supporting
staff appointed by State Govt. / UT including State Quality Monitor.

(vii) Quality monitoring system at State / UT level by suitable Quality Assurance
System delineating requirements of quality, responsibility of officers and
contractors, conduct independent tests, examine Quality Assurance



documentation,
laboratory and field testing facilities.

(vii)  Inspection of works by civil engineer(s) having degree in civil engineering and
10 years’ experience / Inspection of works by an independent impartial

agency/ firm.

responsibility of training PWD staff and
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The salient features of these criteria is at Annexure-Il.

The State/UT - wise details of unspent balance, accrual/ allocation of funds
and the funds released for development and maintenance of State roads under
CRIF scheme and the State/UT - wise details of allocation of funds and the
expenditure incurredforprojects under EI&ISC schemes since 2018-19are placed at
Annexure-lll and Annexure-1V respectively.

The State/UT wise details of projects under CRIF Scheme where works were found to

Annexure-I

be unsatisfactory along-with action taken

recommending

Length in km, Cost Rs. in crore
Details of Projects
under CRIF Scheme,
Sl. | State/U )
where works were found Action taken
No. T to be unsatisfactory
No. | Length | Cost
1 Bihar 1 19| 56.01| An amount equal to the amount of
sanction (Rs 56.01 crore) has been
withheld due to poor quality of road
works.
2 Madhya 1 30.09 | 43.91 | Minor cracks, filling of the longitudinal
Pradesh joints, weeds on shoulders etc. were
observed during inspection. Same has
been rectified by the contractor.
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Annexure-ll

The salient features of the criteria for allocation of funds for development of State
Roads under the CRIF Act, 2000

(i) Allocation of funds based on 30 percentage weightage to fuel consumption and
70 percentage weightage to geographical area of the State/ UT.

(i) Total cost of the schemes to be approved to be limited to the bank of sanctions
of generally three times of the annual accrual/ allocation, except for hill States
and North-East States (where working season is limited) for which this is to be
generally four times of the annual accrual/ allocation for the year for the State/
UT.

(i) Finalization of list of projects by the Ministry in consultation with State
Governments/ UTs.

(iv) Administrative Approval of projects (included under finalized lists) by concerned
State Governments/ UTs.

(v) Technical Approval and Financial Sanction (TA&FS) of projects administratively
approved by State/ UT Public Works Departments (PWDs), Road Construction
Departments/ Corporations, etc.

(vi) Permissible excess cost of upto 10 percentage over administratively approved
cost.

(vii) Maintaining a revolving balance of one third of accrual/ allocation for the States/
UT for the year with State/ UT while releasing funds.

(vii) Release of funds to States/ UTs in Quarterly instalments linked to submission of
Utilization Certificates (UCs).

(ix) Further release of funds by State Governments/ UTs to concerned executive
agencies (e.g. PWDs, Road Construction Department/ Corporation, etc.)
within 7 days of release of funds by the Ministry.



)

()
(xii)

(xiii)

(xiv)
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Design of projects to be as per relevant Central Government codes and
guidelines.

Project monitoring and quality control of works to be done at regular intervals.

Quality monitoring system at State / UT level Comprising experts and supporting
staff appointed by State Govt. / UT including State Quality Monitor.

Quality monitoring system at State / UT level by suitable Quality Assurance
System delineating requirements of quality, responsibility of officers and
contractors, conduct independent tests, examine Quality Assurance
documentation, responsibility of training PWD staff and recommending
laboratory and field testing facilities.

Inspection of works by civil engineer(s) having degree in civil engineering and 10
years’ experience/ Inspection of works by an independent impartial agency/
firm.
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Annexure-lll

The State/UT - wise details of unspent balance, accrual/ allocation of funds and the funds released for development and

maintenance of State roads under CRIF scheme since 2018-19

Rs. in crore
2018-19 2019-20 2020-21 2021-22 Unspent
Sl. balance as
State/UT
No. Accrual | Release® | Accrual | Release* | Accrual | Release* | Accrual | Release# on
01.04.2021
1 Andhra Pradesh 330.27 326.88 349.64 350.08 325.54 322.00 334.79 285.02 339.97
2 Arunachal 127.91 108.39 133.20 126.61 125.48 42.03 128.33 70.22 213.28
Pradesh
3 Assam 140.97 255.92 149.03 149.03 140.74 220.81 143.73 77 .51 26.34
4 Bihar 197.71 101.49 210.35 223.16 195.30 425.93 201.06 201.06 245.90
5 Chhattisgarh 243.02 214.02 254.60 371.61 237.50 234.92 245.62 185.18 372.15
6 Goa 15.40 17.47 15.67 7.29 14.43 0.00 13.41 0.00 33.91
7 Guijarat 429.28 531.19 451.33 718.87 424.68 430.74 433.85 433.85 506.97
8 Haryana 185.06 80.93 185.10 200.77 167.73 78.54 176.97 163.71 278.02
9 Himachal Pradesh 38.98 92.56 103.27 87.12 97.27 95.95 99.69 99.69 139.59
10 | Jharkhand 160.40 63.33 171.07 137.67 160.88 78.77 164.25 40.79 583.83
11 | Karnataka 450.54 508.39 476.84 382.57 439.77 434.99 442.90 442.90 4.78
12 | Kerala 136.74 122.85 140.54 0.00 132.26 273.99 126.71 126.71 1.44
13 | Madhya Pradesh 551.98 625.70 579.67 693.25 541.01 535.13 555.95 379.43 66.72
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Rs. in crore
2018-19 2019-20 2020-21 2021-22 Unspent
Sl. balance as
State/UT
No. Accrual | Release* | Accrual | Release™ | Accrual | Release® | Accrual | Release# on
01.04.2021
14 | Maharashtra 688.47 780.42 728.84 629.83 683.27 675.84 683.47 0.00 /.43
15 | Manipur 36.14 12.95 38.00 12.64 35.85 13.22 36.58 13.43 172.41
16 | Meghalaya 41.04 28.53 43.34 29.10 40.81 76.93 40.61 40.61 75.26
17 | Mizoram 33.06 23.40 34.55 34.55 32.56 32.28 33.12 11.02 78.52
18 | Nagaland 26.70 54.70 27.87 9.29 26.44 37.41 27.00 9.00 /.61
19 | Odisha 293.08 111.93 308.94 286.96 289.54 534.19 298.53 296.01 244.96
20 | Punjab 158.35 170.11 169.60 259.37 148.77 141.18 149.33 149.33 43.94
21 | Rajasthan 644.38 591.86 669.01 415.17 622.71 141.81 627.58 0.00 807.78
22 | Sikkim 12.21 16.76 12.89 4.29 12.09 3.98 12.05 0.00 33.98
23 | Tamil Nadu 367.76 416.88 379.65 262.37 352.04 503.17 350.15 350.15 3.83
24 | Telangana 263.99 279.08 276.37 234.06 256.08 253.29 261.88 261.88 2.79
25 | Tripura 18.44 3.44 19.13 22.03 17.89 48.84 18.48 7.2 15.44
26 | Uttar Pradesh 578.63 655.91 624.31 541.09 582.69 576.36 616.29 616.29 6.33
27 | Uttarakhand 99.05 85.80 103.98 42.58 97.23 61.34 98.80 0.00 274.74
28 | West Bengal 212.57 138.33 224.70 451.67 209.20 136.11 213.87 213.87 73.09
29 | A & Nlslands 20.01 20.52 20.22 6.74 15.12 15.12 15.12 10.08 77.31
30 | Chandigarh 5.62 0.00 5.65 0.00 6.16 0.00 4.76 0.00 96.52
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Rs. in crore
2018-19 2019-20 2020-21 2021-22 Unspent
Sl. balance as
State/UT
No. Accrual | Release* | Accrual | Release* | Accrual | Release* | Accrual | Release# on
01.04.2021
Dadra & Nagar
31 . 4.52 0.00 4.57 4.57
Haveli 5.61 5.61 4.80 2.59 57.98
32 | Daman & Diu 2.77 0.00 2.80 0.00
33 | Delhi 62.49 0.00 59.99 0.00 34.15 0.00 27.20 0.00 379.83
Jammu &
34 . 348.87 344.75 137.85 152.96 94.51 79.40 94.51 56.71
Kashmir 641.82
35 | Ladakh - - 103.82 17.36 246.22 96.95 246.22 0.00
36 | Puducherry 12.51 0.00 12.01 4.00 8.47 8.47 7.39 5.18 29.75

*Funds to some States/UTs have been released more than the accrual of a State from the unspent balance of previous years of
those States/UTs.

#Release as on 30.11.2021
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Annexure-1V

The State/UT - wise details of allocation of funds and the expenditure incurredforprojects under EI&ISC schemes since 2018-19

Amount in Rs. crore
2018-19 2019-20 2020-21 2021-22
Sl. No. | State / UT

Alloc. | Expd.* | Alloc. | Expd.* | Alloc. | Expd.* | Alloc. | Expd.#

1 Arunachal Pradesh | 15.00 | 15.00 | 40.00 | 26.49 | 33.50 | 33.44 | 15.00 | 13.96
2 Assam 25.00 | 21.38| 52.00| 39.97|43.00| 34.81| 21.39| 20.92
3 Goa 30.00 | 25.77 | 20.00| 16.11] 10.50 6.39 | 3.00 0.00
4 Guijarat 7.00 4.24 2.00 0.04| 7.59 7.59 | 8.17 7.36
5 Haryana 15.00 | 13.90 | 30.00| 19.66 | 11.73 2.40 | 4.92 0.00
6 Himachal Pradesh | 12.50 8.20 | 12.00 8.35| 6.98 6.48 | 2.00 0.73
7 Karnataka 5.00 2.56 2.00 0.00| 2.37 2.37 | 0.68 0.00
8 Madhya Pradesh 0.00 0.00| 0.00 0.00 | 6.30 6.62 | 4.80 3.97
9 Maharashtra 4.00 0.78| 2.00 0.00 | 0.00 0.00 | 0.00 0.00
10 Manipur 25.00 | 27.91| 25.00| 22.50|40.00| 39.99|26.66| 25.02
M Meghalaya 15.00 14.15| 22.00 | 20.44 | 20.00 | 19.50 | 5.71 4.10
12 Mizoram 0.00 0.00 0.00 0.00 | 10.00 5.01] 2.86 1.29
13 Nagaland 55.00 | 55.46|130.00 | 147.80 | 72.00 | 71.59 | 83.83 | 65.99
14 Odisha 10.00 | 14.72| 55.00| 37.87 | 46.00 | 44.63 | 78.64 | 25.05
15 Punjab 15.00 | 10.24 3.50 1.80 | 1.20 1.22 | 0.34 0.00
16 Rajasthan 15.00 ?.96 5.00 1.86 | 0.00 0.00 | 0.60 0.59
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17 Sikkim 6.00 | 12.63| 11.50 9.40 | 1.78 1.78 | 5.71 5.64
18 Tamil Nadu 75.00 | 66.27 | 13.00 11.21|34.00 | 28.34 | 9.71 9.66
19 Telangana 12.00 9.98 | 10.00 5.95 | 2.31 2.30 | 0.66 0.00
20 Uttar Pradesh 90.00 | 93.78 | 26.00 | 25.91| 0.00 0.00| 0.00 0.00
21 West Bengal 3.50 3.33 0.00 0.00 | 0.00 0.00 | 0.00 0.00
22 Jammu & Kashmir | 65.00 | 64.56| 5.00 4.62 | 0.74 0.68 | 1.50 0.24

* Authorizations were made to incur expenditure on purely UFirst Come First Servell basis subject to the condition that total overall
expenditure does not exceed total allocation made during that Financial Year to ensure that there are minimum surrender of funds.
Therefore, expenditure for some States have been more than the allocation made during that Financial Year.

#Expenditure as on 31.10.2021

Alloc. — Allocation
Expd. - Expenditure
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MR. DEPUTY CHAIRMAN: Any supplementary ?

SHRI V. VIJAYASAI REDDY': Sir, is it a fact that funds from the Central Road Fund are
being used for infrastructure and other development projects? If yes, how many such
projects have been undertaken by the Ministry in the years 2021 and 2022 and how the
allocation percentage is decided for roads and highways, waterways and
development projects from the same Central Road Fund?

GENERAL (RETD.) V.K. SINGH: Sir, the CRF, as it used to exist, was amended in
2018 by a Finance Ministry consultation at that time, and, subsequently, also
amended in the year 2019, and infrastructure was included so that CRF becomes
CRIF in which infrastructure is included. It is not just the 'roads' but 'roads and
infrastructure' funds. The whole thing is now, as per the Rules of Business, under the
Ministry of Finance, which allocates and looks after this entire fund, which is meant for
all kinds of infrastructure. It was visualized that the Central Road Fund which was
dependent on the cess that used to be charged at that time on petrol and diesel
consumption, was only catering to a particular part of the infrastructure. Therefore,
the ambit has been enlarged. Where the road part is concerned, which is what my
Ministry deals with, the allocation is based on 30 per cent consumption on the
petroleum products and 70 per cent of the geographical area as a guiding factor.
Now based on this, the finalization of the project is done in consultation with the
States/UTs and it is put up to the Finance Ministry, which ultimately allocates the
particular amount. The administrative approval for the project is also taken from the
States. The States have their ambit of responsibility, which has been enlarged in
terms of decision-making and even the supervision of the projects is now done by the
States. The utilization certificate is taken from the States based on which further
accrual is calculated and further allocation is done as per the projects which have
been approved.

S ST : =IaTS| ST, 37 IToTURlY S|

ST. NP TN : ITFHURT AEIGT, H AMUd ATH | AT HAl Sl | Hal
TTEdl § [ IR TS & &8T5 AR SR Bl 9@ Y HINRYH IR U9 &
feeprr & @ BT =Tl § S =red § o o dF gul § WeRue &1 fhdm
WWW%W, W%Wﬁinfraﬁructure development ERGE]
g3 &7
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GENERAL (RETD.) V.K. SINGH: Sir, as far as Uttar Pradesh is concerned, the total
allocation for 2021-22 has been Rs.616 crores. Now, Uttar Pradesh also has a large
number of liabilities in terms of the projects which were taken up earlier. Almost
Rs.10,000 crore worth of projects were part of this. As a basis of formulation, the
calculation is done which gives the ratio of accrual-cum-liabilities, and it comes to
approximate time that a project will take. In the case of Uttar Pradesh, it was very
high. Therefore, monitoring is done so that once the utilisation certificates are
submitted, whenever a project is completed, along with what is left, a suitable
amount of money is allocated so that the projects are completed. If we only go by this
particular ratio, then each project in the basket will take approximately 15 years to
complete. However, the average time taken in Uttar Pradesh for completion of
projects is about three years. That is how the approvals will happen in the next couple
of years as per completion of projects and utilisation certificate.

MR. DEPUTY CHAIRMAN: Q. No. 115.
Increasing public investment in education sector

*115. SHRI SUJEET KUMAR: Will the Minister of EDUCATION be pleased to state the
details of the comprehensive roadmap and coherent implementation strategy to
execute Centre-State responsibility of increasing public investment in the education
sector to 6 percent of the GDP?

THE MINISTER OF EDUCATION (SHRI DHARMENDRA PRADHAN): A statement is
laid on the table of the House.

Statement

The National Education Policy (NEP) 2020 introduced by the Government has
unequivocally endorsed and envisioned a substantial increase in public investment in
education by both the Central government and all State Governments in order to
attain the goal of education with excellence and the corresponding multitude of
benefits.In order to increase the public investment in Education sector to reach 6% of
GDP at the earliest, the Centre and the States have been entrusted with the
responsibility to work together.
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The Policy has also recommended for providing financial support to various
critical elements and components of education, such as ensuring universal access,
learning resources, nutritional support, matters of student safety and well-being,
adequate numbers of teachers and staff, teacher development, and support for all
key initiatives towards equitable high-quality education for underprivileged and
socioeconomically disadvantaged groups.

In addition to one-time expenditures, primarily related to infrastructure and
resources, NEP 2020 has identified key long-term thrust areas for financing to
cultivate an education system such as (@) universal provisioning of quality early
childhood care education; (b) ensuring foundational literacy and numeracy; (c)
providing adequate and appropriate resourcing of school complexes/clusters; (d)
providing food and nutrition (breakfast and midday meals); (e) investing in teacher
education and continuing professional development of teachers; (f) revamping
colleges and universities to foster excellence; (g) cultivating research; and (h)
extensive use of technology and online education.

SHRI SUJEET KUMAR: Sir, the Kothari Commission, way back in 1964, had
recommended six per cent of India’s GDP on education. Unfortunately, it has not
happened till now. In his reply, the hon. Minister has given a detailed roadmap fb&q
ST Y SISl BT 6 IR THeA UR W9 HYil| 39d (o1 H I 9gd-98d
IUdiq é?ﬂ"%’l In his reply, he has also referred to the National Education Policy. Sir,
National Education Policy, definitely, is one of the finest examples of public policy.
NEP 2020 H Gross Enrolment Ratio &1 TS5 & f& Gross Enrolment Ratio will be
doubled to 50 per cent by 2050. Now, it is only 26.3 per cent. X, H 30 HIETH I
AT H3AT ST A I8 S1 <81 g (b §ADI 2035 Th ST DR DI RTISHY 87

Y €RTg TE : STFHTART Sfl, | AT 98T BT 984 AR YHT Bl gl GG Bl
39 IPR & a5y R =9t =1 A1ftv] S/ BISRT HHIH H 1l Th HT Scold
fopar 21 R werm w3, TR A S & Sged W 2020 S ITsgr e i @+,
S~8I- T8I db BT Sooikg fhATI | TP T1ETH I 39 IS Bl 59 IR H IR BT
A T TR WRBR B Aead-—IdT 1 g1 59 2014-15 9 89 ARl 4R R=Tar]
3Ts, d9 BHRT expenditure STTSIY! BT 4.07 2T, ST Ufd a9 oM 9gd-dgd 39 IR
I 2018-19 dH, STADT calculation AR UTH B, 4.3 TH AT &1 59 YHR SHD!
growth trajectory 31T ¢ &1 B 31TST Bl HIS[QT Akl ®l & H I Y, TSR
e N & T=d Sa el & S Gross Enrolment Ratiofﬁq%\r,w—cﬁm%ﬂ_c}?at
least 50 TRUC Th dT0 - Ig ITB] Th ey v, FTad foIu NEP & &S UdR &
BrEd SIS U &1 $96] & I3 I8 © fd Ied Rier & snenRa 7 81, afcw
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employability EI?.{I 3@35 foTg vocational skill, multi-disciplinary education cluster,
special education zone - @H g1 ﬂﬁ:ﬂq BQEBHI', U Bl B 187 Tifd & dgd o

21 BAR <2 B T &R -¢R formal BI<il <11 R8T 7, R -k T Fad 9ad ST 3B &
S-S RBRI B ! 9@l B, T8 98 YR IRGR 8l AT 9T IRBR 81, G
ff gga1 21 §9 MU fUoel aR-uTa A1 &1 &RT fean g9+ 59 YR & arfery
TS &, S9H 3T a7l fe=l § 57 dael ), sfew AT e & wmafie snaegadn
ISR 811 39 g IR A9 & IR § FaT - multiple exit-entry, twinning of the
degree, multi-disciplinary education cluster, vocational skill, apprenticeship,
internship 3R credit earning, academic bank of credit - Y AR Bl Eﬂﬁ %I o
I aspirational BT, ITH SATGTAR AAreTard I<a &1 # T, ISR AT g1l
I AR AT NEP & Jieiid &

SHRI SUJEET KUMAR: Sir, Companies Act, 2013 mandates two per cent of
companies’ net profit to be spent on CSR activities for the companies are meeting
certain criteria. My request and question to the Minister is: Will he recommend to the
Government that 50 per cent of the two per cent CSR spend would be on education,
particularly in the Aspirational Districts ?

s} entg wene - SUAYTAfa w8y, Aspirational Districts BRI UTIfHwdT # §, 3910
Ul IR-UTa ATl § AR RUSA ST ThIH BT priority <97 & oS saTd g1 orfY
=g fa=1 9 89 RUSA 3.0 W) TR 31U 89 S 39 91d I priority < 38 & & o
STel, ST gofTdh, faRITdHR Aspirational Districts 1 B A& <3| AT AGT o
Udh ] 9N, Ueh 3w fawy &) ¥ed & 9+ ¥a7 21 vl ff WugeiR &1 S
mandate %\r, a9 TS hRT %\’, RICE Eﬁ Ud HIS\Icﬂ Gﬁ?Q_CB CONSsSensus WTﬂT%Qﬁ?
HIUHNR BT U1 A SATET U h e UR @ 81, N9 R W 81, S A SART RIeR
ST BT &1 s BUIS o 39 YT priority | IR 21 AT & &7 By AR private
endowment, fI9T¥AY AR T & s Yl & ST U~ T &, d YT private
endowment ¥ fR1&TT & HUR Igd ART AT &R I8 21 I8 Ueh ST WHIE FHIS B
3iex <G B! fieT &1 & &R fAf3ad U 9, 39 UhR & Il 8iH! A1fay| FUIRIR &t
RerY 59 duisl & 99 8, S & 59 9T & 91egd I W fded o, S
3TEaT™ B foh I RB1el IR Tt d B 81 <R €, fhT 7 s9H IR wal ey | TRBR
A} g ufer &= S|

Y PRI AEsare : ¥R, § 3MUd AeIH F AT HA SN F HEAr A &
9 gge A Rren iferll R g5 srewt w1 bt €, gwe fore f anmve! agq-agd
TG Sl | S A1 B, H ST AN 6 HITHAR e & A1I -1 S 3FlT-
3T Hed BIdl ©, b Feal b 3fax g &b oY FTeTT Biell 2, Al &1 I7ch 764 A
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Tl o foTg ofed g1 o foTQ g 3Tl partition YT §311 27 ' TR1ef1 =T’ & favic
= J1f<d 91 91U AT Bhls T innovation B UTY, T S9H U] Bls UTGeT fhar
TATE?

Sl gHE 9g™ . SURHIUNT Helgd, Ty R i &1 9 f[avy 9 g1 H
319D HIEH A F& H Seeld BT A1 o faRiyey |qwy e rfa & Areas
¥ YR WNBR 3N 3T ARBR eTdh 319 Tl U1 ATl | 9T i oIig hlS
ST a9 R qrell 8, IFH innovation, TIRINER laboratories I dgd Hed feam
AT 21 3F I8 FHY 1 AT 8, STd &H AN IG3Tdl olesl Bl 3R 9¢ I8 ol BA T4 4,
IS TR o |4l el § fSfied wwH & A1egq 9 adaiel ofesl, Olabs
PRSP Th dgd Al YA fHIr S @1 81 I8 BRI URH IMERUNY Al
Amritanandamayi ST Bl AT Bl 3R A U dgd dsl initiative %\rl HRT GYDIN 39D
7T BTH DR Vol & Ud 3P T ARBRI BT on board foT ST 8T B AH1-T TemH
ﬁﬁﬁﬁwﬁﬁﬁhands on monitoringW@%lWﬁﬁ%WﬁWW%
foTg a1 aTel oAl 7 fefoied iR adarel ofest g1 39 WRBR BT WA [y 2|
T A FR1eTT 1fYaT o Siavid 5 foTy Wa Sgamelt @l 7 3R 39 W SR 1 e
2|

MR. DEPUTY CHAIRMAN: Q. No. 116. Questioner not present.

*116. [The Questioner was absent.]
Human rights violations

*116. SHRI M. SHANMUGAM: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the incidents of human rights violations in the country are increasing year
after year;

(b) if so, the number of incidents during the last three years, year-wise and State-
wise;

(c) the number of cases the National Human Rights Commission (NHRC) handled
during the last three years and in the current year, up to 31.10.2021; and

(d) the number of awards with total amount awarded for payment as compensation
to the victims ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI NITYANAND
RAI): A Statement is laid on the Table of the House.
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inquire/investigate and compile the information/ data on Human Rights Violations in

Human Rights Commission
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Statement

(NHRC) is mandated to

the country. A Statement showing number of cases of alleged Human Rights

Violations, year-wise and State-wise, registered in the NHRC during the last three

years and in the current year upto 31.10.2021 is placed at Annexure. As per the data

made available by the NHRC no such increase of Human Rights Violations is noticed.

(d)  As per the information furnished by the NHRC, the amount of monetary relief

recommended during the last three years and in the current year up to 31.10.2021 is

as under: -
Year No. of Amount recommended
cases (in Rupees)

2018-19 713 27,67,54,996
2019-20 488 15,06,85,840
2020-21 459 14,33,67,972
2021-22 215 6,58,85,840
(up to 31.10.2021)

Total 1875 63,66,94,648

Annexure

Statement showing State-wise Registration of cases in NHRC for last three years and
current year upto 31.10.2021

No. of Cases Registered
S.No. | State/UT Name 2018-19 2019-20 2020-21 2021-22 (up
to

31.10.2021)

1. ANDHRA PRADESH 1414 1866 2101 1532
ARUNACHAL

2. PRADESH 79 48 59 27
3. ASSAM 312 340 256 330
4. BIHAR 4158 3218 3880 3379
5. CHHATTISGARH 621 546 539 493
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6. GOA 54 55 42 61
7 GUJARAT 1898 1295 1203 1068
8. HARYANA 3165 2743 2177 2146

HIMACHAL
9. PRADESH 203 235 163 166
10. JAMMU & KASHMIR 217 160 282 249
1. JHARKHAND 1767 1352 1535 1239
12. KARNATAKA 1384 741 @31 @81
13. KERALA 874 640 722 899
14. MADHYA PRADESH 2831 2706 2906 2548
15. MAHARASHTRA 2366 1877 2034 1936
16. MANIPUR 44 22 45 32
17. MEGHALAYA 25 23 34 38
18. MIZORAM 14 9 16 19
19. NAGALAND 17 12 12 8
20. ODISHA 4983 4150 2868 1750
21. PUNJAB 1626 1017 870 895
22. RAJASTHAN 3208 2427 2198 2590
23. SIKKIM 18 6 10 10
24, TAMIL NADU 3194 6535 4504 1879
25. TELANGANA 1219 1495 2120 1750
26. TRIPURA 67 49 39 31
27. UTTARAKHAND 1443 1196 1115 985
28. UTTAR PRADESH 41947 32693 30164 24242
29. WEST BENGAL 2202 1939 2323 3903
30. | ANDAMAN & NICOBAR 43 28 12 12
31. CHANDIGARH 147 86 10 165
32. | DADRA & NAGAR HAVEL 20 8 13 n
33. DAMAN & DIU 22 12 6 17
34. DELHI 6562 5842 6067 4972
35. LADAKH 1 3 1 8
36. LAKSHADWEEP 5 8 3 13
37. PUDUCHERRY 118 91 112 63
38. ALL OVER INDIA 1045 1040 3277 3475
39. FOREIGN COUNTRIES 271 115 219 248

TOTAL 89584 76628 74968 64170
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MR. DEPUTY CHAIRMAN: Any Supplementaries ?

SHRI G. K. VASAN: Sir, National Human Rights Commission is entitled to inquire,
investigate and compile the information/data on human rights violations in the
country. We all know that. | am also happy to see the answer which says, "As per
the data made available by the NHRC, no such increase of human rights violation is
noticed.” | would like to know from the hon. Minister whether any awareness is given
by the Ministry so that human rights violations can be reduced to the minimum in the
coming days.

it frea T ;. IHTIi eI, ST Sl IR [y U E, 9 9 €, fd §
3IR STIRT YUl ATHAT DT TSI THIRAT A oIl 51 H T8I IR Yeb IQTeR0T a1 TR,
ST o 3ot | W1 2 fb 99 2018-19 H....

MR. DEPUTY CHAIRMAN: Mr. Minister, Question Hour is over. The House stands
adjourned till 2.00 p.m.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -I to this Debate, published electronically on the Rajya Sabha
website under the link httos ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned at one of the clock.

The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
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GOVERNMENT BILLS

*The Assisted Reproductive Technology (Regulation) Bill, 2021
and
“The Surrogacy (Regulation) Bill, 2020 - Contd.”

MR. DEPUTY CHAIRMAN: Hon. Member, Shri K.C. Ramamurthy to speak.
..(Interruptions )...

SHRI K.C. RAMAMURTHY (Karnataka): Mr. Deputy Chairman, Sir, | am grateful to
you for having given me this opportunity to speak on these two very important pieces
of legislations. There is a hue and cry as to why the Surrogacy (Regulation) Bill was
not passed by this House. It does not hold much water because if one looks at the
report of the Select Committee, it is observed that before passing the Surrogacy
(Regulation) Bill, the Government should first bring the Assisted Reproductive
Technology (Regulation) Bill, as bringing the Surrogacy (Regulation) Bill before the
Assisted Reproductive Technology (Regulation) Bill will be irrelevant and would
create duplication of work. | compliment the hon. Minister for taking up both the Bills
together, since the Surrogacy (Regulation) Bill needs to be positioned and
understood in close conjunction with the Assisted Reproductive Technology
(Regulation) Bill.

Sir, with these preliminary submissions, | rise to support the Bills, moved by
the hon. Health Minister. ...(Interruptions)...

N SUAHTUF : AT AT Bl 1 & TATd] BIg I g1 Rbls IR 8] off Ie] B
AT .41, IFF St e IR 91 32 ©

SHRI K.C. RAMAMURTHY: | also thank the hon. Prime Minister, Shri Narendra
Modiji, for understanding and safeguarding the reproductive rights and problems of
surrogate mothers, and addressing mushrooming growth of the assisted reproductive
technology clinics, which are among the highest in the world.

* Discussed together.
#* Further discussion continued from 07.12.2021.
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Many of these clinics are violating ethical, medical and legal aspects. Not just this,
we don't have standard protocols for the assisted reproductive technology clinics as
yet. So, these two Bills are a step in the right direction, and the House is grateful to
the hon. Prime Minister for this move. .. (/m‘erruptions)...

st SUAUTUFT : STP ITATdT Bls AR I1d Rebls UR Tl ol I2! 8l S 11T I
I H TS &, 399 A 3T T foh I 319+ WITH IR AV MY AN M9 H 1l T P |
AT, 39N § T 7 B |

SHRI K.C. RAMAMURTHY: Sir, first, | would like to make my brief submissions on
the Surrogacy (Regulation) Bill. According to some studies, which have been
conducted, surrogacy and fertility business in India is to the tune of about Rs. 30,000
crores, with clinics running into thousands across the country, offering artificial
insemination, /in vitro fertilization and surrogacy. The growth rate in surrogacy is 20
per cent. And, the fact that annually 10,000 people are coming to India only for
surrogacy, gives a clear picture of surrogacy market in the country. There are also
unregulated sperm and ovum banks, which should also be regulated.

There is one more side of this issue. Surrogacy and Assisted Reproductive
Technology are too expensive procedures, and it is beyond the reach of poor, lower-
middle, and middle class couples, as they are not able to afford the expenses and are
looking for finances. We all know that no bank gives loan for IVR, and IVR is not
covered by any insurance company too. So, private finance companies are
mushrooming and luring the above section of people with loans and EMI facilities for
surrogacy and Assisted Reproductive Technology. Further, we have no public
insurance cover for infertile couples, and as the patients pay out of pocket, their
expenses for fertility treatment and often have unrealistic expectations which lead to
dissatisfaction, unnecessary litigations and exploitation. Therefore, we need to
safeguard the interests of our healthcare providers, along with looking after the
benefits of our infertile couples, donors, and surrogates. So, | appeal to the hon.
Minister to see how Government can ensure, regulate and monitor these serious
concerns.

My next point is relating to Clause 2(p) of the Bill, which defines 'infertility".
The definition says that the inability to conceive after five years of unprotected coitus
or other proven medical condition preventing a couple from conception. It means,
couple has to prove infertility to become eligible for surrogacy. But, there may be
other medical conditions where a woman may conceive, but is unable to carry a child
due to some medical complications. And, there may be other medical conditions,
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such as, multiple fibroids in uterus, hypertension, etc., that may affect pregnancies.
Since these conditions are not included under Clause 2(p), such women become
ineligible to undertake surrogacy. There are countries, like, South Africa, Greece,
and Netherlands, which are permitting such conditions. So, | request the hon.
Minister to kindly look into this point. Sir, | welcome Clause 2(g) of the Bill, which
defines the term ‘couple’ and the Bill allows only infertile Indian couples to opt for
surrogacy. | welcome that. It bans foreigners and commercial surrogacy. | request
the hon. Minister to consider permitting NRIs, unlike OCls, as they are still citizens of
our country. ....(Interruptions)..

The next point | wish to make is relating to Clause 4, which deals with getting
certificate of essentiality and certificate of eligibility and it also prescribes various
conditions. But, if the appropriate authority rejects application, there is no provision
under which the aggrieved couple can go in for appeal. As per the Bill, if one’s
application is rejected, there is no other option for the couple to appeal. But, | am
sure, the hon. Minister must be aware that in the Transplantation of Human organs
Act or the Juvenile Justice Act, you have made provisions for appeal.
..(Interruptions ).. So, | request the hon. Minister to look into this point and permit at
least one review and appeal to the couple, since the very objective of the Bill is to
facilitate the couple get a baby.

Sir, Clause 4(ii)(b) (i) talks about ‘close relative’. | was looking for the
definition of ‘close relative’ under Clause 2, but did not find one. The Bill mainly
focuses and hangs upon ‘close relative’ to be a surrogate. Since this term is so
significant and important in the Bill, | feel, if it is clarified a bit, it would become easy to
identify who constitute ‘close relative.” People wanted to know whether members of
HUF are permitted. | request the hon. Minister to kindly clarify this point. So, Sir,
the Surrogacy (Regulation) Bill, 2020, is a progressive Bill and aims to stop spurring a
human extractive industry euphemistically called ‘surrogacy’ involving huge amount
of money, mostly at the cost of surrogate.

St SUMUMERT: I § W AT Aol I W) U8 € fb d placards 7 fewmy|

..(Interruptions ).. please go back to your seats. ...(Interruptions)..

SHRI K.C. RAMAMURTHY: Secondly, there is also a need for bringing awareness
about various aspects of surrogacy to the people of this country.

Sir, | now come to the Assisted Reproductive Technology (Regulation) Bill,
2021 and would like to make a few points on that. ...(/m‘errupz‘/ons).. As rightly
pointed out in the Statement of Objects and Reasons, ART in the country has gone
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up by leaps and bounds and according to the Indian Society of Assisted
Reproduction, there are nearly 27.5 million infertile couples, which is about 10 to 15
per cent of married couples in the country. ...(Interruptions).. Sir, having a baby is
the dream of every woman and the Indian woman feels that she is complete only
when she attains motherhood. So, ART is one more method of helping women to
realise their dream. Every infertile couple’s inspiration is Louise Brown — the first IVF
baby — born in 1978 for the world and Durga born in in India the same year. The
world has travelled a lot in IVF, but, unfortunately, we do not have regulations and
legislation till now. ..(Interruptions)..  And, | compliment hon. Mandaviyaji for
bringing forward this legislation, which is very, very progressive. This legislation will
bring in standardization of protocols and reporting of cases. ... (/m‘erru,oz‘/ons).. It also
mandates that all clinics should provide professional counselling about implications
and chances of success of ART procedures under Clause 21 of the Bill. It will help
the couples to know the progress and prospects of their becoming parenthood.

Sir, even though Clause 25 permits clinics for conducting pre-implantation
testing to screen the human embryo for genetic disorders, but the beauty of the
legislation is that it prohibits offering couple or woman from giving information of a
pre-determined sex.

The next point | wish to make is about exploitation of ART procedures, be it
negligence in surgical procedures in harvesting eggs from woman, preservation
issues, sex selection procedures done by ARTs, commercialisation of ovum and
sperm donation, etc. | think we also have a movie on sperm donation by the name
Vicky Donor. So, there is a need to safeguard the ART procedures from exploitation
by vested interests. | am saying this because, as | mentioned earlier, we have more
than 40,000 ARTs, but nobody knows how they are functioning, whether they are
following the regulatory measures and guidelines properly, etc. So, | appeal to the
hon. Minister to see that banks and clinics formed under Clause 15 of the Bill should
be vigorously monitored, regularly inspected and, for this, a national body with
representatives from all the States, comprising of eminent reproductive specialist,
gynaecologists, eminent legal practitioners, an embryologist, a social scientist, apart
from representatives of the Ministries should be formed. ...(Interruptions).. Further,
as all of us know, infertility is a public health issue and a public health risk. As there
are many people who cannot afford the medical treatment for infertility, insurance
cover/cash claims should be provided to them and accordingly an amendment be
made in the Insurance Act, if possible. ...(Interruptions)..

With these submissions, | support the Bills and, once again, compliment the
hon. Health Minister for these progressive legislations. Thank you, Sir.
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21 IuqHTafer: g=are, A A1 LAl IR S ().

H 3TUE BT b 39 | Y HITH R SITDHR 96| ALY AARAT AI8d o
GaE 98 WK el & &b ol A% & JUIfsTer, oifex e & 8rsd 3iR a1l
ey fafdy 396 IR # 91 B A7 e © o 3y @ ol dicd W
SITGL....(FALT)... ST, 3R USRI SNl ....(FLT).... 8 RATedT ITHY XS 3TTedT S, 3179
T ..(HIE).... A MTDT I1d 81 RPpTs TR S, BIs 3 91 Rbis TR T8
ST ... (TGET). .. Wit 319 T 31O H a1 9 B ..(FALIH). . AT T Bl
Td P ITATT Bls =T 1 Rbls UR &1 S X&1 Bl .. (ILH)...

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Namaste Deputy Chairman,
Sir, for giving me the opportunity to speak on the Surrogacy Regulation Bill, 2020,
which is an important matter of women empowerment. ....(/nterrupt/ons)... .

it SURUfa: ©iie, 3 Hied W I8 91 T PR ...(FGHM)...dd H G Bl
&7 BRI, $9 IRE b placards fETHT I5g W91 & el 3R ARAISR & 3Pl e
%\’I...(EHEI‘EIF-I)...SO, please go back to your seats. ....(/nterrupz‘/ons)... . Please.

....(Interruptions)... .

SHRI AYODHYA RAMI REDDY ALLA: Sir, commercial surrogacy was legalized in 2002
in India and due to the absence of regulations, India has become hub for transnational
surrogacy. ....(Interruptions)... . Women who choose to become surrogates were
subjected to exploitation and unethical treatment. ....(Interruptions)... .

In the past, several issues were reported to police and courts in relation to
harassment and violation made against surrogate mothers. ....(Interruptions ... .

By regulating the practice of surrogacy in the country, this Bill will put an end to
those exploitative practices and protect interests of women in India.
...(Interruption)...

| am happy that the Bill was referred to Rajya Sabha Select Committee and the
Cabinet had approved most of the recommendations, including allowing widows and
divorcees to opt for surrogacy, ban on commercial surrogacy, extensive insurance
cover up to 36 months and also additional monetary benefits. ....(Interruptions)... .

Sir, the Bill proposes to regulate the surrogacy through National Surrogacy
Board and the State Surrogacy Boards which is a very welcome step.
....(Interruptions)... .

This Bill allowing the willingness to accept for surrogacy beyond a close relative
also is a welcome move. ....(Interruptions)... .
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Sir, | have a few suggestions to make. ....(Interruptions)... . It is appreciable
that the Government has introduced this Bill to look after the interests of women.
....(Interruptions)... . But | would like to draw the attention of the Government to the
fact that the Andhra Government has passed Disha Bills to provide speedy justice to

women. ....(Interruptions)... . These Bills are pending the assent of the President of
India. ....(Interruptions)... . | urge the Government to take this issue into
consideration and expedite the assent in the interest of women. ....(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. MPs, please put face masks while standing in the
Well. ....(/nterrupt/ons)... . You are not supposed to stand in the Well.
....(Interruptions)... . Please go back to your seats. ....(Interruptions)... .

SHRI AYODHYA RAMI REDDY ALLA: Sir, although the Surrogacy Bill provides for
extensive insurance coverage for the surrogate mother, it does not outline the basic
criteria that the insurance must cover such as counselling for postpartum depression,
nutritional supplements, etc. ....(Interruptions)... . This must be provided to ensure
that the surrogate mother is protected against all possible effects of maternity.
....(Interruptions)... .

The provision of maternity benefits must be passed on to both the mothers.
The Bill is silent on this. | urge the Government to address it. ....(Interruptions)... .

The new BIll is also silent on LGBTQ couple, which is also needed to be
addressed. ....(Interruptions)... . | urge the Government to ensure that the ART Bill
precedes the introduction of Surrogacy Bill. The regulation of ART is a necessary pre-
condition for effective implementation of Surrogacy Bill. ....(Interruptions)... .

Sir, while there are a few criticisms of the Bill, on the whole, the recent moves
of the Government with a liberal view or approach on the issues of Surrogacy Bill and
ART Regulation Bill are all much needed and welcome. ....(Interruptions)... .

The Surrogacy Regulation Bill, 2020 is an ethical, moral and social piece of
legislation which protects both exploitation of surrogate mother and the rights of a
child born through surrogacy. ....(Interruptions )... .

The need of the hour is to recognize surrogacy as a ' Right" and not a
"Need". ....(Interruptions)... .

I, on behalf of YSR Congress Party, support this Bill with above suggestions.
Thank you, Sir. ....(Interruptions)... .

MR. DEPUTY CHAIRMAN: Shri K. Somaprasad; not present. Dr. M. Thambidurai.
....(Interruptions)... . TIBTS B FANT S 3R dof H GST BT 5T FHT &
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Hed 3R YIAISR & 3dd 81 81 ...(Fae™)... R 1 31 A9+ [ei 3 38 ©
o I HUAT YT AT IR S| ...(GEH).... ST, UH. 2GR Sil, bacl U] I &l
RepTS IR SIQN| ...(TILT)...

DR. M. THAMBIDURAI (Tamil Nadu): Thank you, hon. Deputy Chairman, Sir, for
giving me an opportunity to participate in the discussion on The Assisted
Reproductive Technology (Regulation) Bill, 2021 and The Surrogacy (Regulation)
Bill, 2020 introduced by the hon. Health Minister. ....(Interruptions)... .

Sir, | welcome the Bills introduced by the hon. Health Minister and also
congratulate the Modi Government for bringing such legislations to help the common
people of this country. Do you know why these Bills have come?
....(Interruptions)... . India has emerged as a surrogacy hub for couples from
different countries for the past few years. Due to the lack of proper legislations to
regulate surrogacy, the practice of surrogacy has been misused by many people and
surrogacy clinics, which lead to rampant commercial surrogacy and unethical
practices in the field of surrogacy. ....(Interruptions)... .

MR. DEPUTY CHAIRMAN: Let the other speakers speak. Don't deprive them of their
rights. ....(Interruptions)... . Please, let the other Members speak. &4 &= 9 &H
339 R fede 981 & UIvl ...(@@agm™)...Let him speak, please. ....(Interruptions)... .

DR. M. THAMBIDURAI: Sir, | can see a lot of merits in the Surrogacy Bill. The Bill
provides that every ART clinic and bank must be registered under the National
Registry of Banks and Clinics of India. The National Registry will be established under
the Bill and will act as a central database with details of all ART clinics and banks in
the country. ....(Interruptions)... . When clinics are established, they must have
good infrastructure facilities. That is very important. Without that the clinics cannot
provide this kind of a treatment. The Bill provides for that. There are many merits in
the Bill. The first merit is, registration of all ART clinics and banks.
....(Interruptions)... The aim is to control all unethical Assisted Reproductive
Technology practices, including gamete donation, improve quality of Assisted
Reproductive Technology services, decrease cost of assisted reproduction treatment,
conduct research on new emerging areas of assisted reproduction, develop low-cost
assisted reproduction technology for economically weaker sections of the society and
develop policies and guidelines from time to time for assisted reproduction. Sir, 25
million infertile couples would be more sure of ethical practices in ART and other
clinics. ....(Interruptions)... . There is one thing that | wish to point out here. The
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Board constituted under the Bill is a welcome step, but, at the same time, what they
have said is that the affected persons cannot go to the court directly. They can only
make an appeal through the Board. ....(Interruptions)... According to this Bill, no
court would take congnizance of offences under the Bill except on a complaint made
by the National or State Board or any officer of the authorized banks.
....(Interruptions)...

oY SUGUTUFT: AT IS Bl 91 & 3TATdT Bhls 3R 1 Rebls R gl off I &
...(TIH)...

DR. M. THAMBIDURAI: Sir, this is the problem. If an affected person wants to go to
the court, why stop him? ....(/m‘errupz‘/ons)... . If you want him to pass through
bureaucracy once again, there would be problems. He should be allowed to go to
the court directly. Why make him go through the Board? Therefore, | would request
the hon. Minister to consider this point. Give the right to the affected person to go to
the Court directly and not through the Board.

Sir, | do not wish to take much time of the House. These two Bills are
welcome. My Party supports them. At the same time, let the Minister consider my
request of giving liberty to the affected person to approach Court directly and not
through the Board.

Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shrimati Jaya Bachchan; not present. Shri Kanakamedala
Ravindra Kumar. ...(@&dETE)... AT dibHG T vdle HHR ST, Dhadl U] J1d el
RIS TR SN, B3 3R 91 Rpls R Tl SIrefi|

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | am very
thankful to you for giving me this opportunity to speak on two important Bills, which
intend to regulate the medical technology of surrogacy. One of them is the important
Assisted Reproductive Technology. ....(Interruptions)... .

| would first speak on the Assisted Reproductive Technology (Regulation) Bill,
2021. The Select Committee of Rajya Sabha that dealt with the Surrogacy
(Regulation) Bill, 2020, was of the view that the Surrogacy Bill should come into force
only after the enactment of the ART Bill.

Sir, the words like 'fertility centre', 'IVF centre' were never heard of in our
Indian society, but gradually these things have become part and parcel of our society.
There were mushrooming artificial reproduction centres across the country.
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....(Interruptions)... . The ICMR drafted the National Guidelines for Accreditation,
Supervision and Regulation of ART Clinics in India in 2005 as the first ever national
guidelines for laying down standards of conduct for surrogacy in India.
....(Interruptions)... . Due to non-existence of proper legislation in order to control
and reign in them, there were adverse reports in the media as well as unnecessary
litigations filed in the courts of law. ....(Interruptions)... . The Law Commission of
India took cognizance of this issue. It made recommendations and suggestions to
the Government on this issue and now we are deliberating on the two important Bills.
....(Interruptions)... .

The Bill speaks about 'Assisted Reproductive Technology', 'Assisted
Reproductive Technology Clinic', '‘commissioning couple’, 'woman', National Board',
'State Board' and other related issues in this regard. ....(Interruptions)... .
Certainly, the instant legislation is a bold step in an attempt to recognise and adopt
the changing social milieu. ....(/m‘errupz‘/ons)... . Finally, the Bill would bring about
the registration of all the clinics; it would control unethical ART practices; it would
improve the quality of ART services; it would facilitate framing of requisite policies as
we would be having all the data and, most importantly, the needy couples would be
more of the ethical practice of ART. ....(Interruptions)... .

Clause 8 of the Bill deals with the powers and functions of the State Surrogacy
Board. Clause 8 states, ' The State Board shall have the responsibility to follow the
policies and plans laid down by the National Board for clinics and banks in the State."
....(Interruptions)... . If the State Boards are to follow the policies and plans laid
down by the National Board, the Government can open their branch in each State
instead of setting up State Surrogacy Board. ....(Interruptions)... . Such a provision
in the Bill is an affront to our federal society. ....(/nz‘errupz‘/ons)... . | urge the hon.
Minister to look into the aspect and make State Boards autonomous.
....(Interruptions)... .

There are only few IVF clinics in Government sector. ....(Interruptions)... . In
private sector, the number of IVF clinics is more in number. ....(Interruptions)... . |
urge the Government to set up IVF clinic in all district hospitals, only then will the
objective of the Bill be achieved. ....(Interruptions)...

The Surrogacy (Regulation) Bill, 2020 deals with the recognised Assisted
Reproductive Technology (Regulation) Bill, 2021. ....(Interruptions)... . This Bill
totally prohibits commercial surrogacy and endorses only altruistic surrogacy.
....(Interruptions)... . The Bill also has taken care of the aspect of age when the
infertility  couple could opt for Assisted Reproductive  Technology.
....(Interruptions)... . It protects the surrogate mother from exploitation.
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....(Interruptions)... . Five-year duration after the marriage has been prescribed
when one has to opt for surrogacy. ....(Interruptions)... . This is not correct
particularly in those cases where some congenital defects or serious medical
disorders are present. ....(/m‘errupz‘/ons)... . The WHO's criteria for infertility is one
year of unprotected intercourse only and it says that infertility treatment could be
started right away. ....(/m‘errupt/ons)... . Why could the same not be applied to the
surrogacy programme? ....(/nz‘errupz‘/ons)... . The five-year wait clause has no
meaning in some cases. ....(/nz‘erru,oﬁons)... . The Bill, while regulating surrogacy
and surrogacy procedure, states in Clause 4 that, "No person, other than a close
relative of the intending couple, shall act as a surrogate mother and be permitted to
undergo surrogacy procedure as per the provisions of this Act."
....(Interruptions)....

MR. DEPUTY CHAIRMAN: Please go back to your seats. ...(Interruptions)... This is
completely undemocratic. ...(Interruptions)... . 39 cé'\ﬂﬂl' Pl i ol § IT B
...(FGLT)... T8 JATYHT BT democratic ARG 872 ...(ALTH)...

SHRI  KANAKAMEDALA RAVINDRA KUMAR: Who is close relative?
....(Interruptions)... . There is no mention about this in the definition clause of the

Bill. ....(Interruptions)... . There are as many as 33 definitions in Clause 2, but there
is no definition regarding 'close relative'. ....(/m‘errupz‘/ons)... . | urge upon the
Government to bring in an amendment to resolve this issue. ....(Interruptions)... .

With these suggestions, | support these Bills. ....(Interruptions)... . Thank you.

LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Thank you, Mr. Deputy Chairman,
Sir, for giving me the opportunity to speak on this important Bill. | rise to support this
Bill. ....(/m‘errupz‘/ons)... . | thank the hon. Health Minister for bringing this important
Bill. Any legislation which will regulate these practices will increase medical tourism,
which will, in turn, lead to an increase in revenue. | would like to point out that raising
a family is an important aspect of life in Indians. ....(/m‘errupﬁons)... . India faces a
lot of burden in terms of infertility with, at least, 27 to 30 million reported couples of
infertility. Itis 10 to 15 per cent in India and next only to China. The highest number of
infertile couples in the world is in these countries. And, infertility means a low morale.
Even in Armed Forces, we have such couples and every couple has a right to bear a
child. Under these situations, the ART services will offer a standardised procedure
which will prevent them from being exploited, and, at the same time, will provide a
healthy procedure. ....(Interruptions)... . First, the Centre will be forming a Board
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consisting of 14 Members. Simultaneously, the States will also be having the State
Boards and these Boards will consist of administrators and specialists both, and
super-specialists also. People think about these Assisted Reproductive Technology
to be a test tube baby, but it requires micro-manipulations in-vitro and then
implanting the embryo in mother's womb. There are provisions where embryo has to
be tested for congenital and genetic disorders. ....(Interruptions)... . Fixing the age
of the parents to the maximum of 45 and 55 also amounts to a partial eugenics
because there are reports that even the ladies at 70 can conceive and deliver. Now,
these eugenics need to be looked into because we need not produce diseased
children. Eugenics has been practised even in Haryana by khap panchayats which
prevents marrying in close relations. That is why Haryana has produced the
maximum number of healthy people and athletes and our share of medals in
Olympics, Commonwealth and Asian Games has been high.

The ART methods will be ethical. | would like to highlight that the Bill has a
slew of advantages. This Bill provides for safe and ethical ART methods. The
doctors will be allowed to test, thus preventing any genetic disease. Also, this Bill will
establish regulatory boards at the State and national level. India is a world leader in
ART methods and there is mushrooming of ART clinics to the tune of 2,000 clinics in
the country. The industry is currently expanding by 18 to 19 per cent and market value
is expected to touch INR 25 billion. | would like to highlight that only one per cent of
the infertile couples come forward for treatment and this Bill will help in removing the
stigma and will be of great help. It is important to note that currently, 50 per cent of
the IVF cycles are performed in India by unorganised clinics. | would like to point out
to the Chair that this increases the risk, and this Bill will go a long way in minimising
this.  Currently, no regulations are in place and the entry barriers are low. Hence,
this Bill is absolutely necessary to bring regulation and ensure that norms are met.

| would like to highlight another angle, which is economic. India is a hub for
medical tourism and hence this Bill will provide regulations. This will offer numerous
benefits such as economies of scale, promotion, branding and fair pricing, etc.,
combined with high quality of care and service. It is a huge opportunity for the
medical tourism sector and we will become a global leader.

Now, about the Surrogacy Bill, | would like to say that bringing the Surrogacy
Bill along with the ART Bill is another very scientific step by the Government and
regulating the surrogate mothers, making it altruistic, permitting near family relations
to be surrogate and, as recommended by the Standing Committee and the Select
Committee, even the near relation restriction has also been removed. Insurance and
medical expenses have been permitted. Still, | feel that for the poor people, to be
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surrogate mothers, some more compensation should be offered. | support this Bill.
Thank you, Sir.

[THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR) in the Chair. ]

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Thank you, D.P. Vats ji.
Now, Dr. Amar Patnaik.

DR. AMAR PATNAIK (Odisha): Mr. Vice-Chairman, Sir, before | start, let me take
your permission to speak for a little more time than allotted.

Sir, on 4™ December, 2020, the Express News Service carried an article
'Pregnant woman ends life over fear of childbirth in Andhra Pradesh'. It said, "A 24-
year old pregnant woman allegedly died by suicide by jumping into a well due to
tokophobia''.  Sir, tokophobia is a new disease, which basically means fear of
conceiving or giving birth to a child. So, a situation in which a lady, who may be
fertile, who may be able to conceive but is afraid to deliver or conceive, is called
"tokophobia'.

Sir, the term 'infertility" in the Surrogacy (Regulation) Bill means the inability to
conceive after five years -- now, it has been reduced to one year -- of unprotected
coitus or other proven medical condition preventing a couple from conception. A
similar definition is also there in the Assisted Reproductive Technology (Regulation)
Bill.

Now, the point is whether this kind of psychological or mental condition, which
does not show up or which may not get detected easily, that is, tokophobia is
covered under the meaning of 'infertility’. | would request the Minister to clarify this
issue. In case, it is included, | would be grateful to him, and, if it is not, | would
request the Minister to consider including particular condition in the definition of the
term 'infertility' in both the Bills.

Now, | come to certain other aspects which show as to how the Bill has been
very narrow in the definition of the term 'couple'. It only includes heterosexual
relationship of a marriage or live-in relationship. But what happens to unmarried
couples, what happens to LGBTQ communities.  Sir, there are many countries like
Australia, Nepal, New Zealand, Saudi Arabia which allow ART treatment to be offered
to both single men and women. In Israel, only single or homosexual women but not
men are allowed to receive ART treatment. In Vietnam, only single women but not
men from the same country are allowed to receive the ART treatment.
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So, | think, the Supreme Court judgement of 2016 in Devika Biswas v Union of
India actually recognizes the right to reproduction as an important component of the
right to life under Article 21. Therefore, restricting the ART and surrogacy only to
heterosexual relationships would be probably violative of Article 21. These restrictions
also agitate against the concept of right to equality under Article 14.

So, through you, Mr. Vice-Chairman, Sir, | would like to request the hon.
Minister to widen the scope of 'couple' so that more people are benefited. In so far
as recommendations of the Select Committee are concerned, | must congratulate the
Government and the hon. Minister for accepting most of the recommendations
thereby making both the Bills robust. Still, there are some differences. For example,
the Bill lacks proportionality in penalising offences. The same punishment of minimum
eight years of imprisonment has been prescribed for serious offences as well as for
any contravention of provisions of the said Bill or the Rules made therein. So, the
proportionality of linking the punishment to the offence probably needs to be relooked
and revisited. Sir, there is another point relating to ICMR guidelines. It permits single
women to benefit from ART and also provided for minimum physical requirement for
ART clinics, essential qualifications for ART teams and ART procedures.
...(Interruptions )...  But these are missing from both the ART Bill as well as the
Surrogacy Bill.

Lastly, | would like to say that the definition of 'abandoned child' includes
physical mental defect or infirmity or being more than one in number, excluding sex of
the child among the same. In this aspect, the Bill does not address the plight of such
surrogate child found non-genetically connected with either of the parents post birth
due to mishaps arising out of switching or swapping of donated frozen gametes of
couples in clinics or labs or sperm banks, which is statistically possible. The Bill is
unclear if such a surrogate child will be allowed to be taken care of or will not be
declared as abandoned or rejected or left in adoption home or orphanage. The Bill
needs to address this issue.

The last point which | would like to make is about sex selective surrogacy or
family balancing surrogacy to have child of a pre-determined sex.
...(/nterrupt/ons)... | know that this is already prohibited under the existing
regulations. But | think both these Bills could actually look at it, instead of completely
ignoring the trafficking or sale or abduction of surrogate child. That could have found
a mention to strengthen the existing provisions. ...(/nterrupz‘/ons)...

At the end, | would like to compliment the Government for bringing both the
Bills together and in consonance with most of the recommendations given by the
Select Committee. ...(Interruptions)... | support both the Bills. Through you, Sir, |
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request the hon. Minister to consider widening of the definition of 'couple’ looking at
the definition of infertility by giving an explanation to proviso to include Topophobia,
which is a mental disorder, and it cannot be generally seeable or it cannot be seen
normally in the physical eye even by doctors. ...(/nz‘errupt/ons)... But the families
suffer for lifelong. And it sometimes results in death of the woman also.
...(Interruptions )... | am saying this because representations were received by me
from five different areas in the country to talk about this, which was beyond my
knowledge initially. Therefore, | had talked to the hon. Minister about this. Thank
you.

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Thank you Amarji. Next
speaker is Shri Sushil Kumar Gupta; not present. Now, Shri Ajit Kumar Bhuyan.

SHRI AJIT KUMAR BHUYAN (Assam): Thank you, Mr. Vice-Chairman, Sir, for giving
me an opportunity to speak on the Surrogacy (Regulation) Bill, 2020.
...(Interruptions )...

ST (St gRe= g ARR) : U Big W 31799 4 q1c 7 B ... (TALTH)..

SHRI AJIT KUMAR BHUYAN: The Surrogacy (Regulation) Bill, 2020, with its
proposal to ban commercial surrogacy is yet another example of how out-of-touch
with ground realities our lawmakers are! ...(Interruptions)... It puts a complete ban
on commercial surrogacy and allows only 'ethical’, altruistic surrogacy by virtue of
being non-commercial, altruistic surrogacy presumed to be ‘ethical.
...(Interruptions )... In the name of regulating surrogacy to curb the exploitation of
surrogates and of children born through surrogacy, what this Bill, in fact, does is
curtail the rights of women surrogates. ...(/m‘errupz‘/ons)... Here, the basic but
flawed assumption is that by removing the 'commercial' component, exploitation will
be curbed. ...(Interruptions)... Thus, the solution provided is to move towards
'ethical’, altruistic surrogacy where a surrogate, who has mandatorily to be a married
woman with a biological child or her own, must be a close relative -- this term is not
defined further -- of the intended couple and provide surrogacy service free of cost.
Given how much pressure families exert even for traditional pregnancy, does the
Government really expect that women won't be forced into being surrogates against
their will? ... (Interruptions)... . There is no recourse left against such coercion and
family violence in the Bill. ....(Interruptions)... .



[8 December, 2021]

As per the Bill, the child must not be a genetic descendant of the surrogate.
Even though she is fertile, the surrogate may not undergo much simpler artificial
insemination but will have to go through a complex medical procedure like embryo
transfer meant for those who are unable to carry a pregnancy without intervention.
....(/m‘erru,oz‘/ons)... . In other words, women must undergo all the trials and
tribulations of highly invasive medical procedure purely out of love and compassion.
....(Interruptions)... .

It prevents the surrogates from getting paid for their labour.
....(/nferrupt/ons)... . When everyone else involved in the process gets paid for what
they do, why expect just women to be altruistic about it? ....(/m‘errupz‘/ons)... Is this
not exploitation in itself? ....(/m‘errupﬁons)... Why force women alone to carry the
burden of altruism? ... (Interruptions)... .

While the Bill takes away the agency of women to decide whom they might
wish to be surrogates for, it also excludes many persons from accessing surrogacy
services by saying that such services will only be available to Indian married couples
who have been married for over five years and do not have a child of their own.
....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Please go back to your

seat. ....(Interruptions)... . You are a senior Member. ....(Interruptions)... We are
discussing an important Bill. ....(Interruptions)... Please go back to your seat.
....(Interruptions)... .

SHRI AJIT KUMAR BHUYAN: This means that all those who are not married whether
they are single people or live-in couples or those who cannot get married, trans or
gueer persons or couples, cannot access surrogacy. ....(/nz‘erru,oz‘/ons)... This is
highly discriminatory. ....(/nz‘errupz‘/ons)...

Sir, years of experience shows that blanket bans do not curb but actually
increase the exploitation of marginalized persons by creating underground markets.
....(/m‘erru,oz‘/ons)... Instead, if the lawmakers really wanted to end exploitation, they
should have provided clear guidelines for taking care of surrogates in terms of their
medical and legal rights. ...(Interruptions)...

With these words, | oppose the Bill. | think the hon. Minister will look into the
matter. ....(Interruptions)... .

Sir, the Opposition has boycotted the House. ....(Interruptions)... 1am with
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the Opposition. ...(/nterrupz‘/ons)... After considering the importance of the Bill, |
spoke a few words and now | am walking out.

(At this stage, the hon. Member left the Chamber)

THE VICE-CHAIRMAN (SHRl SURENDRA SINGH NAGAR)i Please go back to your
seat. ....(Interruptions)... . It is an important Bill. ....(Interruptions)... TH IRl

ggd Feayul e R Tl $R @ Bl...(Tagr)...

it 35T U™ fag (A= UQeN): A IUNITEgeT HeIGd, WU H Sud] IR
37T SiqJcd DI g=gdIa o1 el §, N 93 39 Feaqui 99 R gl & oy
R fear Bl

eIy, 3 TN 2 e Afeensi o) efie & srcda Feayel 81 3 faa afgemsit &
g1 U8 99Y 4, o9 ¥ 9 ukd 81 %2 ©, 3 [dall i) gl 81 W&l &, 3R fdueg )
FHRIHD ©W & 1Y G- § HIS[E BIdT, 31 [l IR ==l H 91 ofd1, 39+ fIaR
Yhe BT, AT IMAS SAD ATeH A 59 I B SITGT Jadx JdT &1 Tl AT Tfeerif
DI TS I W) IT ITDhT ABRIHD ANTGT BIdT, oAfchT GHITT A 377 fquer qaRE ,
S fager a5t Afgen AR A o) uefEd exar 21 39 o el srard At & g,
39 Afgerelt & ufa fauer &1 w1 efewior 7, afearet & ufasy iR Afgerett &
IR & HeY H faue o1 I AT B, T8 S AR & gIRT T BT 8| 7Blad,
I8 Sl f4erre U b TR =, §9 ey 3 Afeerall &l efte 9 e i sfaeasd
qTaeT &, d GR & AR Y9G 599 {6y T €1 8 379 3119 H Yeb vl fIerge 8
3R BR US| W g1 IRID! A [IaR BHRb I gl bl gqH FHIART (631 1 2159
fagrre & A SN AETIAT UTe UeTRe! fa © ofR ORIl o & ey # < Ush
T 91 B BT Bl T8 ©, 9 AT dIs &b T HAa BT, I TSI §ls Bl
T 2TfRh T BT, I8 NI drs fohg axleh A 71fSd 8T, ISR dTs & AR 9974 dTol
SN IS &, SB! T2dId T 8N, RS T Y, SHHT Scaid fhar T Bl
SUH haol T WR W &l a1, Ifct 35y TR TR At 9IS B hed=T Bl T 8 3R
S IR G741 BT 5T W dis & W FH199 fohar 1 81 Y dre AXBRI Bl Follg ol
3R H-amRe aRfRf 1= 39 fawy & deferd arfes™ < 999 -99y iR S9!
HATE 3R ARGEH & MR TR BN T B W 1 Gl 7, T | 9 a1
Al 8, o foh 59 & &1 FRifad o= & fore g eraaR <8371

ABISd, 399 fA8u® & Fdifd Udh INREIHROT GRAT BT W Heu=T Bl TS &1 89
RIS TepRoT AT & A1EgH A Sl WA clinics © 1A 96 ©, ST8l R YOI &1 [qdrd
ITRT W e IR H GiET ST Fhdl 81 STd S9! FRT I 9R ToR 29 al
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Ty § SRS et I T & ATHA hls THT Gl 7 81, 39 IR 9 gurdt 9
KARRELESCIRSIRCRIl

T, 59 fa9y® # Sl 999 931 914 &, foraat # faeiy w9 4 verer g oiR
o7 forg # Ry w9 9 39 fadgs w =i # dieq & g w1 gen g, ag a8 5
39 9 ¥ urgem= f6ar a1 § T 59 TR &1 9eradl ¥ 9idid S~ 81T I
I foriT FHeiRor 72T o ST Fahd Tl 89 ST € o §9RT 297 39 UhR &l Swiedl
H STh ST BT % & 3R SHD BRI BHAR < H Sl 1A o, dTTd] di g1 H S|
978 SUfTAI H 37E &< & 3R IHD BRI BHR < & 3T Tidi Sl feRmgurd
g, 98 TSdS] AT 7l SHfely 399 faggss # formgurd SRR 3=, forit udieror = &,
SHG Yae™ B T 8, RTd BRI 4y 9 S qiferet R1g] 2, S96 A1 $is
=TT TE1 B AHT ...(FFLT)...

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Please go back to your
seats. ....(Interruptions)... It is an important Bill. ....(Interruptions)...

it orora ara g S Al wRerr fiyerm, siforg § 9 f9dt & uer # @e1 g1 59
A8 H QRS &1 Flaem I &1 yraar= a1 11 &, JRERT B giaer <t 715 8,
b I8 WTYR 7 §9 SV AR A BT S Afdd UeT g, 98 AAfdd uel g1 33|
HEIGY, WA AIdhdl Y41 G2 8, WIRA $lg IR T8l &, WRd By AAD] 8] 8,
YR PIs MBIHT a1 & b T&T 89 RIS Bl dTh IR IGHR hddl THUey faar
PP BT 911 &, TAFTY Tgi IR I Yrag™ {6y 1 & {6 I8 IR 7 99 3iR a1e-
-1 TS & Sl A JoI 8, I A qodi dl e Wi 81 9| §96 oy I8
gTaer {1 8 féh Sl QrRET ol Giadn 2, g8 Is Afeell U IR 81 o Hebdll Bl
3R I8 qisT AfSel © 3R I dH &I 201 © dl 4 Bl 3281 YiJ & foy a8 <t
UTaeT &, 98 $9 WIaLT & SYINT Al B Fdhdll 8, T SHHT ATIR el L Aol
$IP ATUR & A1ETT A I8 Bl & Aford s8] B Abdll S axIdp I Sl AR BT
far 2, 39 a1 ¥ off 59 e 3 grae fy T €1 saferw 39 f9d & J1egw 9 o
YR 3R HRAIIAT DI &7 BT Y&l &, Afddhdl Bl 6Tl 81 I8! 7, 39 R J 91 § 349
faret & ve1 3 TreT § oiR g9 qAH H ardl YT g

BAR 9RA B TG F1 Ahd IRAR &1 TRIR HAT 3R JY &b 7 F 1 2
9 J HYh WU W §hg I8 &, 99 URAR &I A1 8Ichl 21 ...(TIEHTH)...

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): You are a very senior
Member. ...(Interruptions)... Please go back to your seat. ...(Interruptions)...

it 3rorg v Rig: fava a9 # g9 WG B 3% efeah v & gawm ugd g,
BRI ARIT DI JHA YgaT BT TART 6T 7 & IR S 'IRIR’ Al B, IHD]
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A ST T &, offhd 39 ey | U8 uragme foar 1 € & &9 e alid |
TRAR" FwAT BT TIRAT TR T b, "TRAR" WA & SN I &, S Jdl bl F1
G Th| 5T b1 P ATH I S dTcldh S~ 81T, ITP SABRI & IR § 6 59
fagge ¥ =t & Y 81 T S 1ol S~ 8l 38 8, 9fasy § S & 31X
ITd ST ANBR &, I7ch AHID ATHR RIT BRI, I YA & AfHR =1 81,
Sh I SMfreR w1 81, 39@T 4t e w9 9 gRIfd fhar T 8 &R s
AT T0h O a8 W G191 & IS Uadl 8, S UTdl-UIT STl ©, 98 91
BT ©, S a1 | 599 9TTd Bl Wi J 1fIHR WY ured 87

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Please go back to your
seat. ..(Interruptions)..

Y 3ro1g v ;. 8T I8 ITdAD! BT AR W1 7 99 91, Rifh I8 s w1y g
3R A= 3Fd &3 § aRIER TP < &1 ©, 9 < Y81 &l $HH BRI S8l U
ARG A ST AT 81 ]E1 2, g8 G-I dRW% A4 ST & FHeT by v &
dae N TS B I Bl 99 H Q41 ft I Io gl A7 f SRy S ST & IR
a1 IT8d ¥ b ISP ARG Bt B, SHD! 16 Bl 81, AP Sifgd [THRT Bl
81, BT ARING ST B4l 81, BF ITH DI I U IMAIRIe 0T Slef 3R I
IRYh BT Y GUR AT S Ied1 I-7ch U § bbb HIEIH H AR | §9 Ridb
9 B9 Upia A RIS B o &, TPhid F BB B o'l &, dl Hidsg 4
IS I HINoT gURUMH B Favdl & D! HI ABAT R I FIeT 39 (e
DI Bl SAAY 59 AR 9531l IR =R &7 gU, H 59 [9dl & ue H @eT g 3k 59
faret &1 T R §, 95d-9gd gIaTg|

SHRI G.K. VASAN (Tamil Nadu): Sir, thank you for allowing me to speak while
supporting this Bill. We all understand that this Bill is to regulate fertility treatment,
allow safe and ethical use of A.R.T. and protect women and children from
exploitation.

| would like to underline and tell today that India is a global fertility industry with
medical tourists flocking in the country for a variety of reasons. At this juncture, for
the safety and security of the women, the Government has well thought about it, and
the Ministry intends to give benefits through this Bill so that it helps the women of this
country with security. Especially, Sir, | would say two-three points and support this
Bill, namely, to register all A.R.T. clinics and banks, improve quality of A.R.T.
services, decrease the cost of assisted reproduction treatment, control unethical
assisted reproductive technology practices including gamete donation, which was a
must, and which the Minister has spotted out very clearly. ...(Interruptions )...
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THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Please go back to your
seats. ..(Interruptions)...

SHRI G.K. VASAN: Then, conduct research on new emerging areas of assisted
reproduction and develop low cost Assisted Reproductive Technology economically
which is the need of the future for the middle class and the poor. Medical tourism
would have more assurance about the ethical practice in India. | am sure, Sir, this Bill
is the need of the hour and would help women in their safety and security. | support
this Bill and congratulate the Minister and his Ministry. Thank you.

sl AT fgadt (SR uQen): AT IuHIETE Si, 3fTST AN HAT S gRT S
RN & R BT (ST o1 -1 7, § 9D FHLT H qiei & (ol ISl g3 g
...(TAT)...

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Please, please.
..(Interruptions )...

sl T fgadt « weg SudHege Sit, § AR ge w35 AT diat S & g
IE 3MARI g 1 211 AfTT3i & ST BT aRIR & IGT 2 l...(FGEM)...

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Please go back.
....(Interruptions)... . Nadimulji, please. ....(Interruptions)... .

s W fgad : a9 SugwTede S, 31S 89R HI9-1T 31 Si off {9 o) €,
H ITch HA H $ Pe-l ATed! gl ...(FGHH)...

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Please go back to your
seats. ....(/nz‘errupz‘/ons)... . Nadimulyj/, please. ....(/m‘errupz‘/ons)... . Go back to
your seats. ....(Interruptions)... .

st < fgadt : Ay Sugwend S, fUsd $8 aul 9 9Rd fafr= qel &
SUferal & foTg ARIRY & Pt b WU H SHRT &1 ...(GHH)...

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Please go back to your
seats first. ....(Interruptions)... .
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st < fga<ht : a9 SugYTeger S, A9 -9HY R IMfTd AdER AR WRAIT
AT3TT b M7, AREAT &b ATSTH F ST oI dToll GdTi &b TR AR ...(STILT). .
=9 IRE D1 W TN JhT3 F 311S Bl ...(Faem). .

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): It is an important Bill.
....(Interruptions)... . We are discussing an important Bill. ....(Interruptions)... .

st i fgadt - A Syawregs Sff, oo 98 aul 4 4Rd &1 MRS
R BT ATYH W 5 &, [9THD] STFBRT [ fiie 3R gelag i~ Jsar &
HIIH A ATHA 37TS B ....(FALTH)...

ST (31 Y= Rig AFR): 1 <91 <9 R8T 8 % 3777 $4 important Bill &I
S B T Bl ...(FAUH)...

il < fgadt : Ay Surend Sfl, SRR & fAfree & forg Big g |
M & BRUT AR UG BT RN Fellfhi 4 gouanT fear g o amis
R IR AT & &3 # 3Fifad AR &1 =gl § RIdb-<ld 9¢d gs o
(I, FEIS Y, BART A1 Al e & fob &4 U 201 9§ IR0 811 & oy dar
BT AMATIHAT TSl 2 BHRT I WRURT Fefdl ¥, s9b v ff 84 dae &t
JMITIHAT TSl &1 AT DI JMATIHT SAR &H1 H 7, ITAN | © 3R A9 S8 IR Bl
TEIGd, I8 Sl f9e o B, I f9e1 95 AR resTsdl B oidh 31T 81 JHIS § 34
AfEersil ®I I A | G ST 2, FHIS STD! gd SUET ST 2 | i Afer A 78
g ebell, Sl qi$1Y 1 RIBR BIedl 2, VAT AfS A1l & |ref { GHTS H 98d gAdeR
fehar ST 2, STah] S AR <181 fhaT STl g1 I8 Sl AR eter fdet s
2, IE HARTI ARIARA Bl URINY $HRaT g iR 1 :7amed IReRe &l orgafy <a1 81 3R
$He-l B ey IT 2 5 980 9 U @ & Sl =18 © f J S9! U business a1 o
IR 3 A1H A 9= YT B U1 BRI, ifh ORBR B S 4 &, I8 I8 © b
WRIYHR B a9 F IR & gRT g0 B UaT {HI1 el SRR & fow 396!
3IANRT & S IR ARTRS &, ST a=d1 9 U] B Febel! 8, [oTTh] TR G &,
IR & HROT RST=dT TR farer faam 731 81 31erdT fibroid 819 & A 4 g2
UaT T AR el 81, foTTa! 2T Y 5 a4 &1 b 8l 3R S Afgel &1 35 23 | 50
Iy & 419 B 3R G BT 39 26 H 55 Y BT I I, VAT Al TRAIC AT BT a<dT of Fabvell
g1 S WRIAIC T 99 Fabel! 7, ST forg Y 9gd a1 o -arA g1 3 18 2 fF 0
AEIM S99 319 U § 99 g0 Bl W[ 3R 9 9 Dl o B g1 TS o1 I8 b8 < (b
§ gear T8l g1, g3 ST Al8 Bl 1 8, SAfTY H Sl el gil, 3R d18 | gl
<9 % 91€ g% objection BX T fh P! FURT TR AT AfTBR 8, 39 THR B faahd
T 3R, 5 AID] LT H IGDHR FHART IS DI G111 T & 3R 39 Bl H G&-4-
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IR Tl 6T UTae= {har 17 21 S Afh S9HT UTol A8l drdl §, 99 10 g 30
e BT AT 3R 10 a9 Tb D1 FoTl BT A graer 21 § A I8 I e argdl fd
ST GRAIE T 9471 18] 8, SUd! SH 25 9 35 a8 & 8! A1l S99 Nde &l
RedeR 891 A1RU| 99 < BT Plg URTRT 7 BN b, STb] T JA(THR U
g1, U1 UTaeH g9R 9t | -1 131 21 981ey, § 31ae a1y | I8 it dg=1 argal
% [ TR & T o WR UR ARIRAT G1S T 167 BT, AR 61§27 I8
grel U MR faarfad <ufe S WRITeR & 91a9T A TR BT I8 ©, STP)
TART <A1, ARl BT 20T W dTdl W[ HH-U-HH 5 99 F Bl wd
faafed g9 1w, TR a1 SRIERA & ufhansit &l &x+ & 1T S9aT YR
ANTR® BFT AT, 39 YHR & FdRATT 398 $I AT Bl

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Please go back to your
seats. ....(Interruptions)... . Please. ....(Interruptions)... .

gt A fgad - wreg Sugwrege off, I8 [Ad a8 9 Sudy &R & 6 39
Sqfey, AN o ATegH § YT g 6T o1 Tt Wi RAfT H gReamT 78] |

Syauregd (i s g 9rR): 89 wecayul [9a ©R 99l $R 3B B ..(FaUH)...
Please. ....(Interruptions)... .

S AT farda) : TR & J1eg| QU7 g8 WA Bl 9 PR 3R fRivfer
T BT ST Sifde GdT™ bl SUSTeT 81 RIS T, IR &l 56T WG+ dTdl Sufd &l
e Fdei B9 T1feTl a8 Afee uga & faarfed e wnfew, Rraa srot Iam &
IR SUHT SH 25 W 35 Y & g9 81 AT 390 I99 g1 IUsY I8 © b 98 Udh
IR B WRAIC T 99 Jhdl 8, S SERT IRAIC H 999 P AR T8 2l
...(TIH)...

3.00 P.M.

T R R IRARAT 9IS & 7139 BT ST UTaeT= ©, a8 A & 31efiq 99 ue™
DI TS ARKIT BT TIRT B AR Hedl BT TG BT 1Y 3R He Y &7 KR
R AT grel &b TS+ Bl YK &, Sl G e 51 AR A 1T &3 b G pedi
BT TS BT 9 IR 1Y &5 WR UR b AT (s FH I IRl ol
I B b Sl UG8 &, 9 UIH &b IUe] Bl BrIffad B vy BrRIBRI
T & U H HTH BRA1...(FFEH)...

TEI5Y, ¥ 39 faa @ vl swfory oA =med § aife 39 f9d & o oM |
HfEeTall B! ggd AR GHIIAT H1 e 8 Gebal g1 VAl AfZar, S g9 BMH Bl
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BT B, ST TR HEX 91 IT8<! §, U 9841 Bl 9e1d1 o1 a1fev| § I8 i} w1
I b TRBR 39 FfT A & fory it I8 a1 ofas o1 7, R WR a1t U@t
R 89 BI I8l ©, $UD 91 1 A FATS & d AT, S $HD] JIAT &b WY § B Vg
&, ST MG d ©U W 37T Tl Wiel dx b YT HTH B I8 & 3R STHT AT FR
T 8, d VA1 T8l B 9L (ae™).. 98 [9d fegwae @ 39 afgamsii & fog
TREH 9 PR AT T, S HH! AT TE1 99 Fehcll, RTTHT T8 AU GRT 21 81 Febell 2T
9 a1 & A1e | U Afgeralt &1 W)\ )1 81 Wohdl 21 I8 9 3% qUAi Dl
W FHATIR B, ST AP ATIH W IR ©U 3 U1 HAN 2, ATIR S 1 T
AN BT ¥ ReR Fafed sl ik S o < ift 39 f9a & s@d forw st 10 o
BUY Th BT AT AR T J9 TP $I Aol BT Y1a9 8, 39 Ge § 71 0 I8
31dTet 2 foh 59 foly S W) ! Aol BT UTGeT §141 12T s Sl ST GoudRT
PV, I9 R HSR-A-HSR SS[Hd HRATS Bll...(aeM ). .

AR, H 59 9 &1 T3 Bl g SR $9 oy A1 w31 Sl T g=dTs
ST g, AXPR Bl gdTE ol § AR AT JT F1 ST o Ui AR @b bRell g
fep Seiv AfZTaT & I & foy S dRE-aRE & I 3R BrIQ-SIA o @l
S a1 8, I Zgwr &1 G4l AfSeliell &1 ANGe gall 8, |4l Afgetiadl &1
I gQT 81 i H, H 9 [T &1 |HT &R Y 37Ul arofl bl faRmH <<t
gl...(aum)...

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Next speaker is Dr.
Vikas Mahatme. ....(Interruptions)... . Please go back to your seats.
....(Interruptions)... .

S1. AT 92T (FERT): SuqHIeds Heled, H JOalrd | Bl ey H3il Sff Bl
STy NS BT AT S &9 [l Sl U AT Y {6 ART Bill 3R Surrogacy
Bill, GIFI U A1 AT G, $9 AN DI g8 QX1 BT 21 I8 Igd STo8] o1 Rifh
3R A ST foesd A1eI-w1e 3114, AT 391 implementation I B1TT1 I8 B g
3reeT Ball Bl ...(@au ). H & d ART Bil & IR H IdMT TG &H Assisted
Reproductive Technology BT STIRT infertility %ﬁﬂ’?{ B & - NTT! g2ar 781 BT
%\r, Sdh %I'Q SHD] TR foham ST %\rl 3?115{ sperm IR ovum, Eﬁﬁ T technology &
ATIH I Udh ¢licHe fhaT ST & 8iR S9¢ ATIH | Y &R0 R &l GYTa-T 9618
STt & pregnancy P GHTGAT EIET&; SIS W HAITH infertility P treatment B
AH! Bl...(FILT)...

AR, RIS H ST UH couples &, ST g=d1 A1 BIdT 2, S7© 9P 95d 5
ql BT B §, oAb 5P A1 81 AT & AN S9PT Uh HHl Bl efie I < o,
W HRP AfSARI B dR% 3R & 59P U AFRID YT ¥ Y&l g1 S9d! I8
R HH Bl, 39D Y I8 ART B GfJem 984 important B 1...(ALH)... T8 ART
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TR ¥ Y S8 Il BT 8, <fh 39b U I regulation F81 T, $AfTT 59 fet
& HIEGH W IHB! regulate AT ST VBT 21 SR 3R AFRISHAT A S BIH & BRI,
9IRd H infertility Teb 98¢ ST business &1 AT 81 IE [T 95 Y81 21 $9d A1 8l
D! $B WAl /1 €, S {6 gAH safety BT M@ &1 ST donors &, d U &
qTere H SATRT IR egg donate HRAT AT ©, YU H I Gq & @Ry BT HI =T T8
G ITd %I I9HT TR-IR hormone stimulation T SITAT %\r, s?ﬂéf long term effects ?I
Hhl &1 39 TRE DI GRET o 79T Bl 9 9l # 316l AR ¥ tackle fham a1 2 3iR
I GRET IUAL BRI T[S B1...(FAY)...39 [T & I8 A T 29[ 78] BT
sﬂﬁ NI BN dg B! Qﬁ, ethical practice RG] Qﬁ, S fh gender
determination &Il %\’, H 'sex determination' T8l Eﬁ?\'l"ﬂ, Riifh gender determination
better word %\*I...(E‘]?I‘ETH)... g I gender determination gIaT %\r, ART ¥ Eﬂﬁ CRE|
FHdT T AR SHBT STAT T & oTerd & v 81 FehdT B ...(aem ). .34 89R
AT G 7 W 9arn o1 & I ge <@l & & (6t &1 Aielt siikg are a2
HF%Q, blue-eyed boy U girl ilTFETQ, G AR Sdd %P{f ST DY Q@( actor-actresses
g, @l SITeT U8 F81 8, ST egg purchase HRH O B capacity Y&+ dTel Wi
B 2 ...(FaY™).. 7815, A 14 unethical practices & 3N fT®! §5 B & UTaH
9 fda1 9 {6 71¢ &, gaforg & w201 Sft &l 9gd-9gd 9uTs Sl ...(Fag™).. I8 Sl
gender determination CRIBSIG] %\*, SHh %IK’ punishment T A graem™ %\Tl
.(AIYT)...d8 {dd implement CEE T ]%I'Q National Board %, State Board & 3R
SAD! YUTTel! W BIHT FIRD &, For<ad SIRT 9 fael § ST Y rules-regulations 3 &1
N %\;, a1 & S 9t clauses %\;, J 3w axIb A implement g ...(GEIEIEI'IT-[)...ﬁ? EYTJ}[
ESASEIE i %\;, ISEERER important Jg %\' g U intrauterine insemination (IUI) %\’,
S infertility & treatment BT part %\r, 3rerfeoTd TR | sperms SRR URIRESI %\’,
9 THISI H sperms directly inject fbUY SId B ...(&GY™)... I8 984 Bl simple
procedure g 3R gl gynaecologist 3?5[ CEGR o (TIET)... Ife gd 3@[ 4] U3IRCI H
AT &, A1 589 IR I8 8Ift fb gynaecologists & R MY clinics €, & T ART &
d8d register B TS 3R fholgTel BAR JBT 3=l Ss! YUMTell = 819 &I Ioig I T8
simple procedure, ST clinic § BIAT &, JAUIET # &1 AT ST 2, $EH 9gd SUTG]
technology &1 T use T8I &, SATTY J3I AT B fo5 SADBT TN QIIRCT fdet & qrex
XeHl ﬂT%QI L(FAYT)...J8 8H Step) rules-regulations & \_rIﬁQ P ghd ol
...(E‘J?I‘EJTT-I)...@ Bl W Udh clause %\’, SESED SIJHIR &H ovary I Ard follicles, Il BH
S 37ST 9l Fhd T, H TG A8 (bl Ahd &l ...(FAH)... T8 9gd S8l AT [
BT misuse | Bl, ovary stimulate B & foIT AR BT IR-IR hormones 7 4
TS, 11T I8 Taer= fhar 131 81 ...(=aem ). . fhd $s R 04 o 81d1 2 fh 519
& ovary stimulate ®Rd 8, T9 AT ¥ 218 10, 15 IT 20 3Fs ff TIR 81 91 & ~ors
TR AR =107 91 BT ...(SadM)...30R I dIR 81 710 3R 89 59749 9 91d 37< &
qTex FTeldl, A1 91! 31 ovary & 3iEX 81 Y271 3R $HH Ovarian Hyperstimulation
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Syndrome (OHS) BIF &I AHIGHT BT, AT BAN 9l & $9 clause 1 G918 9 2T
B9 OHS &I SR 987 Jdbhd &, TATIT BRI I8 19T & b clause 9 81 I8, oifdh
T & HUN T 91 follicles © T 37 8, S8 918X FFhTAdN freeze BR-T & foIU §h
ST Ty, fer Afge i Hyper stimulation of ovaries BT SR T B . (TIEYTH)...
SOH TR 91 U8 8 b 19 89 TRIRET § embryo T T IR &R &, d9 -5 9
TP & oI SI, < IT IR JIR 81 AT B ....(GEH)... TS 8H 570 B T By, a1 ol
39 YUR H UG & feh Yo ATl 7 A1 gai Bl ST (ST, offeh1 d 9= 984 ol weak
Bl &, STV I8 STRaxl © b &H S99 fetal reduction &7 AT HT include &Y | ¥4
31 | 1T R7aq Y 19 AT embryo &, S MbTlT SITAT &, d1feh U 81 IR § ofiF, IR
1 UrE g=d 7 Bl ...(aHH)... 31 o & {6 397 39 W include BRAT ST §1 3
UdT & fh 89RT Adg I8 8 fb S ¥ Sfaed unethical practice X NE] %, SR
punishment ﬁ, oifdh= BT B T Eb—rgc’érl_\’clerical mistakes 9T BT &1 G\Rﬁ, Eb_gﬁﬂ‘\’
9 I Al 1 B9 URIC & ®Y H 37T 8, I 98 HEdl § b 98 married &, aifd
T 82 Ue & g AR afefhde T8l v8ar 7, i it S9¢ SHuR favary
B b Bl foIaT STTdT © 3R SFH clerical mistakes Wl B & ﬁﬁaﬁwa@é@%ﬁﬁ
PIC BT Sl STofHc BIdl %\*, ST W BB ANT clerical mistakes V&<l Bl
...(TALT)... 8 clerical mistakes & T ¥t S9d1 Udh IR arat < fob vaT Ife amTedt
IR Y BIAT 8, Al BT 81T 3T I W1 Bl g¢1 ¥ Ahd &, oifh STd foTU I1ah)
$HIR UfTHCH BT TR T8l §, YAl I &1 81 Minor clerical mistakes & fofg
unnecessarily THAT BT SR BT SR T8l ©, U g1 Il 2l ...(FqE)..d IR
91 79 TRIRE! I & forv 915 81 ....(aem ). 3949 S ff 9ot et €, 9 9 orew
TP IR DI IS &1 T8I 98 FHI N1 I8 et I B & forg "8I drell, Ty J31
faeary 21 ...(caaam)...

S R |, S GART 9T 8, a8 SRR 9ot 81 SR fdel WR b Al A
3 faaR uhe fhu, <ifdh I a1 IR SfFRad THUIS 3 & IR I8 9911 fh 59
T 5 Bad close relative B surrogate mother HSEEIl %\r, AT H I8 ThT 3 9Tl
W 9A18 | H AT =R § & ST 737 HeHT ST B, 98 AR f[de1-2020 B1 984
AR Members of Parliament Ud 18X W @M &1 SRR faer-2019 fear w7, o
d 3HSHSH Bl &, Sl Helde BT 1 oY I 3R IH YR 2019 & et & IR H ==
TS Bl ...(ag ). 51 H3] Sl 9 I8 (0 & {6 89 3a11 37uT 4 Hidae dRd dly
& IR a8 IS 31 derse W= WY 21 8, SAfTg Rl 0 |al f[del ugd, |al B
Ugd, 39% forg Al &1 dege W W a9 2020 &1 f9a 381 STl 8, arfes <t
HRISTT T8I Members of Parliament &1 g3TT 2, I8 &<l 3R &1 7 8| ...(qdem™)...

S 91 I8 © [ 9 39 9 & oy 1fi== == g, iifh q¥ Herd &
dig W@ﬂﬁﬁ‘cﬁ'[%l Wﬁﬂ%@ﬁﬁlﬁﬁ Standing Committee EESGIR] 9T, e
e g1 ATl 9 9IS, IB 9ot ol FHT I U1 a1 3iR v 157 |41 4 3777
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I 918, IE 461 5T U1 9 Helde BT H -1 ..(aeM)... 31 I8 9dd §¢
e & 3R AT Y8 AR 41 & b § I Helae BT H o1 Helde HAST & e
A g ¥, I g_ )8 W (U Y &, e oy § /e /3 Aeled &l g=idre
?Z'THI . (TIYTA)... sﬂf{ KRS WE[U? 919 I8 © 5 commercial surrogacy Pl TR-
BT AT T 2 3R IF W AP oWIg 5§l U UbR, Y8l Sil YT I 2T,
j:l'f%T*I'If' 97 & Tora o W-ﬁ EIN :lff, gfoth d9-IR IR surrogate mother T
Trec off, 1 S Al g fha1 A1 81 31d AfEe A YR Siig-dled § badl U R
?ﬁfsurrogate mother g9 el B

Ugel I8 hal AT o7 fh surrogacy & T%fl'Q Hdd close relative B ﬂT%Q, IRl
WW@@E@W%%WCIO% relativeifﬁwﬁ%\’, Gllro\bech\lé i
AfE T surrogate mother 1 Fahell © - I8 UTaeT= Y s@H foam 11 81 ...(aasm)...
Y o d altruistic UT Q\Yﬁ & fad & %I'Q, RITHR & 3%3?1 I surrogacy Gl ENING
Ell TIT% %I ?ET IR T 9t rules and regulations % AT registration X1 %\', RIBSKER
WWEWW Wﬁ?zﬁé 4 medical practitioner dIe TR 97 Ahd AT, olfh
¥ I9H T Obstetrician and Gynecologist 9 T RN =l ...(EIHHH)...UFﬁ, proper
representation of Obstetrician and Gynecologist is also there. Jg Ud dgd HEE:
91d g% &1 I9b [T National Board &, State Board I 21 $9H U 9gd HcaqUl 9T
g fp I8 9 YR & ]%FE’ IS aRE Q:IGHTQTIT%i YT persons of Indian origin AT
overseas citizens of India, 39 AIPT W AN &1 AT el FhdT B ...(FaL™).. T8
gqfeTy Wl 980 s®Ice € f 3 @ 9Rd 9 IS I8, $96 oY I8 Udh 984 3r<sT
gIaeT 7, d1fd a18” TN Y @ Wl 9Rd | TN S &l ... (FGEM).. 390 Sl
ITSHCH T, ITH U Jgd M1 rHSHe I8 § b it Aftar TRl 76X 7, 9@
insurance coverage qg@r ¥ Al, Ad 3HDI insurance coverage 36 months B Bl
graerr= foar T &, foae SIRY afe mieRon & SR a1 TR 3 9og 9§ 918
¥ ITRI ?bﬁ's‘ CIEIN] ﬁ’cﬁ %\’, SIRSES] ER)I dNg© I %Y insurance coverage ¥ cover foar %\’,
d1h I AlS el BT 2T A 1 3R IHD! Ve bl X <@ Bl ..(ALH)... HB I,
H Ugel 81 9aTdT B 1 close relatives BT column 34T ST 1T 21 34T 911 g?% 53
sﬂ'ﬁf Q?ﬁﬂ'eﬂ_cpr?ﬂ single male, WW, surrogacy gIXT child adopt el B qdhdl
g W =T 9 WRAN G%pia H fJarg & 918 € aRaR & deed T g, sy St
married women &, <Ifdh ST divorce 81 AT & T fagrar Afga 8, 9 ¥ 59 f9aT &1
AT o Wabell 21 b Tdhell Y AT YASHEIC! AT ST A9 T8l of Ahd &, Rifh
R A&pi | 'fqa18 & 915 & URaR' 59 FhodT &l 3R JgId ol garely H
ared § b 94l 59 91 D1 FHST of [ &9 SIRSToRIT IT 3T YIedTed G2l ¥ 37edh
HRA BT [IR $R 2 B ...(Fag™). .

qEIGd, H MRIR § Ig He1 A5 6 98 | AN A1-979 999 5T & 184
&, SHGT W HTH! A Bl & 6 ATT-far 9991 9gd el 81 #4171 U8 $81 8,
it is said that child gives birth to mother. ®Ts I AT Al BB &b [Ty I8 3MIR
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&l 2, IHP B AR &) 39 [ & SIRY A #31 ABIGd - 59 G& B 9
4T infertile couples I < &1 YIN fhaT 8, s9d foIv # S9@! d=-faa & g=rare
ST E 3R 9 M1 9l &1 F9el el g, gy |

SRt BT Had (IR UG SUHHIE HBIgd, H T2 & A1 e A3l Sff i
qUTS 3R T=gdTg <1 T8l § b 51 9 d ARBR H A 7, a9 ¥ 9 fedl--fma
T8I ASCTI3 BT THAT BHAT &1 Rl I8 81 H Sp! 98 -agd 99718 3R g=ydTa -l
AN {6 1 I8 9 IR &, 98 98 Aoyl iR S f9et 21 Sl Hi-a1 = |
e Y8 91§, I8 370 ol 9gd S]] (9t 21 AR W@y w31 Sit gRT &1y 1Y
S QI el &1 § qHT Rl g, A1U-81 H I8 FGeR H <=1 Arsil g b aRiAdl
FIER AR Tfehar & Tl § AR S Y ey &1 <7 Y8 8, 39 JavAT Hl IR,
RIS 3R gl Bl gRE3T AT H 9@ §Y AR BT TSI H g Sl g b Sl
I8 Al T2 99 UKl B, IFD! fHd1 §F 3R H Fe1 Usdl &, a8 YRAR 4 &I,
e # g1, T1d # g, ool § &1 I1 e H 8l - Fel Al 81, IAD] 39 §& &I Al
AT ST 81 §F 9 I8 M & h s o8 Al S99 9849 &l Bl {1 o g, o4
989 ®I g2d1 T 8l Fhdl & 3R D! 911 B8 f&a1 Arar 81 U 9849 IR § Es)
YE STl 8, 7 98 SR Pl Igd! 2, 7 SR Pl g4l &1 9 987 Bl 99 9T I g1
e, ISP 8) ARE W GHE B ToR 9 ST STRIN-I8 99 39 facT # 2

ey, fade § I WR IR Uh IR 91 &1 RATd 21 39 d)g 9 5]
3R Frg IMRIT U9 & WX R Y1 ORI s 8T SRR BT Ufehar iR -
Ul < e & o1 tfdrestRal @t FrRIfRh @1 STRATH 9% BT BARTae SR
& foIQ I ART R WIS -f4ep! o= gfcia=1 9 2, S dRT A1 oI &l wRis -t
3R IR B &l By ST MY ST BT, AT 81 [ & g8l Dl AR b
ST & AT U & YT § ST Told SIaTal Y fhaT SIdar 2-99 IR 4t I8 fod
GfTa=el ST BT BT BT

TR T S dTel ST ERIR FAlfaT &, S9d forv IR e sifard faan
T 81 98 saferg At & wife Tiat a1 Hat H U B WifoR $g Al A 59! ATIR
g1 QT &1 SFH I8 S8 I8 <[ S & [ g9 gOUINT 81 &1 81 59 fdel &b d1g
39 IR gfde=r Y o QiR U 9Ty, S U dolifeial H SThR ¢lehe o |
SR} BT RIHR 8 91 €, S99 W I 99 FHh01 34 6 A1 U IRHAT BT HH-A-
BHH 10 AT B Aol 3R 10 ARG T A BT yraer= A/ fbar a1 81 #3515l I8
AiEeTsll & Y 9gd I8d Ugd d1ell 9l 21 S Hi-a19 $9 SIS H Siid & 14 84
TR & g2 BT YT HR Tl & AR 70T TR W 1979 R b 8, SHb! forevi §
HEI--Hel ol JERT BT B, I 39 I G X T o, iy A o1l Bl e
BT o olQ IR BT e fhR0T BT IHIE H I HThd X8 &l ARG HAT S, BT
& TR IR U Afafa HHfEI U1 HH BT |1e= a1 © 8, olfdh U I8
A ST 81 b s AfRoTsl &l Seal $9d fofv 31 fhaT ST 7, s9felv 394
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BT ST A T STRRI AT AN D FABIRET IR IS IR AT 1T &, Sl WRIIE
7t 3R g & AMGRT BT GRENT TS HRAT Bl 3T & A1 I 91 H &9 37 & §
for ST A7 971 2, S 99 ax8 ¥ <1 UeT HaMET Iredl ©, difh FqreT | §igl 8I9T
954 91 S AT A1 8, S8 71 a1 &1 & U 8111 3Afery Gt 98+, R a
q$1 B &, I8 [ I AR BT HI 48 I8 DR BT BT BT

Heled, H Yo IR R e &=A1 gl {6 Sl 1oy a1 a1 =g 1 &,
I IS P qHET SHNT B T B4 P 1< B, AN b 37X TSI Bl SUGThell T8l
g, AW ITH! 3BT AT e TmfEy omet Bie-BIT w4l § Wt S -SE R g9
dRE & FAITa Gl T &, ST81 IR S 59 ARE B GIIeT YT 2, <ifh I uR fohil
M TRE B WHR! FRET T81 81 9 Ufha1 § 7171 999 dTell 98+ 31d SHIRAT |
I 81 STl 8, STIT U Fellf<Tehl T WY 85 €419 IRGAT TS| /AT 9974 dTell 98+
3P AR URIT 81 STt §1 84 S+ ey U W &7 <=1 I |

SUFHIIE HEIGd, AR et & qd1fded oI At Afger =t $2e1 @ WRAe
Hi 97 FHIN R A Sre & reran faear a1 TdrHal Al o Hi g89dT Braal
e afe oI Afgen fagar 8 St 8, 1 3mue <1 8191 o S9d 9= 9 81 W)
STERERI| SHD! §2B1 b TR IFD! ga] WM&l HRdl & Sl 81 g8 Ig dierd! & b
g3l et T8l Rl & AT fhdl gt S8 ©R TE1 94911 8, 1 S9D] B [ S @
b afe g=ar =81 8, AT 3rhel 4 XN 31T I8 faet Uit 98+l &1 WY Jafid g1 o
g8+ faear 81 St 8, BF 9 &F IR & 91e99 I 98 g2a] YT R bl g1 Sl
989 dTDhYal &, Ife I8 IIRT 8- 8] g9 1 arsdl 2, di g8 41 (U1 qoil A
TR &6 AT | 39T g1 UgT B bl

SUFITETe] HEIGY, 39 el H IS0 U1 ®f Aelde HHS! & It RIpRem @
efere fopar T B1 39 3t # uE vraem fohar R ® fh R R et 8 < A
WRIRAT & SIRT G UTed B) Ah T 59D v fhdl ff Siie § wnfier g1 dewi
BT AR BT STO B

SUAHTEIE HEIGH, TIRI GRPR 7 39 a1 # WRIIE 7ex & forq fi 1 Hax 3
TGt BT 16 T I IGTHY 36 HelH B AT 81 ARNIC AR Bl fSFpd AT IR BT
R B F T 39 9 Dl I1AT AT &, 194 1 AfTrsii ol 8 Fiaer iR gre
e A1 39 19t I qR1 ARE A A1a9arie SR 1R Aicide S 3R TR -TER
R b T S IRI-TBU 59 a8 & YOR-TNR &R o {F 8aR I8 I
BRI TR AT AR bl GraaT Ferfl, SHd! go78 | SURd Hol-T-dhsi 331 Bl RIBR
HEISRI

IUGHTEIE HEIGY, ¢ A8 & qarde e § I8 drel R 4o &
faTfed Siis 3R el YR Al $© Al & AT ARE™AT BT BRIGT IoT
T o fb gger Y 3w o1 © fo fager & o <ufd omd €, 9 I8 SR &
e | Afgel g €, IRAIC Aex ¥ 9241 UST Sad € IR afS foedt aoie 9 a8
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=T fah ot UST BIAT & I1 99 9= H is W) faapd Il 2, A1 d 9 9 Bl Blg Y
ol ST & - 39 f9eT & 71699 J 39 99 IR 4t b o |

YN ARIGY, TONI 910 I8 ¥ {6 i1 987 U+ BIE HI 997 &) ATl
g, 9B 1 8% AR89 Aol el 39 W Aedl ¥@H & i SR’d 81 3R
ORI ]I A, el a¥id J o, Al SEIRIAT BT SelTol 9gd Je9 8Idl §, ifd
TR BT SATS Ox<lT o] 81 8AR <9 H 8% IR & URAR &, TRIg &I €, 3R
SN &, I SF1 Bl 81 399 AR D! GHRAT 81 Adhail 81 TR IRIR WY g2ai B 3201
GdT g1 98 I8 AradT ® fb IR 9 g2 e U, a1 {18t X891, offhd IR
JTEH) THDT Wd 98+ T8l B hdl &, I8 BRI TR & foIU BIHT Thellh URT IgdT
g1 TR H ST greft g ATHIv AfS TS &, Sl #f 81 9 Febell &, ST W 39 DI
BT BRI el G| § g el § o oot Afgetiati & a1 & fog, S & &
fore, S9d Shia= & forg, FareT # S9! S wH fTa™ & v 39 TRaR I8
et e g &, § SHHT 9gd-9gd @A axchl €, ar-fadt ¥ wwelH el g
..(FIT)... T8 fIot Afgameil o aR FHST § TR A BT BT BRI AR IT6]
B TXE W GRET (ST BT B B 5 98411 & g 81 814 &, d IRRIETd 75
B 1 3 91 DI 8H A9 S = 1o o1 it Afg et g1ivd & f3ar S 8, Sl
TR-TRIR &I Bl Al NUAT gzal Mg § Rgar™ <9 & ff IR 81 BIal 2l
(Y. d HEAT g g8 Fed! &1 g8 el dheT | HRT §3iT V&dl 8, offd d
37911 YT fohell A g &1 U1 3175 §1 9e §UI Dl §X DR & [olU I8 et 1 2
§ 39 91 o1 9gd-9gd 99T Bl g1 H AT qere H3] s dlal Sff Dl 9gd-
T84 gIdTS <<l § IR AR TRy /31 St ®1 W gwgare ool § 6 I 5 gav
3R 3781 fdet A 31T &1 § o9+ urch &l i g=gare aeit §, e 991 59 fda =
qIeT BT 7R (AT 2, Igd-9gd g=gdrs|

S1. 3D TOIAT (IR UQe): AT SUFHTEIE Sil, H 39D HAEgH I A
WY U4 YRAR Hedmul HA1 Sl Bl &g A 9415 <1 Iig 1 3B+ U AHRS
fIerreh] T ITST a1 &b FHel Id fhar 21 § <@ Va1 § b 999 R 95 714K ==l 8l
T 2 3R AT Wel 7 g9 R I Aeayul goia {3y 21 F1iead vu 3 59 foa &
TR H 5 ad 9 39 IR | 991 §s ©, Heolde BTl H IR S8l wel Wl Sl
28 ¥, BT AR BR BT BT b1 1T Bl

ATIAR, o9 3T S 8 f& 2005 H Indian Council of Medical Research =
TR BT B regularize fHIT ST, 5T G4 H I TS TdT B BT B fhaT o1
IR T W UH Alc 99 &1 M fhar o1, 9d {5 &9 I8 S WIRST 8, 393
JAT3T Bl B regulate B TPh TIH TgT 2005 H $8b HUR foar fouam way o
ISP 918 FHI-FHI TR 2008, 2010 3R 2014 H ¥ WIRS! {91 ™ &1 v foan
AT, TR I T D! A AN a1 el UTg 3R I8 (9 I9 99y U 78
HEsEal
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AR, WY U4 YRAR BTl Al & S T 1 59 IR UHR 0 B
2017 ¥ TR & FHIET DI 3R 9 FeIrd 14U o I8 TIRET et oI S =Amfey,
Rifh IRRRAT Fellld Bl AdT e8] sldll 3 diR IR WIRS! Felllid & dgd
TR &1 fawmeq foun e g1 afafa &1 fsey o fo a8 993 o 7917 © o verReY
FATD BT B BT TR ST AMMRY| SAITY UIARTT Felll~h & Hag H B
A BT B AT SMaeT® o1 IR T8 THI P Maeg e off|

AR, fUoe $o aul § U [RART a1 & fb IRl gF-m 3 4R U SRR
B9 &b ©U H STAY §AT &1 THDI HRUT I8 & [ DIs (9% SR BT 7 811 & BRUI
Ifrafid <1 9 Tam fageh gwiT I8 uR SR fhRIU & BI AIhR, T Ah Il
ST 1 S JHE QT TRl U it off, S 92 b1 9™ A g H§ @Rie
BIAT AT 3R R dd IR <91 # a1 g9 Wrifass o1l 396 o 989 9 U
ST, ST HTd 71 Q921 UST 819 &6 91 9207 o+ W $9hR PR o | 3R IdT
famaiT 8, O 9 SHD! oY W SHHR R od U 3R s IR VAT A0 S fhvme &t
PIRG H g Bl O d1e) off, €12 B w1 9 (ol o o<l offl g7 fasdwrfoa &
R DR b [T 59 B DI MDA g ST 2T 3R 37T H31 Sff 9 R IR
H TGl B b g8 A 1, ARAET R CRET DI o oY &1 H FHSIAT g [
3ITST HHY BT JATIIADT & b 3] regularize BT Igd STONI 81 ...(TAHM)... 59
foTe 9 g &f 15 B {6 IR IR Iog WR W WRAT §iel &1 T8 faar
SITQT| YT WX 9RO ORI g1 81T, 98 ¥ IR dls &l F9I-989d 1R
Y 3R I8 aiRg < fb & S9! AT fear Sivl e TR 9IS 39 W
URT Shelel DRI AR 59D foTQ ST A UTBROT DT TS DA ST FRIRAT defi+Ted
TR TR0 R BT BT BRI AR FHI-THY R §9d AT BN BT W BT BT,
Wﬁgirregularityqﬁﬂ?l

HIRIAR, S9¢ T1 & FRARAT B $TBT HRA dTet, ST YT unproductive couples
&, ST Afgell & foly 23 | 50 9 3R g8 & ot 26 | 55 I8 &1 oY FaiRa &1 718
2l

AN, 39 e | SRR &) 28T Y@ dTd <9fd B9-H-$hF Urg 9y I
ST ©Y 4 fAa1fed 89 & 919 81 IR &1 GIIem BT arH ST Febdl| AR AT
TR YfohaT d1 379= & foTT YR AMR® 8 =@1fev, I8 WY ool & fh 9
sfeaq Rafes g9 =mfzul

HIIER, I8 IU«e H a1 7 2 b TR & A1edH | UST gs |ard &l (bl
A1 R 3 gR&IRT 8T fhar Sy SRR & A71egq 9 UaT g5 9o ol d 941
IfTBR U B, FRTfeR Ui 811, S Sifde I &I, S SRIasTdd
DI B &l Y T AfTBR FRAT A UST §U a<d bl WY Tl i1, VAT eyt s
fagras 5 31 718 Bl

AR, U8 fA8a® Su€y wrar ® fb At & $ad Th IR WRAIE AT 999

BT JATABR BT, IHDI HId T IR &1 AN A g1 DI 3THAIT &1 TG
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ARIAR, MY WR R IR s Tfsd fhar S, S sifdf s & srefia
HAY-FHY IR YSTH B g WRKIT BT TN B, HT DI G BT 3R 7Y
TAT Y IS TR b IR GTS BT 76T B g AGhT I9 AR Dheldl B Bl
HTH B

AAR, I 3R Y I & WR U U IT U A AH AT ATHRT
3R fogTall BT AT B BT B BN, T [ &9 THM FRIAT Tl IR
32T o b, (I DR b

HIAR, §9 Felli-bi Pl T bRl gRT JHFEd B+ & foy g
TR TIST TSUNT T BT 3R I -9 IR S Sird g, o fh g7 Fenfaa
& AT 3 B T BT 7 81 A |

IR, 396 A1 81, I 9 I8 Sy &l © & s aAfh, e a1
AR Fellf=ieh, TANTRIMT A1 fhdl TR & ifasd Uirs Araamiyd ARIR 61
BRI B BN 59 (9 & ATEgH I HARIS FRERA IR YRT & S Dl B
fpaT T 31 ¥l I HARTIA FRIRNT & oy fega™ 98- &1 I8 o1, 319 39
IS & HIETH W I UR (B3 I BT BT (6T 17 5

IR, $9 G Aolae HACT 7 Sl Fecaqul g QU o, oiwT 59 94
GeITal Bl § HeIYUl el § FHIT DR BT DB [HIT 7T 21 I8 [det AT TG B
3D B, ST § FHT § b I8 9gd &1 #ecaqul [l 81 I8 < Bl ufkreeT
3R AferedT B Efte ¥ Uep AEdyUl el &1 TR A 814 dTel 920 DI AR DR
ST 1, SR H&R ! ART GRET UK 81, ID] AfShel TS [Fel, ITh! 36 HEIH BT
1 Bar 9 firel, RTAA S TRy 371fe o i GReT 81 Wb, 31 AR AISll Bl
N 39 fAee ¥ Bl g 81§ wwerdn g b g fadare sru= 3a # weyuf 8

AT ST HEISd, § 3MTTdh JEIH H 9e I SRRdRd B fb U
HEaqul fIeraes UR Haeh! Wd -qH el & W afcl @b br-1 Aoyl g9 fagae & fog |
AT H3T St T g9 W MR >h DRl &, 95 -9gd g=Iarg |

STHTEE (S == R AFR): g=yare arsd:dt St A gey fAfReR|

@RI IR URAR  Femr WAL, qr WA iR SdRe WA
(ST. TR AISIHN): A SUHHIETE FEIed, AR det 157 qH1 H AT <184
H UfST ATl AR didb H ART 1l 3R SR fdet ofleh |1 =1 U {hT| 377t iR
& &l {7 4 39 [0 R $ot TR 15 1T Rl -1 3791 91 IdT 2, I
ST FHAT AEdT Sft, 87 .. IFHNT S, i et I XSl 3rer Sff, s .
AHYETE Sil, 1. UH. 2digRg Sil, &l Eig AR HAdbHGA Sil, of. SR (ST.)
.91 9 (ReT1.) S, ST, 3R SIS Sil, St 37 yard ({92 Sil, &Y Sil.&. ara
S, fiet <fi fgadt Sit, <1, faer 7' Sft, siweht STt wa it 3R ST, 3l
CISEUIRSIRIIE R
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..(FIHF)... FH G A1 1 ART 3R AR fael 9= fORaR 3 37947 vey va7
3R 39T 919 Y 7] 2

(ST WS F1o7+17 §7)

AT IUFHTIT AEIGY, H U] o1 A 6 Aot T Jsi giam 9 kT
3T A1 TN I H AN 3R ART F8 ATl & Il I8T 21 23S 1978 H sfear 3
IMSANE Th-iis H TIH Tgel Tl BT ST g1 AT 3R I ITeAS BT ATH SO
AT T dIAd Bl ST 3 3Rpax, 1978 DI TN AT I ¥ I I ATSAIVB Tb+i1h Bl
TR Bl X1 B, ARAIT 81 T81 § SHfely SHd! Nelc d1 984 AL ATl i
WY AN Sfear H A, ARI ARl & PRI PRIY R of 3R Fea1 UaT Hxep,
abandon &b Tel SITY, AT SYFHTART ST, H $9b IR H g1 A8 (b 7$a1
H 319 U 31 81 99 21 319 W9 98l AT § 3R 8l gY T & |1 BHAN] 98-
Il 1 T BRAT BN RTRIERT 21 89 39 9ol & Aregs | Uil afger, !
el AR TR AT UG Tl 81 Aohdl 2, ST TR HIAT AT &) 89 VT Afger
B G R b [l I 19t A1Q 81 3 et VAt A, ST arele gl 2, TRdR
ST TS B...(FaHT)..

SN STUUTYL : G2 ST b STaT9 & ITTaT AR Pls 910 Rbls IR A1 ST I8! 2

S1. 79[ AiSfaaT : g8 yRAR 91 & 3794 PR A dfed 7 32, $9d] U e
g WY o

SUFHTIT ST, ¥Tell & <2 H A7 81 V8T 217 <2 H Ul By gy T, !
IoTE | BH SHD! N 81 NGl R DI ATqIh eG4 gsl 2014 H U IR V4T
B3N AT b 26 AT BT U AZSAT Dl egg retrieval b XA $B faahd gs AR
DT qY gl TI_s(’l N K’Gﬂ?é)[ PIERIIGI %\r, ar egg Pl ovary stimulate BT B B
3R stimulated ovary Kl egyg frra SiTar B Yz Ud technical gferar g1 I vl R
H [l Al & JG & Y, Al IHBT AR HIAT AP &, IHD] WYelc
BT JAITD 2l SBT3 WA T 81 ST, $9dT (a1 BT Y g 8idl 8,
S9felT 399 914 & A &7 # 3@ g4 I8 {9t oI R g

HEI SUFATAfcT Sff, B8 IR U geT gfed s8Il € fob S sfdarfad dfge
g, 98 BICT age W 31T ovum B W HAFITIC Io1 3 el §, SHD! =<l 8 3R 91
371reh ReFraRHE YR R B HIRM HRell 2| VAT e i gfed gs ot 3R I8 78l
BT AR, 31 IADBT W TGAT B DI ATaLIHT 2

AT SUGHTART ST, 38 Y2 § Uep e gt ot & 74 a9 &1 geb Afger |
ST twins 1 ST ST ATI 74 IY & 1S twins BT ST ST, STh] U1, AHTATT 95
qfeehel BIc 81 i ST9 b g8 gedl g1 BId1 &, 79 b 3 Al Bl age IXI 81 IR
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21 T8 ethically ¥l Sid &l VAT & 3R IRRP e I medical science ¥ TAT HadT
2 T Tt age & Y gRUT T8l HIAT ATRBY, 3 THB! H¥ regulate B ? STAYTIT
Gﬁ, S unethical practice =Gl %\’, IqBT W regulate B DI JTIIHAT B ?bﬁ CINS
U1 4 BT o7 T s diuw Jed af I, Afbd regulation ST &I Surrogacy <l Il
off, dif Q‘*’gﬁ?ﬁ gagE J8l 89 W by 9N sex  selection
A} BT STIIT oI 3R multiple embryo transplant oA} Y ST 2| U dgd Wéﬂﬁ, Nill
ﬂﬁﬁﬁ%,ﬂ%ﬂ%%%@ﬁgameteg Cil mixing - H&{mﬂ%ﬂ'@%ﬂ_ﬁsﬂ
TSy &1 d1e1d aTey, NTE@! eyes VAT BT A1RY, [T9®T Bk 98d ®IgC 8Fl
Gl Sgﬂf\h IGESNEER gametes DI mixing Qﬁﬁ\_rl'l?ﬁ%\r, ST fh 3BT 1 81 a8
R v v AT & fo1q 8l 81 8, SAfely SAd! regulate B I SMTAZIIH
HEgd Bl 211 37 ARI AIST DI @ §Y YARCT fdeT H $ehT wraer foar 1 & fd
SADB! B el fHaT Sy, SAd! HH dBgldd BIdh Sl Afeell AT 99991 a1eeh 2,
IRIR 9T T8 B, SHD! AGE AT BN ? SAD] 748 Bl 8, 39 e A I§
T progressive Bill Wl g 3R Gel MATHR AR ST BT HIGHT iR AIZAT3I &b 2T Bl
JIeH™ BT faT ¥ 21 3l T 39 <159 &1 U UIRTs vt ot 37 7, R afgen
JMYT luxurious life b %IK’ surrogacy B! ?ﬁ, it is not good. Ud Hfgel 3=
luxurious life & fTT surrogate B, T8 STd &1 ©, 3T : SHDI WY AH~ BT AMATIH
off| NI g5 B FATIHAT &, S gl UGT 8] B Fbell &, NN Bls clinical
& B, VAT & AT surrogates @1 use HRE AT TRV TR, IH FADBT ATHR
forer, g8 WraTfae IR UR AT 999 b 3R 379+ URAR BT Wi g7 Feb, 39 AR faui &l
SEd gU A G e oY 7Y B

SUGHTILT ST, STa 15T G491 H U8l surrogacy Bill 1. H quws A1ad Sil Bl
SIS BRAT AT STd 59 =Y H Folde BHS] F+11, qd d I FHANT b AARHAT
| D! 7eFert H g5 fIRIR I 59 R Il §s...(FIUH).... AT {9t Bl oM
2016 H g3 1l 39 FH, 2016 § YU i1 HFEed a1 3R 39 IR fIdR & qreeind
B3| SUd 914 I8 Tl FHI H AT 3R g8i 9T 81 71 d1e § SAlch FHT BT BIRIBI
AT 81 17| qeadT] R ¥ g8 fdet alidh 1 | AT 17 3R a8i uTiRa gl SHD
918 I8 [9a I Q4T 4 ST ...(EHH)... 15T FHT B Helde HHC! - 99 IR Igd
T T4l Bl At 3R By Agaqul JoId QU 1 by Foid g4 919 41 {77 3R &g
GeITd U ...(ae™)... N8 89 wed H Wl ofl Gobd B ...(Tagm)...

St STUTAfS : F2 ST & SreTrar Bis MR 919 Rbls H ) o el B

S1. A" AISIAAT : IH I1h Felde HHAC! 7 370 G311 Y A iR Ber o1 6 afs
3T hdcl TR et STU 8k TIREY faet 81 i ot SRR foad &1 $Is 98
T BII...(FaLT)... 31T I8 ¥ fhar 1 fop SRR foat & wrer varRe oot oft
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ST F1RY, ST STd TR 96T 3R TR fodt SH1 AY<h w4 ¥ 371, T9 Y
YT H S8 QT I8 AT T11....(FILH)... ol THT § TIMRST fdol II 819 & 971 &)
ST JYT S TIRT B, - Holde Hact 3 0T RIS <) oY SGhT G4 oIy 89
VIR 9T ol 9T § bR JAMUL....(FI)... a8l i 98 e Hut d 7 3R
ST HHST 7 W1 BG4 FIa [SUI 39 F4T Geimai IR 91 g4 fewaw fhan 3R
SITTAR GeITa A1 feTq| $h 3TATaT U8T DI Helde HHC! 1 §9 fd9dl IR ST Jeimg fay
9, 89 IR 884 foaR | faaR-famel foan iR /911, (caaem=). . AR &1 ofTy 3iR
TRIRE! BT 1Y BIF-BIF o UTUIT, T8T IR 59 IR § Bl 7| i1 RTet 7fgelr 8 iR
AIJcd YR HIAT AT &, IABI A9 of Fhell & IT 78] of Aol 8, 39 IR HI Jgt
BB TAN...(FIH)...H I =18 § 6 Ret Al o1 GeIRe! &1 ow Ad
Rl & ZATT B TIIRCT BT ATH bR AR I Maggddr a9 Y 781 I8+ a8
3T YRAR Bl 9T A<l Bl ...(FAYH)... TR 9l # 3R TR f9ad § ®i49 a1y
o AHdT & IT FIRRAT BT B o4 o Al 2?7 S YR $I [qarfad Afge g, gfd-gei
g, 4 SAD] o of Fhd 7, o ifdarfaa St a1 srfaarfed #feer vemRe &1 amm o
Fhl 81 $HD rATaT fagrar ff TRIRSY &1 1Y of el & 3R TR & ff a9 o
bl gl...( I ).. IS BIs fagar 8 18, B dR 9 S9! ufy F81 381, Ul
I H S ol Biell a9 2 1 faerer w3 |er 8, 98 W J1dcd 9R0 6R
FHd! &l...(aIH)... ol I g8 faerer g 3R A1ged grR &, I Ut fRRafy 4
81 8 3R WAl g9 et © @ IRIFIC B SUIRT R Ahd! 2l...(SHIHH)...Hs
IR V) geAr fY afed sidt 8 f fhd) &1 divorce 81 71T 81 3R AfE T 3Tdhedl BT TS,
ifeh g8 HiHel a1 areeh B, 98 39 foy SUg™ © Uad w93 A1 gR07 HAT
IR 8, A 98 UIRE! BT o1 o Fdhdl! Bl...(agm).. 0t Rufa #- s saat
divorce Bl T, T8 3hell B T8, oifdh AIged IR B & fRAfT # 7181 8, 99 a8
R BN, R a8 a1 Ue] v o) fRufy 94 727 8, ) fRUfy d g8 WRIe &1 W)
SYART R b, SHH VAT UTaen= fbam 731 2

b ITAT ST MRAIRMS 3R TFIRAMS 8, d R H 1Md ¥ 3R WRAIE &l
SUANT B g1 UGT B I |...(FAYT)... 39 e d IThT HHARRIA Il Bl Y AR
AfEATAT BT MYV BRA U1 d B IR abandon HRP Y el ST A, ifh 31 VAT T8
B AHIT ST 9T couple AT I YRT & IR & {77 31T, BIg AfE T 19+ d-% I
R & oY SR 81, O 99 foY 981 Ua b1 2l ..(aeM)... Sl a<d1 J8f UaT
BT, S &1 B ARTR BT fired Aobell 7, oifth S 981 &) ARG a1 gl fier ),
IABT I% HI1 BIIGT BRIT? TA- STH I HI U199 @ 2, 3R 39 ECHIV bl 95d
TR 9 Y @1 8, 99 Bl ...(Hau).. faarfed afeen 9 59 weiRel &1 A
oIt 7, I 899 I8 U199 @1 & b 98 q1-dF a1a TN &, R d<al UgT &R
bl & dl BRI $AD olU 9 ITB! AT TS 21 1ol 9 50 ATl Q! 81 3R I8
TR & o0 T B_ell & 1 9 D! SH 23 ATl | 50 AT T 8l 3R Blg
Afeel & & I T g2a7 UeT B, I TARAIC BT YN R B AT 8] B
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...(AYT)... 3T 98 T8 TITH HY, AP 918 &1 ARATHT BT AT (Y| GAA
SIS ERALY Ir%fgwlﬂ T Mg oI BT 4 tradition g1 I8 A Udh counseling oI foyg g
3R BRI T8I Fa! tradition Bl ...(RIALT)... I8 IRFRT 8IR <9 H BB T9I A Feil
3 32T & b fopdt Bfdreft & 1S grar-fudar =21 999 9ahd €, AeX-BhIeN 81 81 Iad o,
g1 45T 8] BR Fhd B, Il 9 3 9Ts BT, RIASGR &1 91 I7 9S) e o ofd 81 T8
ft T T 2 3R I fIaT H a1 B1 3mazapar Tl 7, ifh 98 3@ g0 iR
I PR Fhd © 3R IHBT IYAN W B Fhdl ol TR, AT STAAMRT FBISd,
surrogate mother &I9 9 Al 82 Surrogate mother §91 & {70 g9+ a3 fhar ©
fp Iz gfear gRRIG € 8191 =nfzu, faarfea &1 29 91Ul $9dT commercialization
9 8l SIU| IBT s JHEHI ISl 1 Hel fb 29 4 s9HT g8 BRIIR 8 T 8,
industry @Tﬁ gl Tl?z; %\’, al AT SUFATIfa W, g industry el B IR T 8l
?ﬂ?‘cﬁ BT industry T ey, 7 &1 I8 9 B income BT ATE BIFT ey, I8
A RO B &1 vy 81 R g7l & Jar 7281 &, 9 G UgT &1 918d &5
g Higell HIJ T EIROT DHIAT qrEd! 8, family 9T T8 ©, S8 foIU surrogacy &,
3P ol ART B1 I8 commercial §9 ST, 21 ¥ industry & AR TR develop &l 91T,
T Bt 1 B, 39 YA & 1Y 59 fI9T Bl T T 8, S99 399 g UTaET
fpam T 81 $9BT commercialization I 81 ST, ST Tdh Al Uh IR &
surrogate mother g+ NGl %\', dg dX-dIX surrogate mother e8] 9 Fhdll Bl SHDT
TS child 81, T8 minimum < Tt 6T 81 737 81, Rifdh Th IR o9 SqD! gieid Ua]
B DI AT B, Il I8 U1 Il STl © b a8 healthy & 31R dTeid UeT & Adhd B,
aft I8 surrogate mother & Y H 3T, FTART SHBT INTT B1F & FYTGHT 7 8| ST
EREEN] fRrfa # STI_cﬁ%\r, 1 SHBT commercialization ﬁw, I8 Ul MITH B

ﬁﬂgamete donorﬂﬁageﬂ%ﬁ‘ﬁﬂ%{’,a—s’?ﬂaﬁmwgl ol gH
gametes od %\;, SIRSKE] Udh age ﬁﬁ%ﬁ ﬁ, SRR gametes Dl misuse gl 3R
BT commercialization = &l

AT ST IR A8, 89 I8 SN registration B ©, ART & T Bl
clinic &, T 31TST d! Blg AT &1 781 81 BIs IVF clinic &, A1 39 clinic & BIg
registration el %\r, Y clinic & U ﬁs‘ record &l %I Embryo CEIBE %IK’ clinic &1
SUIRT BT %, laboratory T SUIRT BIdT 2l Laboratory ¥ ford embryos Elef, DT
PTS registration el &1 Embryo fHA®T &, fhad! <1 8, 96T BIs Uy T8l &l
SfeTy I U &1 Feid Y8d 1 I g d! industry T 99 ST, I FaHd H AR
RO B BT Uh [ T2, STV STDT regulate BRAT JTATIH AT 1 AR A1l
DI EH V| IRE | 9T B

S A1 B S donor &, ART ¥ ST Afg el & I S surrogate mother CaRSL R
BT BT, SHDT health BT FEITT HIAT I8 ATALID 81 9T HT example &1 fH T
23 AT DI ‘T%T'IT, Nld 3HDT ovum KaiCa %I'Q DI ovary PI stimulate f&aT YT,
3T d<h ITDI chgﬁﬂémw—cﬁ health tl_\faﬁ?;’ negative effect ﬁTFCIT, ﬁﬁ?ﬂ@iﬁ
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H IHBT insurance BIFT Igd ATILAD 21 I TSI P (&7 Il $© & &1 T8l SHY 5
regulation < HTEH I ofrAT 1T & fob ART & ST Ffett Wit oY, RTFahT ovum oFT 2,
Q?fﬁ AfEAT BT 12 819 IF Bl insurance fHaT STTUHT IR ST surrogate mother & WY
H B BN, VAT AIE ST BT 36 HalH Bl insurance o1 compulsory &, T afasy §
Ife TP health TR Eﬁé negative effect g3ll, al insurance & HATETH T IAD)
compensation e A& | fHAY ¥ surrogacy &1 o o foram IR et 71T, 918 # Al
BT ST BIFT 2, 81, 319 <9 H IS FTal I, SAfTY 398 Iz vraem it foram = 21

GURT, THPT commercialization = gl ST1Y; ST JieelT 8, ST IV 9 81; Bl
sex selection Eﬁ; Eﬁé gametes Pl mixing 1 $X ﬁ; SIREREERIPIKIE %, ﬁé
D! 7 dlg, T8 HIAT Wl 98 AMaIDH 1 A9 ethical practice | Bl 81, 3y 34
ST 9 AT &7 vraem= fhar a1 7, ST BT UraeT= {har Ty g1 59 89 TTold B
B ATl AN Dl FAT-TT Foll <31, SHD] AT IW@! Bl EH first time 5 9 10 TG
ddh bl \gHTﬂI cb%"l, dn\lé ethical practice &I violation &Y Xgl ﬁ, Eﬁ?g; unethical
practice B Tl A ﬁ, e I8 hospital Rl laboratory ﬁ, Eﬁé i ﬁ, ITPBI 5
10 TG BT STATT (AT ST 9D 918, 579 AN DI SHBI habit B 15 3R STH-
g1 BN second time T TR-TR I7BI+ $F BT D! {1, AN IThT 10 H 20 ARG A Bl
SJHIMT 3R 8 ATl e b1 FoiT W1 &1 ST Unethical practice @b fhdl & Sita &
A1 Rgerare AT f[degpel I 21 2, AT IHD [T TS BT Uraegr fobam T
gl 3@[ dNzg surrogacy ¥ Y TR EbAl’é rules and regulations T violation ?ﬁjﬂ, a
TP forw HY 10 ATt T DY TSI BT Yraer= foam 11 B

A S TRRAS 9189, 39 Fl 9o & o9 9 Ugd, Iog 99T §
Surrogacy Bill UR &I f&= T qgel Wl discussion §31 AT I Ih by GoId I MY A
31X Select Committee = STahT AT 4 7T AT HE FTH H SIHR, Igd AN AN |
I8 UcIE HeATdhId |l @i, ST8f surrogates Y& &, fT IVF Clinics H I8 &4 &IdT
g, U 99 ANl 9 I JATHId Bl $8d STRIRT ART & process Bi ST TRE A
HHSIT 3R I experts P A1 |l I B, BINUCH & Sldcd A JATBI I,
Laboratories H SIT®HR JATHId B, 39 HM H Ig §Y SIdcHd b A consultation
T, SAP expert AN A IITAIT B, ISP 1 8I Select Committee = 39+ RUIE
Il Uifelimie & TR TR, dld 9491 3R I 94T ¥ 98d IR ¥ 39 W
discussion B FabT & 3R GeITd 4l 311 b &, I 918 I 9o’ Y MY &1 § ¥ |
FITWWE{% unanimouslyﬁﬁﬁwiﬁwmw,ml

MR. DEPUTY CHAIRMAN: | shall first put the Motion regarding consideration of the
Assisted Reproductive Technology (Regulation) Bill, 2021, to vote. The question is:
"That the Bill for the regulation and supervision of the assisted reproductive
technology clinics and the assisted reproductive technology banks, prevention of
misuse, safe and ethical practice of assisted reproductive technology services for
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addressing the issues of reproductive health where assisted reproductive technology
is required for becoming a parent or for freezing gametes, embryos, embryonic
tissues for further use due to infertility, disease or social or medical concerns and for
regulation and supervision of research and development and for matters connected
therewith or incidental thereto, as passed by Lok Sabha, be taken into
consideration".

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.

In Clause 2, there are five Amendments; Amendments (Nos.1 to 3) by
Shri John Brittas and Amendments (Nos.17 to 18) by Dr. V. Sivadasan. Both
Shri John Brittas and Dr. V. Sivadasan are not present.

Clause 2 was added to the Bill.
Clauses 3 to 7 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 8, there is one Amendment (No.12) by
Shri K.C. Venugopal; he is not present.

Clause 8 was added to the Bill.
Clause 9 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 10, there is one Amendment (No.13) by
Shri K.C. Venugopal; he is not present.

Clause 10 was added to the Bill.
....(Interruptions)... .

it SuuTafer : SRIT, I § WS BT 'No' Be+ BT ATBR 81 81 3R Bl A

ISR 'No' B&HT IT8d 8, dl they should go back to their seats. ....(Interruptions)...

Clause 11 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 12, there are two Amendments; Amendment
(No.14) by Shri K.C. Venugopal and Amendment (No.19) by Dr. V. Sivadasan.
Both Shri K.C. Venugopal and Dr. V. Sivadasan are not present.

Clause 12 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 13, there is one Amendment (No.20) by
Dr. V. Sivadasan; he is not present.

Clause 13 was added to the Bill.
Clause 14 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 15, there are three Amendments; Amendments
(Nos.4 to 6) by Shri John Brittas; he is not present.

Clause 15 was added to the Bill.
Clauses 16 to 18 were added to the Bill.

4.00 P.M.

MR. DEPUTY CHAIRMAN: In Clause 19, there is one Amendment; Amendment
(No.15) by Shri K.C. Venugopal; not present.

Clause 19 was added to the Bill.
Clause 20 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 21, there are two Amendments; Amendments
(Nos.7 and 8) by Shri John Brittas; not present.

Clause 21 was added to the Bill.
Clause 22 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 23, there is one Amendment (No.16) by
Shri K.C. Venugopal; not present.

Clause 23 was added to the Bill.
Clause 24 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 25, there is one Amendment (No.9) by
Shri John Brittas; not present.

Clause 25 was added to the Bill.
Clauses 26 to 38 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 39, there is one Amendment (No.10) by
Shri John Brittas; not present.

Clause 39 was added to the Bill.
Clauses 40 to 45 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 46, there is one Amendment (No.11) by
Shri John Brittas; not present.

Clause 46 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Dr. Mansukh Mandaviya to move that the Bill be
passed.

DR. MANSUKH MANDAVIYA: Sir, | move:
That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up the Surrogacy (Regulation) Bill,
2020. The questionis:

"That the Bill to constitute National Surrogacy Board, State Surrogacy Boards
and appointment of appropriate authorities for regulation of the practice and process
of surrogacy and for matters connected therewith or incidental thereto, as passed by
Lok Sabha and as reported by the Select Committee of Rajya Sabha, be taken into
consideration."

The motion was adopted.
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MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill. In Clause 2, there are nine Amendments; Amendments (Nos.1to 4) by Shri
John Brittas and Amendments (Nos.14 to 18) by Dr. Mansukh Mandaviya. Shri John
Brittas is not present. Dr. Mansukh Mandaviya.

Clause 2 - Definitions

DR. MANSUKH MANDAVIYA: Sir, | move:

14. That at page 2, afterline 7, the following be inserted, namely:-

"(ca) "Assisted Reproductive Technology Act" means the Assisted
Reproductive Technology Act, 2021;"

15. That at page 2, line 8, forthe words "National Surrogacy Board," the
words "'National Assisted Reproductive Technology and Surrogacy Board" be
substituted.

16. That at page 3, lines 6 and 7, for the words "the National Surrogacy

Board or a State Surrogacy Board"', the words "the National Assisted Reproductive
Technology and Surrogacy Board or a State Assisted Reproductive Technology and
Surrogacy Board" be substituted.

17. That at page 3, line 21, forthe words "the State Surrogacy Board", the
words "the State Assisted Reproductive Technology and Surrogacy Board" be
substituted.

18. That at page 3, afferline 41, the following be /nserted namely :-

"(2) Words and expressions used herein and not defined in this Act but
defined in the Assisted Reproductive Technology Act shall have the meanings
respectively assigned to them in that Act.".

The question was put and the motion was adopted.
Clause 2, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 3, there is one Amendment (No. 3) by
Dr. V. Sivadasan; not present.

Clause 3 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 4, there are two Amendments. Amendment
(No. 5) by Shri John Brittas; not present, and, Amendment (No.32) by Dr. V.
Sivadasan; not present.
Clause 4 was added to the Bill.
Clauses 5 to 8 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 9, there is one Amendment (No. 19) by the
hon. Minister.

Clause 9 -- Number of Oocytes of Embryos to be implanted
DR. MANSUKH MANDAVIYA: Sir, | move:

19. That at page 7, line 10, for the words "implanted in the surrogate
mother"', the words '"implanted in the uterus of the surrogate mother" be
substituted.

The question was put and the motion was adopted.
Clause 9, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 10, there is one Amendment (No. 6) by
Dr. John Brittas; not present.

Clause 10 was added to the Bill.
Clauses 11 to 14 were added to the Bill.

MR. DEPUTY CHAIRMAN: We now take up insertion of new Clauses 14A and 14B.
There is one Amendment (No. 20) of insertion of new Clauses 14A and 14B by the
hon. Minister.

Insertion of new Clauses 14A and 14B

DR. MANSUKH MANDAVIYA: Sir, | move:

20.  That at page 8, after line 19, the following new Clauses be /inserted, namely :-

"14A. There shall be established a Registry to be  Establishment of
called the National Assisted Reproductive  National Assisted
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Technology and Surrogacy Registry for the
purposes of registration of surrogacy clinics under
this Act.

14B. The Assisted
Technology and Surrogacy Registry referred to in

National Reproductive
section 14A and to be established under section 9
of the Assisted Reproductive Technology Act shall
be the National Registry for the purposes of this Act
and the functions to be discharged by the said

131

Reproductive
Technology and
Surrogacy
Registry.

Application of
provisions of
Assisted
Reproductive
Technology Act
with respect to

Registry under the Assisted Reproductive  National Registry.

Technology Act, shall, mutatis mutandis, apply."

The question was put and the motion was adopted.
New Clauses 14A and 148 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 15, there are four Amendments; Amendments
(Nos. 7 to 9) by Shri John Brittas; not present, and, Amendment (No. 21) by the
hon. Minister.

Clause 15 - Constitution of National Surrogacy Board
DR. MANSUKH MANDAVIYA: Sir, | move:
21.  That at page 8, forlines 21to 24, the following be substituted, namely :-
"NATIONAL ASSISTED REPRODUCTIVE TECHNOLOGY AND SURROGACY
BOARD AND STATE ASSISTED REPRODUCTIVE TECHNOLOGY AND

SURROGACY BOARDS

15. (1) The Central Constitution of

notification, constitute a Board to be known as the

Government shall, by
National Assisted
National Assisted Reproductive Technology and Reproductive
Surrogacy Board to exercise the power and Technology and
perform the functions conferred on the Board under  Surrogacy Board

this Act."
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The question was put and the motion was adopted.
Clause 15, as amended, was added to the Bill.
Clauses 16 to 22 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 23, there is one Amendment (No. 22) by the
hon. Minister.
Clause 23 - Functions of Board

DR. MANSUKH MANDAVIYA: Sir, | move:

22. That at page 11, line 3, for the words, "State Surrogacy Boards", the words,
"State Assisted Reproductive Technology and Surrogacy Board" be substituted.

The question was put and the motion was adopted.
Clause 23, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN?: In Clause 24, there is one Amendment (No. 23) by the
hon. Minister.
Clause 24 - Constitution of State Surrogacy Board

DR. MANSUKH MANDAVIYA: Sir, | move:
23. That at page 11, for line 6, the following be substituted, namely :-

"known as the State Assisted Reproductive Technology and Surrogacy Board
or the Union Territory Assisted Reproductive Technology and Surrogacy Board, as
the case may be."

The question was put and the motion was adopted.
Clause 24, as amended, was added to the Bill.

Clauses 25 to 32 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 33, there are two Amendments; Amendments
(Nos. 24 and 25) by Dr. Mansukh Mandaviya.



[8 December, 2021] 133

Clause 33 - Appointment of Appropriate Authority
DR. MANSUKH MANDAVIYA: Sir, | move:
24. That at page 13, forline 28, the following be substituted namely :-

"each of the Union territories for the purposes of this Act and the Assisted
Reproductive Technology Act.".

25. That at page 13, forline 31, the following be substituted, namely :-

"the whole or any part of the State for the purpose of this Act and the Assisted
Reproductive Technology Act. " .

The question was put and the motion was adopted.
Clause 33, as amended, was added to the Bill.
Clause 34 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 35, there is one Amendment (No. 26) by Dr.
Mansukh Mandaviya.

Clause 35 - Powers of Appropriate Authorities
DR. MANSUKH MANDAVIYA: Sir, | move:
26. That at page 14, lines 32 and 33, for the words '"the National Surrogacy
Boards'", the words "the National Assisted Reproductive Technology and Surrogacy
Boards.' be substituted .
The question was put and the motion was adopted.
Clause 35, as amended, was added to the Bill.

Clauses 36 to 47 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 48, there are four Amendments; Amendments
(Nos. 27 to 30) by Dr. Mansukh Mandaviya.
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Clause 48 - Power to make Rules

DR. MANSUKH MANDAVIYA: Sir, | move:

27. That at page 13, line 5, after the words "sub-section (1)", the words "of
section 2" be inserted.

28. That at page 17, line 8, for the words "the manner", the words "the period and
manner" be substituted.

29.  That at page 17, line 19, for the words "implanted in the surrogate mother",
the words "implanted in the uterus of the surrogate mother" be substituted.

30. That at page 17, lines 39 and 40, for the words "the State and Union territory
Boards", the words "the State Assisted Reproductive technology and Surrogacy
Board and Union territory Assisted Reproductive Technology and Surrogacy Board"
be substituted.

The question was put and the motion was adopted.
Clause 48, as amended, was added to the Bill.

Clauses 49 to 51 were added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 52, there is one Amendment (No. 10) by Shri
John Brittas; not present.

Clause 52 was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 1, there is one Amendment (No. 13) by Dr.
Mansukh Mandaviya.

Clause 1 - Short Title and Commencement
DR. MANSUKH MANDAVIYA: Sir, | move:
13. That at page 1, line 4, forthe figure "2020" the figure '2021" be substituted .

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.
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MR. DEPUTY CHAIRMAN: In the Enacting Formula, there is one Amendment (No.
12) by Dr. Mansukh Mandaviya.

Enacting Formula
DR. MANSUKH MANDAVIYA: Sir, | move:

12. That at page 1, line 1, forthe figure "Seventy-first" the word "Seventy-Second"
be substituted .

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In the Long Title, there is one Amendment (No. 11) by
Dr. Mansukh Mandaviya.
Long Title

DR. MANSUKH MANDAVIYA: Sir, | move:

11. That at page 1, for the words '"National Surrogacy Board, State Surrogacy
Boards", the words ''National Assisted reproductive Technology and Surrogacy
Board, State Assisted Reproductive Technology and Surrogacy Boards" be
substituted .

The question was put and the motion was adopted.
The Long Title, as amended, was added to the Bill.

MR. DEPUT CHAIRMAN: Hon. Minister to move that the Bill, as amended, be
passed.

DR. MANSUKH MANDAVIYA: Sir, | move:
That the Bill, as amended, be passed.

The question was put and the motion was adopted.
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MESSAGES FROM LOK SABHA
() The Dam Safety Bill, 2021

(I) The High Court and Supreme Court Judges (Salaries and
Conditions of Service) Amendment Bill, 2021

SECRETARY-GENERAL: Sir, | have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

®

"In accordance with the provisions of rule 101 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed to inform you that
the following amendments made by Rajya Sabha in the Dam Safety Bill, 2019, at its
sitting held on the ond December, 2021, were taken into consideration and agreed to
by Lok Sabha at its sitting held on the gt December, 2021:-

Enacting Formula

1. That at page 1, line 1, for the word "Seventieth" the word 'Seventy-second"
be substituted.
Clause 1

2. Thatatpage 1, line 4, forthe figure "2019", the figure "2021" be substituted.

O

"In accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed to enclose the High
Court and Supreme Court Judges (Salaries and Conditions of Service) Amendment
Bill, 2021, as passed by Lok Sabha at its sitting held on the 8" December, 2021.

"2. The speaker has certified that this Bill is a Money Bill within the meaning of
article 110 of the Constitution of India."

Sir, | lay a copy of the High Court and Supreme Court Judges (Salaries and
Conditions of Servioe) Amendment Bill, 2021 on the Table.



[8 December, 2021]

RULING BY THE CHAIR

MR. DEPUTY CHAIRMAN: Hon. Members, on ond December, 2021, Shri Anand
Sharma, Deputy Leader of Indian National Congress in Rajya Sabha, raised a point of
order referring to Article 85 of the Constitution. He inter alia stated that the previous
(254™) Session which was adjourned sine die on the 11" August, 2021 was
prorogued by the hon. President on the 31%' August, 2021. Further, the current
Session was summoned by the hon. President, with first sitting on
29" November, 2021. He sought clarification whether the prorogation of the previous
Session was in order and if so, whether the current (255™) Session of Rajya Sabha is
a separate Session or a continuation of the previous (254”‘) Session. As we all are
aware, the term "Session" is not defined in either the Constitution or in the Rules of
Procedure and Conduct of Business in the Council of States (Rajya Sabha).
However, in parliamentary parlance, a Session of the Rajya Sabha commences on the
date and time mentioned in the Summoning Order of the hon. President and ends
with the day on which he prorogues the House. Therefore, there is no question of any
doubt on the point raised by Shri Anand Sharma whether this Session is a separate
one or a continuation of the previous Session of Rajya Sabha. | may also add that the
Chair is not mandated to decide whether the prorogation of a Session by the hon.
President is in order or not. All | can say is that due procedure was followed in
obtaining prorogation orders of the hon. President.

Be that as it may, as per Article 83 of the Constitution regarding the duration of
the Houses of Parliament, the Rajya Sabha is not subject to dissolution unlike the Lok
Sabha which may be dissolved or which may continue for five years from the date
appointed, whichever is earlier.

SPECIAL MENTIONS

Demand to start special train between Sitamarhi and Ayodhya v/ia Raxaul,
Narkatiaganj and Bagaha

21 3t 9 g9 (N8R): #eley, f2wg el e, Al [9eR & yq@ wie Wi
H ¥ TP © AR AATGT JOURKTH HIET SRTH Sl I STIefell, 3I1e] g wId Ud
Wi Wi & WY H FRYUT (999 H UG &1 59D d1a9E 549 a1 i Ud qied e
HGTARN Ud TITHI Bl AT HISTS BT AFAT HIAT ISl 2
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3rc: ST, H IMUS HAEH A AR I A Sl A 3MUE bRl g (h
STTHTGAT3I 1 ST # @ §Y AT HIdT ST Bl STAvefell, Hiame! IR Ha SR
Sl Bl STHYA, STIEIT Bl Sils & o U IRy ¢4, AIaeel 9 Srier ara
G, TRBICATTST 3R BT Bl Y AT b AT BR D HUT bR |

Demand to grant Scheduled Tribe status to Badaga Community of Nilgiris District in
Tamil Nadu

SHRI G.K. VASAN (Tamil Nadu): Hon. Chairman, Sir, thank you very much for
allowing me to raise a matter under Special Mentions regarding grant of Scheduled
Tribe status to the Badaga community.

The Badagas, an indigenous community of the Nilgiris district of Tamil Nadu,
have been demanding for the past 70 years that they be included in the list of
Scheduled Tribes of both the Central Government and the State Government. The
Badaga community has evolved as a community with rich cultural traditions over a
long period of time. Till the 1931 Census, the Badagas were classified as 'important
primitive tribes'. However, in 1950, the community was deleted from the Scheduled
Tribes list for reasons unknown.

Paying heed to the legitimate demand of this community, the Government of
Tamil Nadu had sent two recommendations to the Central Government in the past for
reinstating the status of the Badaga community as a Scheduled Tribe but the said
status has not been granted so far.

From the election manifestoes of various political parties during the recently
concluded Assembly elections in the State, it is seen that all the major political parties
in the State and also the national parties are interested in restoring the Scheduled
Tribe status to this community.

Sir, through you, | urge the hon. Minister of Tribal Affairs to look into the
demand of the Badaga community for grant of Scheduled Tribe status and take
appropriate action. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Dr. Fauzia Khan; not present. ... (Interruptions)...
Then, Shri Vijay Pal Singh Tomar. ....(Interruptions)...

Demand for mandatory use of NCERT books in CBSE affiliated private schools
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SHRI SUJEET KUMAR (Odisha): Sir, | associate myself with the Special Mention
made by Shri Vijay Pal Singh Tomar.

Request to reconsider the decision regarding the closing down of terrestrial services
of Doordarshan Kendras and AIR Stations including that of Sambalpur in Odisha

SHRI' PRASANNA ACHARYA (Odisha): Sir, AIR and Doordarshan are two
organizations entrusted with the responsibility of National Public Service Broadcaster.
Their role has been explicitly laid down in section 12 of Prasar Bharati Act, 1990. AIR
and Doordarshan stations are installed across the country to ensure information,
education and civilised entertainment to reach to each and every citizen of the
country. AIR and Doordarshan stations are also a source of employment for the
eligible citizens of its proximity. The Sambalpur Doordarshan Kendra in Odisha was
also set up with this motto and inaugurated in 1977 by the then Information and
Broadcasting Minister, Shri L.K. Advani, and it has been successfully catering to the
needs of the people living in the entire western part of Odisha. It was never
established with sole motive of making profit; rather it has been playing the role of a
National Broadcaster serving the public in terms of health, education, art, culture and
literature, etc., particularly of Western Odisha. But Prasar Bharati has decided to
close down Terrestrial Services of all Doordarshan Kendras and AIR stations including
that of Sambalpur. Employees of all such units and distinguished citizens of
concerned areas have requested the hon. Minister of Information and Broadcasting
for his kind intervention in the matter.

| would urge upon the Union Government to prevail upon Prasar Bharati to
reconsider its decision and allow Terrestrial Broadcasting of Doordarshan and AIR in
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the interest of promotion and protection of art, culture, music, song and tradition of
local communities in their respective areas. Thank you, Sir.

SHRI SUJEET KUMAR (Odisha): Sir, | associate myself with the Special Mention
made by Shri Prasanna Acharya.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the Special Mention
made by Shri Prasanna Acharya.

Demand to incorporate financial literacy as an integral part of school curriculum

SHRI MAHESH PODDAR (Jharkhand): Sir, the technological advances that the
world is progressing with are outpacing our education system and it is high time that
we catch up to it. There have been many new technologies that are shaping our
financial understanding and, therefore, it is important that we make the young
generation equipped with that knowledge. The National Education Policy does
emphasize a holistic approach to learning but we need to make sure our children are
made aware of topics like cybercrime, new technologies like blockchain, crypto,
managing finances at an early stage. | would urge the Government to kindly intervene
and make necessary amendments to incorporate financial literacy as an integral part
of school curriculum. Thank you, Sir.

SHRI SUJEET KUMAR (Odisha): Sir, | associate myself with the Special Mention
made by Shri Mahesh Poddar.

MR. DEPUTY CHAIRMAN: Dr. L. Hanumanthaiah, not present. The House stands
adjourned to meet at 1100 hours on Thursday, the 9" December, 2021.

The House then adjourned at twenty-seven minutes past four of the clock till eleven of
the clock on Thursday, the 9" December, 2021.
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